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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 720 OF 2024

IN THE MATTER OF:

“Tawi Barrage & Riverfront Projects in Jammu destroying river inviting
disaster” appearing in sandrup.in dated 11.05.2024 (Tribunal on its own

motion)

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD
i.e. RESPONDENT NO. 5

1. That, Hon’ble NGT vide order dated 03.07.2024 and notice dated 08.07.2024
has sought the reply of Central Pollution Control Board (hereinafter referred
as CPCB) in the instant Original Application. Thereby, the reply is made in

suééeeding paragraphs.

2. That, CPCB is a statutory Board constituted under Section 3 of The Water
(Prevention and control of Pollution) Act, 1974. It performs the functions
under The Water (Prevention and control of Pollution) Act, 1974 (hereinafter
The Water Act), The Air (Prevention and control of Pollution) Act, 1981
(hereinafter The Air Act) and The Environment (Protection) Act, 1986.

3. That, the subject News Item relates to River Front Projects (RFD) in Jammu
allegedly destroying the Tawi river. It is also alleged that Tawi river is facing

gradual decline in flows, continual ris olid and liquid waste pollution,
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. That, it is submitted that under the National Water Quality Monitoring
Program (NWMP), the Jammu and Kashmir Pollution Control Committee
(hereinafter referred as JKPCC) is monitoring water quality at 9 locations on

the Tawi River.

. That, the water quality data for the year 2023 monitored by the JKPCC in

the 09 location in River Tawi is attached as Annexure-I.

. That, the Primary Water Quality Criteria for Bathing Waters was notified by
Ministry of Environment, Forest and Climate Change (hereinafter referred
to as MoEF&CC) vide notification dated 25th September 2000 under the

Environment (Protection) Rules, 1986. Copy attached as Annexure-II.

. That, based on the water quality data of Tawi River monitored in the year
2023, 05 of the 09 water quality monitoring locations in Jammu district are
non-complying when compared with the Primary Water Quality criteria for
Bathing Water. Observations with respect to the non-compliance areas

under:

« River Tawi below Tawi Bridge, Jammu {d/s of the River
Front Development Project Phase-I} (w.r.t DO, pH and
BOD)

« River Tawi at Jammu U/s {u/s of the River Front
Development Project Phase-1}(w.r.t DO and BOD)

« River Tawi at Bhagwati Nagar, Jammu {d/s of the River
Front Development Project Phase-I}- d/s STP discharge
point (w.r.t DO, pH and BOD)

« River Tawi at Baghwati Nagar, Jammu{d/s of the River
Front Development Project Phase-1}- d/s Tawi Bridge (w.r.t
DO, pH and BOD)

« River Tawi at Balol Nallah Miran Sahi
River Tawi, Jammu (w.r.t DO and BO
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9. That, CPCB identifies polluted river stretches (PRS) based on the water
quality data of rivers. For identification of PRS, locations/stretches of rivers
not meeting with the Primary Water Quality criterion of Biochemical
Oxygen Demand (BOD) parameter (indicator of organic pollution) for
outdoor bathing is considered. BOD concentration exceeding 3 mg/l is
identified as polluted stretches. Further, the PRS are also classified under
Priority Class [ to V, the Priority I being most polluted with BOD value of
more than 30 mg/l and Priority V least polluted with BOD ranging between
3 —6 mg/l.

10. That one PRS was identified along Jammu, with a Priority Class IV, from
Surajnagar to Belicharana, on River Tawi in the assessment year 2018 (based
on river monitored in the year 2016 & 17) and Priority Class — III during the
assessment year 2022 (based on river monitored in the year 2019 & 21 and

2020 being COVID year was excluded).

11. That, action plans were prepared for the rejuvenation of polluted river
stretches including Tawi River stretch (from Surajnagar to Belicharana)
identified in 2018 by River Rejuvenation Committee (RRC) constituted by
the respective State Government/ UT Administration, under the overall
supervision and coordination of Principal Secretary, Environment of the
concerned State /Union Territory for bringing all the polluted river stretches
identified by CPCB fit for bathing purposes (i.e. BOD <3 mg/L and FC <
500 MPN/100 mL). 1 hat the overall responsibility of the implementation
lies with the Chief Secretary, State Governments/UT Administrations. The
progress of implementation of action plans is reviewed by the RRC at State

Level and Central Monitoring Committee (CMC) constituted under the
Central Level. All
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for reviewing the progress on execution of action plans for rejuvenation of

polluted river stretches.

That, under provisions of the Mines and Minerals (Development and
Regulation) Act 1957, the States are empowered to make the rules for
regulating the grant of prospecting licenses or mining leases in respect of
minor minerals and making rules for preventing illegal mining,
transportation and storage of minerals, therefore, the concerned

respondents may submit regarding action taken in the matter.

That, the Central Government has issued EIA Notifications 2006
(hereinafter referred to as EIA Notification 2006) and by this notification
made it mandatory to obtain prior Environmental Clearance for
projects/activities covered under the Schedule of the notification from
Central Government/SEIAA, including mining of minor minerals including
sand mining, which includes Environment Impact Assessment /

Environment Management Plan.

That, MoEF&CC issued “Sustainable Sand Mining Management
Guidelines 2016 to promote scientific mining of sand and encourage

environmentally friendly management practices.

That for enforcement of the regulatory provisions related to river sand
mining for effective monitoring and ensuring sustainable sand mining,
MoEF&CC has also issued “Enforcement and Monitoring Guidelines for

Sand Mining” in January 2020.

That, in the matter of National Green Tribunal Bar Association vs.

Virendra Singh (State of Gujarat) (OA No. 360/2015), the Hon’ble NGT
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Control Board, Indian Institute of Forest Management-Bhopal, Institute of
Economic Growth-New Delhi and Madras School of Economics, Chennai
recommended a scale of compensation to this Hon’ble Tribunal to deal with
cases of illegal sand mining in whole of country. It is submitted that this
report was submitted to this Hon’ble Tribunal on 30.01.2020. Based on the
above report, the Hon’ble NGT vide order dated-26.02.2021 directed that
the scale of operation of compensation as per report dt.- 30.01.2020
(Approach II) to be adopted by all States/UTs and directed the concerned
Environment Secretary to evolve an appropriate mechanism for assessment
of compensation in all Districts of the State and for utilisation of recovered
compensation for restoration of environment by preparing appropriate

action plan.

That, the MoEF&CC has notified the Solid Waste Management Rules,
2016, vide notification dated April 8, 2016, for practicing safe and scientific
management/handling of municipal solid waste in the country. Clause 4 of
the Solid Waste Management Rules, 2016, stipulates the duty of waste
generators. As per Clause 4(2) of the Solid Waste Management Rules,
2016, “No waste generator shall throw, burn, or bury the solid waste
generated by him, on streets, open public spaces outside his premises, or in
the drain or water bodies.” Furthermore, Clause 15 of these rules stipulates
the duties and responsibilities of local authorities and village Panchayats of
census towns and urban agglomerations. As per Clause 15(g), “The local
authorities and Panchayats shall direct waste generators not to litter i.e.
throw or dispose of any waste such as paper, water bottles, liquor bottles,

soft drink cans, tetra packs, fruit peel, wrappers, etc., or burn or bury waste

on streets, open public spaces, drains, waste bodies.”
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objective of these guidelines is to specify adequate separation distances
between solid waste management facility and its surrounding area. A copy
of SWM Rules, 2016 and "Amended Guidelines on the Provision of Buffer
Zone around Waste Processing and disposal Facilities" are enclosed as

Annexure - III and Annexure - IV respectively.

That, the Construction and Demolition (C&D) Waste Management Rules,
2016 has been notified on 29th March, 2016 by the Central Government.
As per the relevant provisions under the Construction and Demolition
Waste Management Rules 2016 (hereinafter referred to as C&D WM Rules,
2016”), the waste generators are entrusted with the primary responsibility
of collection, segregation and storage of C&D waste generated. Further, it
is submitted that, in the said Rules, duties of the various Stakeholders are
prescribed for effective implementation of the Rules. As per Rule 4 (3),
“Waste generators who generate more than 20 tons or more in one day or
300 tons per project in a month shall segregate the waste into four streams
such as concrete, soil, steel, wood and plastics, bricks and mortar and shall
submit waste management plan and get appropriate approvals from the
local authority before starting construction or demolition or remodeling
work and keep the concerned authorities informed regarding the relevant
activities from the planning stage to the implementation stage and this
should be on project to project basis. As per Rule 4 (4), “Every waste
generator shall keep the construction and demolition waste within the
premise or get the waste deposited at collection centre so made by the local
body or handover it to the authorised processing facilities of construction
and demolition waste; and ensure that there is no littering or deposition of

construction and demolition waste so as to prevent obstruction to the traffic

or the public or drains.”As per Rule 6 (4), the local authority “shall make
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resources or by appointing private operators;”. As per Rule 8 (1): “State
Pollution Control Board or Pollution Control Committee shall monitor the
implementation of these rules by the concerned local bodies and the
competent authorities”. As per Rule 9 (1): “The Secretary in-charge of
development in the State Government or Union territory administration
shall prepare their policy document with respect to management of
construction and demolition of waste in accordance with the provisions of

these rules within one year from date of final notification of these rules.”.

That, in pursuant to the Rule 10 sub-rule 1(a) of the C&D W M Rules, 2016,
the guideline titled “ENVIRONMENTAL MANAGEMENT OF C&D
WASTES” has been prepared by CPCB in March, 2017. Copy of the same
has been uploaded on the Website of CPCB (Available at:
https.//cpcb.nic.inopenpdlffile. phpid=UmVwb3JORmlIs ZXMvNTUyX

That, Biomedical Waste Management Rules, 2016 (hereafter will be
referred as BMWM Rules, 2016) had been notified under Environment
(Protection) Act, 1986 by Ministry of Environment Forest & Climate
Change for treatment and disposal of biomedical waste in environmentally
sound manner. The said Rules stipulates that healthcare facilities shall
handover the segregated biomedical waste to Common Biomedical Waste
Treatment Facility (hereafter will be referred as CBWTF) operator for its
further treatment and disposal. As per the BMWM Rules, 2016,
biomedical waste generated by healthcare facility needs to be segregated
as per the colour coded system and shall be treated and disposed off
through CBWTF as prescribed under Schedule -I of said Rules and in
compliance with the standards prescribed under Schedule-II of the Rules.

Further, Schedule-III of the said Rules stipulates the list of Prescribed




8 272

Pollution Control Boards in respect of States and Pollution Control
Committees in respect of Union territories. Copy of BMWM Rules, 2016

is annexed herewith as Annexures — V.

22. That, the answering respondent craves leave of the Hon’ble Tribunal to file

additional reply, in future, if required.

23. That in the light of the above submissions, it is respectfully submitted that
this Answering Respondent, i.e., CPCB, shall abide by any order(s) or
direction(s) passed by this Hon’ble Court in the instant OA.

N\

(Vishal Gandhi)
Scientist ‘E’
Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 720 OF 2024

IN THE MATTER OF:

“Tawi Barrage & Riverfront Projects in Jammu destroying river inviting

disaster” appearing in sandrup.in dated 11.05.2024 (Tribunal on its own

motion)

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD
i.e. RESPONDENT NO. 5

AFFIDAVIT

I, Vishal Gandhi, working as Scientist ‘E’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 5 in the above
matter, do hereby solemnly affirm, declare on oath and state as under:

1. That I, the deponent herein is authorized representative to represent the
Respondent CPCB in the present case, and as such, I am well conversant
j;\/ith the facts and circumstances of the present case on the basis of the
% :igfgrmation derived from the official records, and hence, I am competent
and authorized to verify, sign and swear this affidavit on behalf of the

Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present

affidavit as I am competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my

instructions and authority the contents thereof are true and correct on the

inary course of business of CPCB
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over and explained to me and are not repeated herein for the sake of

brevity.

VER[FICAT;'OISI}A( '1.0'1.5_

v
[

N2

e ERQYEALhal Gandhi
¥=fvs ' / Scientist 'E'
HEa wgwor Hrd=or Wl
Central Polluticn Control Board
(vafaww, 7 e vy WRed e, WS weeR)
(Mo Environment, Forest & Cimate Change, Gowt. of india)
R w1, géf e TR, Red-nooaz
Parivesh Bhawan, Esst Arjun Nagar, Delhi-110032

Verified at New Delhi on this day of\&ug __ 2024 that the contents of the
above reply are correct and true on the basis of the records of the case as
mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed

therefrom or mis-stated.
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Annexure |

Water quality of River Tawi for the year 2023

S No.

Monitoring
Location

Dissolved
Oxygen
(mg/L)

pH

BOD
(mg/L)

Min

Max

Min

Max

Min

Max

Primary Water Quality for
Outdoor Bathing notified
under the E(P)

Rules, 1986

>5 mg/L

6.5-8.5

<3 mg/L

River Tawi at
SurajpurChatha (10
km d/s Tawi
Bridge) below
bridge near Chatha
MSW Dumping
Site,

J&K

6.7

7.2

7.6

8.4

1.0

1.0

River Tawi at
Shetali  Lifting
Point Nagrota
(5km u/s Tawi
Bridge)

7.2

7.6

7.3

8.2

1.0

1.0

River Tawi at
Bagh-e-Bahu
Lifting Point (1
km u/s Tawi
Bridge)

6.8

7.5

7.5

8.5

1.0

1.0

River Tawi
below Tawi
Bridge

3.0

7.5

7.9

8.9

11

4.0

11
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River Tawi at Jammu
u/s, (Tawi bridge)

4.8

6.0

7.9

8.4

2.0

3.6

River Tawi at 1 km d/s
below STP discharge
point at

Bhagwati Nagar

2.3

2.3

8.9

8.9

9.5

9.5

River Tawi Baghwati
Nagar (2 km d/s
Tawi Bridge

3.0

3.0

9.0

9.0

9.0

9.0

Ravi Tawi at
Belicharana (4km d/s
Tawi

Bridge)

6.5

7.2

7.9

8.5

1.0

1.0

River Tawi at
BalolNallah, near NIT
College, Miran Sahib,
before

mixing

2.9

6.0

7.7

8.2

1.0

4.9

12
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Annexure |l

Primary Water Quality Criteria for Bathing Waters

Fecal Coliform (MPN/100 ml)

500 (Desirable)
2500 (Maximum Permissible)

Fecal Streptococci 100 (Desirable)
(MPN/100 ml) 500 (Maximum Permissible)
pH Between 6.5 -85

Dissolved Oxygen (DO)

5 mg/l or more

Biochemical Oxygen
Demand (BOD)

3.0 mg/l or less

13



14 Annexure - IQ78

Central Pollution Control Board
UPC-II

Date: 15-04-2019

OFFICE MEMORANDUM

SUBJECT: -" Clarification on Buffer Zone Guidelines " issued by CPCB.

CPCB issued guidelines on Buffer Zone around waste processing and disposal facilities in
April, 2017.

Subsequently, Central Monitoring Committee constituted under Solid Waste
Management Rules, 2016 suggested MOEF & CC to revisit the buffer zone in respect of

distance. The Central Pollution Control Board in its 182™ meeting agreed for revisiting of
Guidelines.

It is decided that following changes have been made as mentioned at page no.13 of
aforesaid Guidelines;

1. Land of 200-500 m from the boundary of the processing unit is excluded for setting

up the facilities but it is mandatory outside the project site as “No development
area” for 30 years.

2. "No development area” can be utilized for agriculture purpose.

e
(A. Sudhakar)
Member Secretary

To,
(As per list attached)
All SPCBs/PCCs

14
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AMENDED GUIDELINESONTHE
PROVISION OF BUFFERZONE
AROUND WASTE
PROCESSING AND DISPOSAL
FACILITIES

Central Pollution ControlBoard
March, 2019

15
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1. Introduction

Indian cities are expanding with the increase in population, economic activities and the
resulting urbanization. Whereas population residing in urban areas was 11.4% of total
population in 1901, it increased to 28.53% in the 2001 census and crossed 30% as per
2011 census, standing at 31.16%. There are 53 urban agglomerations in India with a
population of 1 million or more as of 2011 against 35 in 2001. About 43 percent of the
urban population of India lives in these cities. The unprecedented growth of these cities
has posed several challenges for municipal authorities. Identification of suitable sites for
waste management infrastructure in cities is one of the toughest challenges municipal
authorities are facing at present. Lack of proper/ updated land use plan with urban
authorities is a stumbling block in implementing solid waste management projects.

Most of the existing solid waste management facilities are practicing crude dumping of
solid waste. In some cases where solid waste is processed, the situation is still alarming
due to use of conventional treatment technologies coupled with poor operation and
maintenance by the fund starved ULB. This situataion is giving rise to numerous
environmental and public health concerns in and around urban areas. "Not in My Back
Yard (NIMBY) syndrome" and litigations are common as public at large do not trust ULBs
in providing credible waste management services. Majority of existing solid waste
treatment plants and dumping sites, though initially away from habitation but now have
no adequate buffer zone from these habitations. Buffer even where available have come
under illegal encroachment in many cities and settling societies demand shifting the waste
treatment facility itself. Thus there is a general public resistance to the location of waste
management facility in any area. Lack of identified sites for municipal solid waste
management in master plan compounds the problem.

Disposal of waste in landfills/ dumpsites without any treatment is still practiced even as it
impacts on the surrounding environment. Waste management sites encompass waste
processing/disposal facilities, which become sources of pollution in terms of air, water,
land and noise besides emitting foul smell. Therefore, provision of buffer zone around

these facilities is essentially required to protect people living in the surroundings from

3
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exposurefimpacts of such pollutants but also to ensure continued safe operations in the
waste management facility by maintaining its “island character”. Buffer zone also acts as
barrier, absorber and to some extent as remedial measure against the fugitive
emissions. Fugitive emissions of pollutants emitted during handling of waste, storage,

transportation and movements of traffics.

Currently, no scientific basis is available for making provisions for buffer zone around
waste processing/disposal facilities. The provisions recommended in the "Municipal Solid
Waste Management Manual, 2016" were broadly drawn from the "Report of the
Committee constituted by the Hon. Supreme Court of India in March 1999" on Solid

Waste Management in Class 1 Cities in India.

In this context, the Government of India through CPCB has framed these guidelines on
maintaining Buffer zone including green belt around waste management facilities. These
guidelines will not only facilitate the ULBs in meeting the regulatory requirements, reduce
the aforesaid nuisance value of the waste management facilities but also make an effort
to enhance their aesthetic appeal. In addition to above, the siting criteria for setting up
these facilities for waste processing/ landfill is adopted as mentioned in SWM Rules, 2016
at tailing part of these guidelines.

In some instances, the actual separation distance may vary from those recommended in
these Guideline, due to site-specific constraints. In such cases, variations to the
recommended separation distances may be acceptable, subject to detailed assessment
by concerned authorities and to the satisfaction of the State Pollution Control
Board/Committee.

2. Objective of the Guidelines

The purpose of this Guideline is to specify adequate separation distances between solid
waste management facility and its surrounding area having different land usage

characteristics.

To achieve the purpose, these Guidelines aim to:
4

18
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« minimize the risk of adverse impacts on the environment (land, air, water, noise
pollution) and the impacts on the Public Health

« inform and support strategic land use planning decisions and prevent
encroachment of controlled areas

« Generate/ develop public acceptance for solid waste treatment and disposal
infrastructure

« Encourage new technological innovations for processing facilities with minimal land

requirement

3. Regulatory Framework

The buffer zone was first envisaged in 1982 after Indian task force developed the 'Core-
Buffer-Multiple Use Zone' strategy. This strategy aimed at separating incompatible land
uses, particularly in relation to wildlife. In this approach, the buffer zone would be under
the wildlife park authorities’ administration and controlled use of forest produce would be
allowed. The multiple-use zone was located outside the park boundaries designated for
rural development. With similar analogy, these buffer zone guidelines are framed for waste
processing and disposal facilities. The existing regulatory provisions for these guidelines

are given as under:

i,  Provisions related to Buffer Zone specified in the Solid Waste Management Rules,
2016 mentioned as under,

» Rule 11 Section (l)- Duties of the Secretary-in-charge, Urban Development
in the States and Union territories- Notify buffer zone for the solid waste
processing and disposal facilities of more than five tonnes per day in
consultation with the State Pollution Control Board

» Rule 12 Section (h)- Duties of Central Pollution Control Board- Publish
guidelines for maintaining buffer zone restricting any residential, commercial or
any other construction activity from the outer boundary of the waste processing
and disposal facilities for different sizes of facilities handling more than five tonnes
per day of solid waste;

19
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* The distance/siting criteria’s for setting up waste management facilities as
specified in Solid Waste Management Rules, 2016 at Schedule | (A)(vii)

* Schedule | (A) (viii)-The sites for landfill and processing and disposal of solid
waste shall be incorporated in the Town Planning Department's land-use plans.

* Schedule | (A) (ix)-A buffer zone of no development shall be maintained
around solid waste processing and disposal facility, exceeding five tonnes per
day of installed capacity. This will be maintained within the total area of the
solid waste processing and disposal facility. The buffer zone shall be
prescribed on case to case basis by the local body in consultation with
concerned State Pollution Control Board.

* Schedule | (F)-Criteria for ambient air quality monitoring

The Coastal Zone Regulation notified by Ministry of Environment Forest And
Climate Change also prohibits setting up and expansion of units or mechanism for
disposal of wastes in High Tide Line (hereinafter referred to as the HTL) to 500 mts
on the landward side along the sea front. Also dumping of city or town wastes
including construction debris, industrial solid wastes, fly ash for the purpose of land
filling and the like with high tide line shall be regulated by the concerned authority,
where shall implement schemes for phasing out any existing practice, if any.

The buffer zone guidelines for setting up processing and disposal facility also come
under the purview of The Water (Prevention and Control of Pollution) Act, 1974,
The Air (Prevention and Control of Pollution) Act, 1981.

For setting up solid waste processing and disposal facilities,
The Environment (Protection) Act, 1986 also need to be adhered to particularly from
the angle of Environmental Clearances. Authorities concerned need to deliberate on
the number of issues and criteria when siting a buffer zone as broadly categorized
below:

a) Environmental considerations

* Distance from the flood plains, coastal regulation, wetland, Critical habitat areas,
sensitive eco-fragile areas, highways, habitations, public parks and water sources

20
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« Topography- Hilly areas, land availability and also the slope’s landslide potential.
« Wind Speed and Direction- Wind direction is one of the important consideration
as to the area that can be affected due to dust and odour.

b) Proximity and access considerations
* Transportation Network

« Utilities and Services

¢) Land-use considerations
[ Land Usage and Activities on Adjacent Sites
[0 Allowable Land Uses and Zoning
[0 Proximity to Airports
00 Proximity to Other Waste Management Facilities

4. Existing Norms for Buffer Zone in India and Abroad

A.) Buffer Zone

The buffer zone, particularly in context of NIMBY syndrome in India, is one of the limiting
conditions for obtaining Environmental Clearance for setting up solid waste processing
and disposal facilities. At present, there are no published norms for buffer zone for solid
waste management facilities by MoEFCC/ CPCB.

However, the *Manual on Municipal Solid Waste Management, 2016" published by
CPHEEO, Ministry of Urban Development recommends certain provisions for buffer zone
particularly the one of maintaining 500 m buffer zone around the waste processing
facilities. In the given pace of urbanization in the country, getting such large piece of land
is becoming increasingly difficult and costly. ULBs in setting up waste processing and
disposal facilities expeditiously.

The provisions made for Buffer zone for solid waste processing and disposal facilities in
various countries are tabulated below:

21
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International Solid
Waste Association

500 m should be provided depending on the size of landfill,
height, wind direction

South Australia

500m buffer distance shall be maintained between areas
dedicated for waste disposal and the nearest surface water

Ontario, Canada

Buffer area shall be at least 100 m wide at every point, if that
does not apply to a buffer area, if the buffer area is at least 30
metres wide at every point and a written report confirms that:

(a) the buffer area provides adequate space for vehicle
entry, exit, turning, access to all areas of the site and
parking,

(b) the buffer area provides adequate space on the
surface of the site for all anticipated structures,
equipment and activities; and

(c) the buffer area is sufficient to ensure that potential
effects of the landfilling operation do not have any
unacceptable impact outside the site.

Malaysia 500m

South Africa Buffer zone min 200m to 500m

Bangladesh 250m from the habitat

Hong Kong 250 m away from the edge of the waste (landfill boundary)

ii. Waste processing facilities

Canada

minimum buffer strip between composting facility boundary and
adjacent property. For in-vessel Composting distance between
active area and the nearest residential or institutional building
shall be min 500m, nearest commercial or industrial building

250 m and nearest property boundary will be min 100m.

B

22
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CANADA-Nova In case of in-vessel composting facilities, where it can be
Scotia demonstrated that particular equipment will not release odours
generated from the composting process into the surrounding
environment, the distance between the equipment and the
nearest property boundary shall be a minimum of 30 metres

Malaysia production of compost from organic waste- 500m

 Devon city Council | buffer distance 500m
(UK)

China 300m buffer zone between incineration plants and local residents

From above, it i s observed that the minimum buffer area varies from 100 m to 500 m
in case of both waste processing and disposal facilities.

B.) Facility Siting Criteria

In addition to the suitable provisions of the buffer zone, the SWM Rules, 2016 provides
norms for siting criteria for landfills. The same is reproduced below for adoption while
setting up landfill facilities.

Table 1. Criteria specified for identifying Suitable Land for Sanitary Landfill
Sites (Not a treatment facility)

S. Place Minimum Siting Distance
No.

1. | Rivers 100 m away

2. | Ponds, Lakes, water bodies 200 m

3. | Highway, Habitations, Public Parks and | 200 m from center line
water supply wells

4. | Flood Plains as recorded for the last 100 Sanitary landfill site not
years, zone of coastal regulation, wetland, | permitted

Critical habitat areas, and sensitive eco-fragile
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dareas

5. | Airport/ Airbase 20 km**

**In a special case, landfill site may be set up within a distance of 10 and 20 km
away from the Airport/Airbase after obtaining no objection certificate from the civil aviation
authority/ Air force as the case may be.

However, there is no such siting criteria applicable for setting up waste processing
facilities.

5. Recommended Provisions for Buffer Zone

The Solid Waste Management Rules, 2016 specified the terminology of Buffer Zone, as
‘no development zone to be maintained around solid waste processing and
disposal facility, exceeding 5 TPD of installed capacity. This will be maintained
within total land area allotted for the solid waste processing and disposal facility.”

Buffer Zone around the core waste processing area consists of utility area, open parks
and green belts etc. Further, depending on feasibility of planning, the interface land use
between the boundary of waste processing facility and sensetive receptors, can also be
developed as an additional measure.The layout of buffer zone (utility area, open parks
and green belts) including core waste processing area and optional interface land use is
shown in the figure below:
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Figure 1 Depicts activity boundary, green belt and separation distance

For the purpose of these guidelines, the Buffer Zone, Separation Distance, Utility Area,
Green belt and Interface Land use shall have the meanings set out below, unless
otherwise provided, hereafter, for the exclusive interpretation of these Guidelines.

a) The Buffer Zone is generally defined as an area of restricted activities, depending
on the activity in adjacent land uses. It also ensures long-term continuous availability
of disposal sites by avoiding potential conflicts between waste disposal sites and
adjacent lands with different users.

b) Buffer Distance or Separation distance is measured as the areal distance
between the source of emission and sensitive receptors. For the purpose of these
guidelines and addressing the required protection from adverse impacts, separation
distance is measured from the tip of core SWM facility processing boundary, as the
source of emission, to the nearest boundary of the property of sensitive receptors as
shown in figure 1.

11
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Figure 2. Core Plant activity area, buffer Zone and interface land use

c¢) Core Waste Processing/Landfilling Area typically requires space for receiving

waste, storing waste, segregation of waste and treatment units within the facility.

Similarly, for Landfilling it is the area of cell which is receiving the waste/inert.

d)

Utility Area within the facility is designated area for the facility operations
other that the core activities like. Weigh bridge, parking, vehicle cleaning,
laboratory, emergency services etc.

Green Belt for the purpose of these guidelines shall refer to an area that is
kept in reserve within the alloted land for setting up facility, around the core
SWM processing area, for the purpose of plantation and landscaping to
reduce the adverse effects from pollutants like air & noise, soil erosion control
etc. It also works as a natural shield to protect people around the facility from
these pollutants.

Interface Land Use: The buffer zone could be further augmented with
interface land use area, where above beneficial and feasible as an additional
optional measure, after due approval of the concerned authorities. The
interface land use shall not generate significant emissions, nor warrants
protection from them. The activities in the interface land use are vehicle
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showrooms, service stations, warehouses, display homes, emergency

services facilities, funeral, veterinary clinic and parks etc.

Separation Distances for Solid Waste Processing and Disposal Facilities

Ideally, a distance of 500 meter from the boundary of the Solid Waste Processing and
Disposal Facility (sanitary landfill) should be maintained. However, on case to case basis
a distance of minimum 200 meter from the Solid Waste Processing and Disposal Facility
(sanitary landfill) can be considered subject to the condition that such facility meets the
stipulated standards prescribed by State Pollution Control Board with respect to ambient
air as well as for stack emissions.

The above provisions have been made keeping in view of high population density in urban
areas, scarcity of land to set up such facilities and protest from local inhabitants in the
area of processing/ disposal facility and is in line with those being adopted at international
level. Besides, the following three conditions need to be ensured:

(8)  the buffer area provides adequate space for vehicle entry, exit, turning, access to
all areas of the site and parking;

(b)  the buffer area provides adequate space on the surface of the site for all
anticipated structures, equipment and activities; and

(c)  the buffer area coupled with technological interventions is sufficient to ensure that
potential effects of the processing/ landfiling operation do not have any
unacceptable impact outside the site.

Note:

1. Land of 200-500 m from the boundary of the processing unit is
excluded for setting up the facilities but it is mandatory outside the
project site as “ No development area” for 30 years.

2. No Development area can be utilized for agriculture purpose.

27
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6. Green Belt

The buffer zone effectiveness is reinforced by the green belt within the solid waste
processing and disposal boundaries. An important aspect of a green belt sometimes
overlooked is that the plants constituting green belts are living organisms with limits to
their tolerance towards air pollutants. For the purpose of these guidelines, the green belt
shall refer to an area that is kept in reserve within and around the SWM facility for the

plantation and landscaping to reduce the adverse effects from the activity area like air &

noise pollution, soil erosion etc. The green belt is an effective pollution sink only within
the tolerance limits of constituent plants. The philosophy is that when primary pollutants
are taken care of, formation of secondary pollutants will not reach menacing proportions.
Primary pollutants of concern are — SOz, HF, NOz, CO, COz, NHs, HzS, Cl, SPM and
organics. Annexure- 1 attached to these guidelines shows the selection criteria for

plants near the processing facility.

These guidelines recommend minimum 10 metres green belt within and all around the
facility along the boundary. Vegetation, shrubs, trees, and berms with high density
greenery can be incorporated into green belt within facility limits to serve as visual
barriers and to reduce noise levels. Depending on the monitoring of level of pollutants in
ambient air after the boundary of facility, on case to case basis, suitable technological
measures/ barriers to check pollutants need to be resorted. The important factors for
developing green belt for agro-climatic conditions are stated below:

a) Criteria for Selection for Plant Species

» The plant species should be fast growing

* They should have thick canopy cover

¢ They should be perennial and evergreen

« They should have high carbon — CO; sink potential

« They should be effective in absorbing pollutants without significantly affecting their
growth

4
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b) Recommended plant species:

Keeping in view the nature of pollutants expected from the disposal site, a green belt of
minimum 10 metre width is recommended and the following plant species can be
selected for plantation:

+ Acacia nilotica (Babul)

¢ Deldergia Sissoo (Shishum)
e Acacia auriculiformis (Australian Babul).
 Azadirachta Indica (Neem)

e Lagerstroemia speciosa (jamun)

« Prongamia pinnata (Karaniji)

c) Recommended plant species Density around Processing & Disposal/ Landfill
site:

These guidelines recommend the green belt width of minimum 10 meters within and all
around processing and disposal facilities. The recommended minimum density of the
green belt should be as discussed in the green belt model provided in the CPCB
guidelines for developing green belts in 2000, These guidelines introduce the concept of a
pollution attenuation coefficient for estimating the removal of pollutant while passing
through the green belt. The formulation of pollution attenuation coefficient makes use of
parameters such as leaf area, density of the tree plantation, deposition velocity of the
pollutant on |eaf surface and wind speed to the green belt. The model gives the
dependence of the pollution attenuation factor of a green belt on various physical
parameters of the green belt such as its height, width, distance from the pollution source
and on atmospheric stability conditions and hence the model can be used to optimize the
design of the green belt in obtaining the desired degree of attenuation of the pollution
around an industry. The case to case basis CPCB guidelines for developing green belts
(March, 2000) to be referred for optimal density applications.
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7. Operationalization Framework

Solid Waste Management Rules, 2016 has empowered Central Pollution Control Board
for maintaining buffer zones restricting any residential, commercial or any other
construction activity from the outer boundary of the waste processing and disposal
facilities for different sizes of facilities handling more than five tonnes per day of solid
waste. The guidelines will be updated, from time to time, and address environmental
aspects of processing and disposal of solid waste to enable local bodies to comply with
the provisions of SWM Rules, 2016.

Role of State Pollution Control Board

a) The SPCB shall link the buffer zone achievement with grant of Consent to operate
and establish under stipulated norms:

b) The SPCB shall conduct periodic environmental monitoring around buffer zone and
assess the impact on the sensitive receptors;

¢) The SPCB shall bi-annually review the Green Belt condition within the facility
premises and give suggestions to the ULBs for further improvements. Stringent
measures and penalties as per the stipulated norms to be imposed in case of
default;

d) The SPCB shall extend all necessary support to local authority for the site selection
for the newly proposed waste processing and disposal facility:

Role of Local Body/ Facility Operator

a) The ULB shall be responsible for the selection of site in close coordination with
SPCBE;

b) The ULB/ operator shall be responsible for green belt development and
maintenance in the buffer zone;

c) The ULB shall direct the operator concerned, in case it outsources facility to comply
with these guidelines

Role of Town and Country Planning Department

a) Townand Country Planning Department shall allocate adequate land for waste
16
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management facilities in the Master Land Use Plan;

b) Town and Country Planning Department shall make all efforts to restrict/ prohibit
peri-urban growth near such facility;

c) Town and Country Planning Department shall be responsible for making provisions
of Green Area development around such existing/ exhausted facilities to the extent
feasible to minimize the impact of pollution to sensetive receptors.

31
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Annexure-1- Selection criteria for plants near the
processing facility
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34.

35.
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“Rfwr” & TaT sraferee ST 8 ST ST ATeed, =0T AT 318 T8t &, AT i qRE qor
FAr ATrerat 7 [Tt T g o M o 2,

eI & I AT T SAACE AT 0 AT & F [ H 6 [0 16 IS HT
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AT ft Fere, fFw o =diw 7 siadafed g
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AT g2 AT et arft 1 9 &

"eriE e & oo = FeEt & v F o s e dasta sgfaeae siaes, 9T
AT, ST A, TSR S 3T AR & [AHe A1 3 §9 T &30 # AR AT
AT I H1S €T 917 F TH 91, fF €

gt A giaeT (THemas)” & UHT T qiwia g STEl I SO 3" dOi9te A T
e a1 MW 2 7 afva #rE o= atfeaca a1 =8| 7 TRt % G0 WITeed &ls oAh a7 AT ST
AT T THERLOT AT T2 % 00 7 TR A7 a9 % 09 39 TS & (o0 &= [ a1
w2 # aft stqe g RS smferse 999 are, S| [@aseehdl a1 w67
S e F1 TfEeha A=t qFe? g A & Afs= doest § o, g av
TAEFOT T 6T TAATCH T T AT

st Refienor A srafdre” & A vET sratoree st & e gew Stta grer averae st
Friaen ® fAeeeor Tt oA ST e
“gfET T Y= T@E" T UET ET AT AEqcd ATHUT § ST UH S S9Tree F TgEad & oy gl w1

=T & A7 st wear § s st s e s s T g g #E oo
srfeeredr =T arfereRaor off

"R UG & TAFFT B AT T IHh IATEA & S (o TqeTd =J¥, HTH, FATAT 37T
FIE AT T AATET TRAT T & & a1 et Jugor &g ar agdr s Fae g e T
A AFEATH | 1 FHIAT, ISTHT AT ZETAT AT &

"THERCU" T FTS AATIAF TOHAT (S IR 316 ATIATE FH T4 ITAE, [ FAhd T 90 IcATal §
afvafed w2 % s % for garfora st At 2;
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36.

37.

38.

39.

40.

41.

42.
43.

44.

45.

46.

47.

48.

"qAEH" F AR ST AT HT AT AFIHha T0 T&Tef IT IS T U ITI&T T IcqTaT i
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“FIGA” T =F AT F I AT A g
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“VaT TSI & A, Foragd, &ea, SAwE, 75, S e et af e €,

“B AYFAT” & ST AT AZSH T AT AT T ofiT 70 Savia T AR siw e 2
T T 7T Afeaed o Tl &5 § IO TqTeaah TILTE, qAT0saT AL, TTEATH AT,
G S TSI AT FAT AT I—ATETE T AT, TeAT 7 TRCE, qg ATAT o g2rg T 4T
THIT TR, T FO q9frg, F i a8 qufdre, sienfis smfore w1 gese so=mha s
e smaferee s S-sraferse, St smaferee, YA AfenT sraferse off «fesm &;

“gers FET ¥ AT smfore § qEsmerEne e deedt i et 9w, witied, T,
&1, A AT T TG [T AR GraeT § THF HIAT A8 &

“Refiseor” & 517 Awsreor safarg i1 ST dueres &7 st sEee § afeafdd At afssa 8
STET ag AT AT ST==hT T ITT Tel HAT g T HIY GIH, G-Held A=A TAT G 3T *
[RAAERR Ok
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HSTATA T&T AT A TEFA AT ST,

50. “sesdfter Frg” T Tl SIS AT 5T AT FT TAET FE T Afwor gy S He v
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54, "ITAIEHAT " T S AT G, TREET THER 3T e TATeH T Iqers FAA Y FeA T
AT AT T IToq Feed | AqTrse Fa a2 e [ s o 2 9 afva Gt sfeae g
srferaoa e sfenE g

55. “Ff¥ FFE T T Fgell FT TI0 F7d g0 FFIee § quiiaidd w2 6 S Aefwr gt
AT 2

56. “srafrse SfA=r” & ¥ zaeh siaeta afeafera &, 3o a9 T SITITet atga yers =afw ar =aiet 1
T AT TAH AETHT T TAT I AETH T SITIAT0 AT &, ST 316 AT IcT Fd &, AT

e

57. “srafdree it wHIGAT T AT ATATHEHAT 7 ATIAT & e S 3 sraforee w1 yeaw [ar,
FrdT, TOSTIN, THF, T T 3 FAvem a2 aa 33 G smr =3t e Ferr @
FqATTEF rerfHawar i -9 | et & =gaad aiaar &t e grm;

58. “aqfrg A AT & UAT ATh AT ATHAT FT THg AT & ST ATAL IqEA 6 &q F T
ITATSIH I TAT TAAFIT AT ST AL F HUGO 3HT AT g [Tl IAhT STt rord
FLA F forw =g A7 3% eafaar & qreaq 7 oy & oo aiert, e, Jweher a9r safdy

e qfaemat & aafors #v som § doei &9 F o9 gu E;

(2) == wEh O 9r=al oY 9&T & o qiATud del (AT 47 ¢, Tq ST G316 (J360) Ate=as
1986, ST (g e siw fFe=rn) sfaf==m, 1974 s (yguvr [{amer sfiw e suae st

1977 4T arg (ST Hamer e A=) stfemae, 1981 & 9RArua g, & o gl SIr "arerd Arefaaay
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4, FfAeE IqHATAT h Fdeq. TAF AT Icq=heT,-

(F)  ITH T IO hT U TS F TEEFT ST AT TIE ATETe FAiq Ja A won, 47
FArsfwTorrT oiie o ahEweng i & fiF srerr-ae et 8 wetia F39m $w a9g-a97 1@
AT ITFErRon gTer fAasr AT Stferg=mT % SIqaTe qo O T Sraforst v STiergd sTaforse o= arai a1
AT HIgHATA T HIUT,

(@) TN T U e qufiree 9 AUl T FEeaET Gt Aife 39 Icaret F fAataret av sie
EATTRAT GTRT IUeTed H00E T It | AT ST ATRHTIET GIET TT (RS (97 oo e7iesT |t § 9o
Foferse AT STt TR Sfrse & o s=1T 1w s ® 39 ST,

(M) EEETT H7 ey qutiree i 79F €9 § 94 o TE § ASTd HM, 99 AT a8 3ca+ gIaT al,
3T IH FHAT A e sraferee 7w, 2016 F ATER MIe™ Fam; &

(@) 1o e & IO FH I i ST I it i srw & ahET § gus w9 § derhia
TR ST THT THF T2 A e g Raengame sae e wa,

(2)  FIE AUTATE AT IHH FIT AT AT(AE HT ToAl, Gl ATASI A TATAL, qATAT AT AT o
T, T ST 31T F T,

(3) =+t sruforse et TR SUTeRAT B T AT FRT ST S AT(9cT Fa4w F forw e Herat
#ir sutatert § fafafEse BT so;

(4) FE =FT AR T H FH T 7 A9 w9 Gaw @ e fEe wr gieg G fEEr
AT AT T T UF |T ARKAT T FATEFH HT VAT il AT AT GHIUE AINSIT Agl HIT | TAT
ST AT UH ARSI FT ATISF S T ATACE F TAFFIT Al qGeAT HAT AL TR ATIASE HT
AT 3T GTRT AT STHTATSE T aTeT 0 AT TS HAGIT SATHEHT Hl HIUT,

(5) U W (AhAT ST FTEARATT & SO0 IawT SIS STk @rer 9 i9ree yaea (FBvaistaer) =it

i, fReat, YUy, A & e, aw a= Jrew, afeaay, wat orfe F o SwgEd ars @ s vE
AT T TATHIT TTTEHOT FIET TT AT AA(CE AT FSHT AT 90 AT AT § ST,

(6)  =A WAl F AT B A AE F UF a9 H G THT SAATH FHeATT L I T ST
TTferReor i Aeiert & == et | o AR s g smfore # 'a o g s, gueE oo
SAITATE T A= ITAT | HUAGT FLA H HEIAAT MY A0 AR T STiera srafarse 3am™ arat
T2raT WTTEFa TA=hehl a0 HIaAT AR FO7 Sa-aswmmoitT rqforee 7 STgi aF 89 g TRET F siw7
TETIAT, ITATA T FUTES Fleh ATAT ATATTHATALT o TR0 A2 FGFar Srusm o sraforse wqmeia
TTTEERE0T GTRT TT THGT2d ATTUee STl T SATHFHLT [ (AT AT,

(7)  =A et & afegfa g f arg & UF a9 % #a7 5,000 39 He? F AfqF S5w arer a9t T
T HHETT T HEATT T TR0 il AR | 34 [HAH § To7 [Afd STl g7 aferse i #d 97
B JIF FIAT, TF 70 70 sraforee 7 SeT-31eT qrit § SUg Fed H HGTAT HTAT AT TA=Heh1 Hl FaaT
FEATHT FEN AT STTHAVTT ATFATE T Tl T TH T TRAT F (ST G, ITATRA AT Fqee Fh
FIET TN & T Faem B Smom 9w efore s grfeerr g g9r [Efoa smatfore
FUEHATAT AT ATHHLI KT FIT (23T SITUAT;

(8) =9 f=wi F wtegiea g it aNiE § U a9 & siaT ql ged #fiv WeRe T AT fi
ANERT H§ 39 A0 § 797 @i A= g7 9ferse 7 #d 92 §9% FHAT, TIF [0 T AqTCT Hl TAT-
AT AT UG FA | HSIAAT HIAT JAT THAHIT AT AT AT AT IS ATAT AT AT
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TAAFDT BT AT AT | AF-amwoiir sqaforees 7 Jgi 96 999 R IRE & 387 q9rtad
ITATIA 3T FAEE Fh TAT TTANHATHI F U e B S o sratorse w2 Sriesmorg
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(2) arfior e WA

(3) THTIA TH IATH HATAT

(4) F =TT

(5) FTT TgUT AT A

(6) T T=F TGUT AT FTE/TGHT RF=0r AT, FHHT T
(7) o w7 FERET F ergdt AT e, S g

(8) & 1T FLATI o ATHIVT TAFHTE [T, FHTIHA ZTT

(9) T eTedt TATHIT T, FHRTUHA ZTT

(10) & STARTUET (HEH) gL, THEHH FIT
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(12) =1 oo o=

2. TH FR T AT FIHTT 6 9oF 39 [FTH0 F ATAAT HT AL T 3 A AATRT F 6 [0
U a9 § FH q FF TF I< gRIT| TG0, a9 37T Faarg TRads §3re & f@Fewsi i1, afs sraeas 2y,
TAZATTST T TRAT| FIHTA T TAF T T H T 6207 AT ST

6. gt R W & wdeq.- (1) = T SATer 1T AR T /9 e S5 F Tl §
T [Aetertad & o g8 T, -

(F) 3T AUt TIYT AT Fl GITEA  forw =2t a7 e [ g G o ot a0
HATAT AT 1] ATHHZON I e DT ST T Fererd qRArSHre % Aearad &7 a9 § &6 § &7 Uh

T ATATEF TATAATHT FHIT TAT GHTIHF ST HIA T TATg T,

(@) == At & ateeEET & ae & g 9 & fiaw quarRa F vy awwet § 5 srforee yaea
T T[T A AT TS TI7E FHEAT, o sianta sraforse & gt & it of1 €;

(M Trd S saforss ey A ST Tedr orgdt Feaar Aifd 9% sarid 3 gy F qay { T
T i 7o 1 FAE FA H TS AT T ST ST FT ARG FIAT 3T Ivg GHL I,

(F) S AU TAY HFEL H AT S AT HT AT a1 97 Todl T 2 Ferat & 7
FAAT FT TH F7AT;

() T et 377 sr=r qurerTiRat s Tfereror 39T SiT ST erar AwTr AT W7
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() wHT ST AT AR AT HHRL A F (00 BT AT TefelT T TS, HT A &A1 AL EHT
TRt ohT Ahefieht weTaeft fRrgia o afearrsrr feed s&r T,
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(F)  Furee & fAfawto ug e % forg sdvw M= sreer i J=iemae Y& S,
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O AT FEAT S 29 It i sferEET & ae § uw g it sty F fiaw agdt S e i
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(@) 19 AT YT & HAT H T A S O T Fd THT AT | ST ATl ST T
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() ST F Ol FroEr fowmT wr a7 gRtea wwa % o [Ager 397 & 9 agd i grewe S aran
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TTH ATSTAT AT & AT | TA/AA 0 AT ST (G ST ol TTSIAT) | T F2AT;
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qHeaT & o orer § s Mt #1319 sferee sEenaor qo fuer gieestt it e 39 F o

8 11 % @< () F ATH STIFT H 6l TZATT TAT A& Hl Gahe aqT0,
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(M) 3 Afrse TEHERTT giAETe A1 3=t SreniEat # oo fAfga watawefr arent siv aferaet w
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A oFT U AFET HT HHAT FLAT,

(3.) 3T ATTACE F THERIW, TIAHI AT ITATL 6 (0 THAT T ATATERT 6 TANT 9T 5T TG0 =07
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TEERLO Y e giaemst i aredr @At 7 G smar, arisas ar BREr o i geEt
TR T TTAE e F%d aTel T A 1 a9T0 T 6 o7 qRTeels Hgidi &l TR FeAT;

(@) == FAIEl F G w7 A w3 o 3 sraforse & oredt vt e o 'wy e %
T THERT ST M9t % Taia<ui Tgq@l I a9d-H8T 9 qHa9d (#Gid TaTed HedT; T

() AT F FAASA T TGAAT T TSTT T T ST &1 I ANGLT T&TF FHLAT |

15.  wTE e, SR SFRoET WRE T G=Eal a9 98k GE § wded A Saarad.- (1)
T [ i 9= -

(F) T AT ST LRI T SATEEAT 6 G | Bg A F AIAL 3 AqILCE THGT T 7 AT 31T
TOAIT 3 SATHATL B AATAYE TG TTSTAT AT FLAT T IEHT T T T5F LA AT HHT T[T TATHA FIT
(ST qLHTT T HF 7T AT FIT TTEFT SATHHLOT & I SATHISd FT,

(@) Ao FIETAT TAT AATTATE THTEC, AT 0T, TEANTT ¥ S+ T AT T Tigd Tt =2 &
TIFRA 319 ATACE FT F-GTE 6 AU I HAGEAT FIAT| I Aol Tad1, a AT THE<d, Aqidl,
e TRl Tt & sraferse 7 wRrger yaer g A1 Rt s sfwfRa weme e St werar &

(1) TET A ATAT/AATTATI ATTAE TUGHAT F TIISAT T AT T&TH FLA it TOTAT AT FeAT
3IY GTE-ZTE ST SUfOree 69 F3d Aigd 319 Tferee & yaed § T ARiEry ® gHe a9 & o =9
TS A ATl ST ATTAE FUZUHATA o T[0T & (1T Ueh TOTAT €T FHL AT,

() T FEAAT FHE T Al HL T, TS T ITASH FIAT ST TGIT FL-HT L AT HIE
T ARG 318 ATTATE THET H THIHLT HT AR a7,

(3.) =7 W it ATEGAAT A TG § TF a9 6 HdC T HAAT % TS FHl GHATEE Fd gU ST et
FATAT 3 HHT T HIATAIT GATLAT FHEAT,
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(F) IFEFAT B, ST qET a9t S0, q9g-a97 7 @A ET wAr o T v i stdewer F areaw ¥
ST ATTACE ITTHATHAT F FIF FT G FHIAT,

(®) ATTATE IeqIhatelt &l [A=er 34T o F2T Fehe T HATT ST2aT FHRTS, ITT Ai¥ Sraat, TT TGTAT 5 F1,

22T T, BAl & T, TAT AT AT TS5 G qTas(ad e, i qqioee {ami wa s ar e § 1
T AT IAHT MO T HY TAT 34 HAHT % efid AR B T0 A #1d SAITCE HT AT-3TT Fe. 3T
T o T sroferee iy e AT gTRT TTfersd sTaferse S| aTeli AT WITEE St HUgHAr il w19

3
(ST) v ATERET eTs Fe % forw aateq T % Ay arRit agEr gieed ar o A ey
=TI FEAT ATl SHTIATIGR AT JTEd STIferee qa aTe efi¥ SIqiorse €§g Fd aTe orqforee # &

TAAHUNT AR T SIERT T 6 T ST o &1d & AT qIET a9 qraemst § 07T, Wi, o,
offerT, FHAET AT SIH T T 0 A= STAFATE T TG FIA 5 (77 AT FAT ATAT AT TA=ATD]

T AT AR Iy FAET; AT Aefiwor sraforse F @ & fow R gv @1 & gfea g, S @@= &
Sforse & AT  forw ah T & qiad g eiw ot sraforse & seTr % forw ey v & qiwd g,

(F) I TRHETERT AATIeE F T Saferse [Heraor gl 1 ST FIAT 3T AT Jeqeishataq &l (AT
ZAT T =] aiEFe T srafereet feraor R Fen 7 sraferee fMder e § 39+ qefera Auew + oo =
F T | UHT AT o0l SITIAT THET 0T IT T § 7 & F Al STUIAT o6 TF g ol STIAT S 19 A iies

SRS AT IHh AT & oI g1 ST 3T 3 el # =] TEwena raforse yrea 2w & a9 Afag=a grm;
(31) ufEFRerT srafre Ao gieer a o oiwwena sufore w1 qefea e o 9Regs gRfea
FEAT T ST T T =707 S /sgror o gfata g e B so;

(%) AT % HHTS FHATAL HT (797 A7 36 TeAT i TGRS § SUaid 4 % Tt Bl T AT T5qT Ivg, AT 7
WETIO ¥ Y T (AT gy i sraferse sRrgendt a1 STfSeheor T |i;

(%) ATrSe FAT ATAT ST ATTATE HUGHATH T I FTTATE Farere T Freq0r 39T,

() fem-ufafas sream o sy & "issray, wt, T, 7, Ta0e AT 3 Fgel e F rqforee @y
FLAT 3T FATEeaTe Fafq gRtaa Faa & o aert & =T =mt 9w 71 aem F a|-19 A
FTES ToATe AT S FHITor weie it ST 1 T8 o T,

(%) STHEEAT % "ca, AT ey sfi e fRafa av 7 #7a gu 3 s ar afeus faaar an
ToATg H T JTC qhi, HI, TrT 3 IT-Tfordt it J6Ts & Tafarse T 2 €9 F §Ig FAT,

(V1) HEF AT AHIE F TS AT Adg! AT & HHRTEAT TS TG Fl ST ATHAT H 37 ATIACE HT HET AL FLel
F forg afvags atea qiegmsaT saagrd Tt 8, AT &9 § WSO #i3d & (o7 sregriad ror deor e
T AT TH THE 84g [0 T SAq(AE T TUg 3T Fuem s B grr 7o FHeia At
staerer O faRar srosm;

(T) TRTATAY, JATHT 37T TR F FTTASE AT TAF T F TAG FIAT 3T ST TF THT BT ST TEHEHT TThi
ST ST | AT,

(1) TIHF T T0 T Aot dafdree w7 Thaed THeh gEgrE S8 F9ee «ie, Sa mafEar
T AT VT A LT T FIATI UH AT F T I THERLT il ATAHATAT & ST AT,
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(3) FAET THEHLIT FEGT AT ATHAT AT Grarara a1 Bedieos $Seor e F1 7 97 Hesoia
ATTIATE FT TRAGT HLAT,

(21) TRwTor 37 fareawr sraforse 1 qeg" awa-gwg 9T et [t v fFreaw sraforse yeaee o,
2016 % ITSET * FTHATL HLAT,

() AT gAY F SE-aE g F FEer i wreey v Rt F aqeer F oqerefia auarT @
U TN TR, ST IeqTad, Sqforse 3 faehfad Jeenaor § aHaral i siqatod FieT,

(@ & Fut & far TEEAE gre F SUEET A AEg ® § qHTT ReAT i e A g
ST T IATHI, FFAT H FHITES T TANT FHIAT AT ST Tl HAT gl THh SATHTAT & (el 7= ST
T AT UHT FIAT SAATATE FTTACE [AART &5 G 0 ST ATAT AT TgAl Tl TIcaTgd STese HqT
ST T &

(F)  IUGFT TR s siavg Aeaforfaa sttt fF g, #1 o fida F2a g0 o aag-aa97 1w
gl foFmE waeT T qeE-auy W Sy Anedft fErat ofiT w0 vguer e aE g S
fRomfeaert &1 aTee Fed gu 31 eraferee % fafs= sraaat & 3tua v & forw s 71 st & % agantt
7 TRHT SATHFTOT o AR § S19 AT THER ATl 3T FITEq ATHaAT & AT, T 37
LA AT L TAM TG AW AL TATELINT AT T AATH FLA o6 o107 (Aot qhd THERIT Hl
SATEHT=AT 3T 9.

(F) SE-HEEE, gew Staw FiRe, i Fie, ARiad Sesad 7 5 AeHng-
Sforset o St FRadiareor & forw #rg ere |y s,

(@) wraterse % agaefier 9 F forw sEfore sfaa Suw afza sfare & st strard ar smforse
ATETTee T weret AT @i it v fie w=ih % =0 & syt

@ = WA F o fAfRd A9 & s@e smieret F FHuem g st F SqE @ 91
TAAT T ATIRIE TAGTAAT FT AT, T S SAqeror T 7 Foreft seor syfSreeor 3 Areas | e,

(W) ATTF Fste § gt ferer & AT-87e 319 ATIATE Teerd HAT3Ar & TATAT S AL % forw et 7
TITeT TS FAT 3T A AT AT T T Feprr % Jafees Faat & foro ffeat 2 sraferse yaem
TAT =7 FFAT & e = Fw F oo arerwrt ot & o araeas [ieet v s of . F
TLATA 6T AETed 6l AT,

(@) TET-1 F srqferse yEeneor, ove a1 fAearer giaer st w21 % oo i sHea 79 % o
e AT o siaaa aemfRafa T sguer A= a2 sguer A afate & e 9w e
Tfea wfafew 5 Hifesw o= & srfere srfarse g,

() TIEFTE AT ATEAT=ar F90Td g 8 FF T FF q1S (& Td TTEFL 6 TATH0 & (0 SAead FHLAT,
(TF) Sawadt au % 30 AT AT IHh TA AIFT AT (HQL0F, TLATICRT TTHA HI AT ATTEFA SATAFRTT ol
TET-4 H ATTUF FATE T ST To5qa FeT,

(@) ars RO g av % 31 7 a9 agdl fFww T & vt |afte ar am d=mrEe av g
o famT e Hafera s wguor [T A a7 yguer fA=rr afefa # Gt S,

(@) FrraT S saTa ST FHHT T THaEht o g, BT Y T A9t F FI-ET § g0 6
o s weeweer a1 e gl wr srafas e Gdftms aftmea % sow afatam sufore & gayr &
TtoreroT;

(@) Tg FEAPAT FAT & TG FT TATAE ATFTd GEAT ITHIU AT A4l Tareq she, g &
FEA, FCATAL, AT S 3T 9T6F 319 T9feree & Jgead § o9 auft et T Iuese F0 i Frdaa
ZTT ST ITART giate=a B s,

(FT.) TRt T FTSTET HIETSET AT ATehe HIETAT Sl AT ST & ATHIET & T EATAT F ol o
TISET § T [0 T STITACET o FAZUT, TAFHLOT A WS o [oIT SAATICE FA e TATIUT THAT ST
GARIEERERIC I
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(@F)  FEL FATH AT T A RAAT F ITAT T SATATAT F7A | SAAFRA Tl AT SAHAT 5 (7T I &
AT o % forg ufafer aamT s amaee AR & qur a9 v sufafasy & sqam =0 92 8t
AT A i orfaraat e steenrfRat a7 st R #1 s F24T; siT

(T AT, fAeAr ST H= AT F AT | AR SANTERAT H ol FAT oY At & qag |
AFITeE ITq= A ATAT Hl AR 3T,

i. FALT T FATAT;

i FH ATTIACE IAA HYAT,

jii.  HWE HAT T AL FT A ITA,

iv. st 7 Sa AetwiE, S Aefmoi (EEFT T07 o7 3899R9), T
AT A =] TREFHT AT F TG H #q T JIFHR,

V. Y FAMT, FTHA FAT, FTAE IHTEA AT FHIT EET FONEA/ATARE Iearae i
AT FeT,

Vi. STANT EU THATE AT(ACE HI F€ FTHAT FRT 39 FUU TT G134l AT ST HahrT

T AR SULFT qUed ATl AT § qeAT S 36 2 5 Mmoo afere & o
7 U fesat § ST,

Vii. A T TAFRT ATIACE T AT-3ART (ol § AT AT,

viii.  STaTereE FAT ATAL, AATATE HUTEHT, T FARTHATAT AT ATTACE FHIZOT ATTHIUT Fl TIFHA
TS T, 3

iX. ATTACE T e ATAT AT TATHIT AR AT AT 1T =T ITieeha et o= =3t i1
T Aqferee Tere & for Ariees ST e a1 THTE T G2 FHAT|

(TS) FATEIHRT TR 6l TITIAT ST TATAT o [0 7797 23 § FATiaiase 997 SHET F A7 g & 2d
TeAT AT STfrse & WT €A HT TIAT AT U FIAT a7 (64T ST;

(THA) AU THERIOT AT H Fae ATITSAT, T-[AARTART, T-Sa e 2oy, T-agaeiier siv
IT-a o STAree ST I3 THERTOT ATACET TAT AATATE AT FF TATESAFT AT BFA T S ol 0l AGAT af
ST 3T FATEgaHT 907 ST 1T At 1§ «f T ATt 7 A a7 S| a9, sErdreet 1
TATHAT [A=H AT [AYART 60 S F T8 60 S ART JIih A7 S TF T AT AT 6
SUTErT A& =l T BT o8,

(F) AT QI Gl AAGT TAT TAT A=A TAATd AAT TIAL &6 -G TAT SF-ITATL 30l TATAAT
& ToIT ST= 3T f9ecior 34T &7 &l Tl Aagd gl Sl & Ja-Gad AT Tq-3TATT g AaeTFH FATS
FEAT,

(F2)  AAAT TIA F AF-GAA AT AT-STATE T FATSAAT 7 i it Ufa & qaia=or v g areft aafa #r
el o ForT =& 9or Ter KO ATl o ST AT © F segriad STusT|

16. TF IO A=A 9 71 wguer FEEw gy F wdew.- (1) T wgwer e € ar gguor
Fer=ror =rfate g -

(F)  AuAr-eraT srfaeTiaT ® s Rt F areaw ¥ oo ® =9 et # gads e S qur
e FRreaTierRT Yo Ao a1 T ergil A fFranT F yuarh afve F e awemr g ad s w g
F ET 1L 27 (AT F Ghareaae it aefier & ST
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(@)  trse JEERTr s AEaTeer wuet T ST | ST AT |1 F el e et watatr
HTAHT T FIATEL FHEAT TAT 9T FT ITAT FAT;

(M ®rrr (T AT e e g Siied R e e & ww 9 1 F s di g &
AT TEAT T AT FTAT S UHT A FHIAT ST I1q THAT ST,

() ITfERTe % SEdTE At S e g9, "etaa sttt F adfim agmta & v ¢w ae
ATHHLOT ST TS AT e o, T 7 9/ AT f@a|nr, 5@ Jisar affa a1 ggei e
T S e afera iR & o=l &t e § 7@ ST S $ve que A=, ate @@ gt a9 w o
T qqTg T TR {3 ST,

()  FTE AT AT BRET T =T J1 FATH ST TOr G STreahd (ohe T o7 TS &l T&7 2
# grs faq & sty F fiae arfeer Sy FAr SEH ForaEeds o adt dfed aqgAr 1 3w 2 §
TRt s aTads SR Tt e iy 2

(=)  E e f Etemrerar agafaat i fEfemr=rar & arr aaswtfes g,

(®)  =fx T STreERer A1 i s=res T F = GSgT adqt & S HT #3T ° ST TEdT
AT TS IO =07 7S 5T @ (F) F oTefte ST 3o srterenTe & [etfera a7 w7 Fram s wemm;

i FATRAT, T Fer A1 = w5 g {3 A vmr i arteew et 7 o a2 G
STTURT; &Y
()  TATHIO F forT smarae T SIieq 9%, YA SAaa I [OTHIOT & ST I TEAT FA o T4 AT 39
AT o AT T2 gu T qiaem & y=rad | [t & g6 swael, i, agAfa a1 9=qiawor SqrTied §
fafAtace araat a7 a|t &1 701 FT AT &, ST T aut 6 o7 SIEenTe 7 T8 307 e,
(2) TS YU FIE TS AT TgUT AEA T SeEE A A HT EAGFRT ATEL o F TLAT
3 o & 10Tt &t S@ag F3 & T9AT TAHTL Aqacd HLd AT TS0 i F SH1L HT T
(3) T WrenffHAl F " ®, Ser Tmfeafq, Ferd aguer R arE, asT aguer [ e ar
TEUOT [T AT ST A AE [@iRd Tal a1 747 §, AT Afafase w3 & o Fesi aguor =
T & e w4 |
(4)  TfRata, v vgur [ 1 A yguer s a6ty e wd st ausr st g o §
q FH TF a1, AATATIRT AT ATIHAT ATAHT T TATATART ITAT TR 47 i # e
AT 3f¥ =1 AT & Tefie ST EAT-1 37 g=1-2 # fAfAfdee 71t #7 sIume Jidie Ha |
(5) o yguer A A Ar yguer R atafy aREwens smforee weeor givgmet § sruforse
ICTET BT THA o TREFEAT ATIACE 6 FIEd T i Mearor & forg s Mt v fHaer
Gl
(6) =T TFUO [HIAT TS AT TFU RIAT AT FRT AT F AT T THAA Al fAatad
ST
17. RN SR T9T @reasT AiFT X eru & RAfFwafarst ar sie et F wdew.- (1)
e T Sarer S fem, i, wTed GRS saatie F At fRutar ar v SoamEl i I § A 9t
e TATHT rIfrse Tae= TorTett i ST & forw e Rt 1 smaeass fHefta agradr Sy il
(2) ¥ SF-FEEwiT TSR AT § o Soaral # ST A A w arer UE a6l wie s ey
I AT o6 HTLOT IAT GO T TS SATTIACE T ATTH Tg0T el o (o1 TOITAT shT AT 3|
(3)  TATESHT AUfHAT AT TTAYL & fAfAAtaret av aie wartaay v fuum Fwufaat g oow Iearer §
Tt =TI AR % TIRT Y THATSTT FT GGT AU T I TTEAHT STl o dohe & J12 Tl
AT AT ST FEqor 3 o0 U 9139 A7 T9¥ IUee FHTu|

(4)  vE gt AfRETarst, sre st av e FAEET g7 S99 SerEt w dued ST 3T A
T % G H ARM AT AR &T ST
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18.  F =g $a ¥ &Y fh.f. ¥ sie< sy SN THrat sk A srafrse sarfia s=it w44t
¥ Fdeq.- SUT FT TAN FA qTAT AT S AT Al F=ar oo ey g4 7 ar GhAr F fiaw
sraterd aeft SR THTeat 30 WohTe SeavT FaeT oqou S GINT STIAT S8 S0aAT 6 %7 F %7 5 giaqerd
FT ST 3 % forw == Rt & steeaT it e & g5 719 % Jiae sgaem :#33

19. 319 AqfArse THETT AR ME g i et & Prg amde.- (1) W F9qeea &9 sEed
ForaTT 218 Sraferes. SEEhaaT i SITere Fraemst S ST & o ST W Suaed 0 T 5T qLFh
T T TIST & TATHA & UH &l 0 Afag=a #:3  forw Icawarh g

(2)  gEET FT T=TF THI-HET T I GGG H heald TG AT A€ FRT AT aEwAC aeaet
frgiat i aedt fa| #9ea g0 qu 0 10 3 siere sege S9dt Ao & A giedT w7
RS T ST ST SITIAT FT

(3)  Hf=em F waTers g s g Ry a1 At yguer [FeEr afata & sraeaw sEE yrea B
ST

(4) ST IO HEASO A€ AT TgU0 A AT g 39 A9iite THERI ST g graeme &
TATAT o TATALIT ATAHT 61 AL T ST

(5) AT F TATAF FT IR qGHI-HHT T hea i TG00 FI507 FI€ g7 e anieeli Fagrar
AT HHT-HHT UL T Fahe WA g0 THRd AT 318 A(ACE Jaed Hadl AqAeT 6 ATAL S
TS STHERTOT ST oTTer qlaemsll & T P T FqFa T 6 il

(6) BT AATATE THERIW ST AT AT F TATAF T T TG [HI=07 Fre/aguer A= afafy
ST FTHT WTTEEHTO &1 T a9 30 9 T T T 3 | arrush KHe To&q He|

20. gEd &A1 § 39 AqfAe gagT F AFGE A Hit TN AT HIATEIT- TAT &5 H T
STTErRont & Faed o7 aTfae Awatertea srfafiea @<t & afga Faw 15 & sfeafea % aam g

(F)  T9d I T T F AIAHT F THAAT T THERIT JI€T | Faferse qafere A [iear srafarse
FT HAG A % (oI U ITYFT Feheas STaeoTe % U S{aeur w1 €7 3T SITuaT| SEresasiy S
T TITIAT T2 & Torg 25 Fhefrtes & fia Tgret % = qaad 7 &= § TR GiH FT Tga19 0 AT
LT TATA H AT AT T AT TH FATETHRT AL T 92 AT ST

(@)  UHT " IUersy 7 g a7 At 39T 7 AR siw sratorse sraforse % forw el semeasnT wr we
TTHOT 7 3 JATE T STua|

(M T T SUTATS FHTUAT ST AW AT Terdt § 79 Ffe & TTaitig Fed a°T Thehl ol
Trert & AT TSt & A= 7 Fahey FohelT STafse STE FHETSA, T il rael, 97 sl arad, qi%e (S & &,

22T U, AT Al AT T HRIST ATACE F T T THT THeh SFAT T2 T [Hhrd 517 T T F2a
H T o e &

(F) T FEE g, IEdT ST R GH FA qTer Gt 9dewt w Iuttadt & 1| 3|t
T & IS A F TAer fog F ArI-A7r greet aAqr Afafy et Teary F "reasw q, g F 357 § Y
Ted FIAT 9T ITIFA [ASATIT 1€ AR, SATEAT FHT|

(8) ©ITT e 39 it TaU qaT0 GagAi a9 w99 FI I Thed 3 THGT TAT
SR T TRT |

(@) A AR Fw AW AR e srforss s giagrat f wrear F g gdat 9w
IUFT TIA T TZAT ST e FT| T [RAewrar grer vt giaemo worfaa v o) aadir s v
ATFATH ITANT FA & T HET JTTT TOTAT T SATATHT ST HHAT

21. Fafre ¥ Iot yEERr % forg weEe - (1) 1500 . A /frar. am sfess & Shenfift /1 T are
AT AR ATACALT I T AT § FHEqTd Tl (AT SITUST ST IAHT START AT A7 Fae cded e
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SAAAT F ATEAH F IT AFAT Fcq SeH JATT FA & 77 hie Taiw & ®T H 6 T Fo11 A1 IATaT A 6
form &t o ST
(2) oA FAI T Taforeat F ITART Hide a1 a7 FEea 991 § qg-Srweahnr & forw fFHam smom

(3)  FATHF TH&T AT AT FT TATAF AT I FIT ATHAIGE ATHHIIT ST 1= 2 Tidiad o AfeH
TEEHLT STHAT ATSAT AT o IS F F T HI AT TATAAT FAT AT gl F TR, 77 swguor =+
e AT YU =07 AT T TEER F oy T=0-1 | e T5qd w0l

(4)  SATSE F FST EGT B FATIAT FIA F 0T UF AEEAT 00 IO T2 6T TG00 AT qIE AT
T FHF=T07 AT SHHT TEEA FIAT ST AT [A7 % 33T ATATT T&TT HT

22. g it guE-dT - 9 el % e & O amaeas sEEEar gt s
T &l v gatera ITfEeRaon g7 ToFer 997 a9 A7 At s g FAefofea AR au=-

=T § giora it st
w9, [ERIETIL IERLI] &
afggmr Hf
It & 9uy-
T
(1) STE AT TEERTT FIAGT T T FA % o7 ITLFT 23 & | 4 ok
TEATT AT

(2) 0.5 e SHEEAT F FF F T Faai & 707 Sugaq a9z & | 199
foro amaT =i wmreeTsT weor giaer # wfg ww % oo s
0.5 31 A1 aAfaek i SEEaT arer a9t T aridsn g
ATAT &0 TaTeeTas A0 T qIALTell AT UHer T2 qiaema h
TITIAT T & [oI0 ITIFT EIAL il TgATH|

(3) | 219 i SEERT QAT Y FEART T A AT F | 9 opef
T T S|t 1 AT

(4) S FAFTRoii, =00 T, T8 AT, T A1, 7 | 2 99

qfEedd 9T MtHT 3| Tafqei w7 & 9% JIAF0 & o
A % o rafory Ieavshatell 1 aTed FHTAT |

(5) TIFFd ATAT TL-9 F THA Fh AT THEROT AT [ | o of
HLTEAT T TR A=A ATl | AT FTT)

(6) | WA T faET ferel w1 SAAT-SAAT A, HIEW ST | o o

Tfaga getera wm

(7) 100000 & efar seeear ater gt e [EEt g 39 | 2 99
TS TR0 LTt it TATIAT FHEAT)

(8) 100000 & &9 SFHEAT a1 T AT &fie a7 gy 39 | 3 99
ST TR FIALTAT il TATIAT FHIATI

(9) T FIEl F AT TAT AT THER G # FAT UH | 3 of
Faforse qforsat F Fqry-ATy Fenfea AiowT saforee F Fae= F
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oo 0.5 &3 a1 399 aAfasw T Saeear arar gt s At
T A7 % foro gieafera a7 v w7 7 2o

(10) | == it % erefier sregstTar srafore 3 fve % o 0.5 s & % | 3

F i Ty T AT i SeEEET W g qtegerd 3T
S0 T T T T

(11) T AT THCFT HET TIAT HT ST ITATE FHIAT AT Ieg, SHATI 579

23. TST WOT GATEHIR R~ (1) Haterd TsF AR AT 69 T &7 TATHA F T [Hmrai 7 T0F
oA AT = el A7 SfegEar f aRE § g G99 F €AY Uh AT ST AT At H T5T

T o Aot gaeT ot gir-
EX R 9T e
(1 (2 (3)

1. 5T & gl T /e s A F | ey, w3
GIEE)

2 TS TEHE & T AT GO0 &@FE @90 7| ey, g2
Tk T & e ufte 1 U wiatater

3. TS LT o TToTed [T T U gfafafer T, I

4 T, A AL STAATY TN HATAT, AT TR | ey, 2
T U TTatATer

5. TedT TaranTe weTer, ITed | &1 UF Wi qEET, T

6. TTHTOT T T, ATeq AT 7 U Tl =i qEeT, Iad

7. R FCUAERELEICE ISR IEIRIE] T, T

8. T Yy A= S L Ar sguer HeEer afata w7 | geer, 1w
T Tiatarer

9 AT SRR S a1 T TR T | gy, g2y
T U Trarre

10. T[T HT T T AT LEi

1. ERIEIR AR EIRIE R FA R e RARUCIE MBI I e

12. STRTUTAT AT /Ag 4T FHETAT & &r FdTeer a3

13. AIfAcE AT ATAT/STATATE [AAFIRAT AT 3 | T8
AUTACE TagA F 0 FH FA A FEm W
LR T AT e TrEmd F1 uE wfafate
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[9rT II—-@ve 3(ii) ] RA A1 TSI ¢ SAETHR 19
14. T[T AT Frs 1T &L IT IURTE T TS Feed arer | 9aeq
IREAR IR I RIDIE]
15. AT TAFHIT IR AT T A1 T
16. =1 A fErorest qa T
17. ST AYERTE F e @9, FU FEnr & 9w | 9
o =7 g v afafater

(2) = =Wt F Trarease & detaq asfit @i, 39 autorg yeg qeeft s i T a9 wEia o

AT e ST = At F @ o aqia S % o e Sar e F o e aee A
HqATE 3 o (o0 TT Fq00T AATRH T T3F g A1 H FH  FH TF S5 Hl|

(3)  wHter e it widat sraeas F13ATE ¥ 5T YguT fREEr S /s e ataf A snifva
ST

24. af¥F .- (1) Fiaem F s=rers g g0 a9 30 7% w41 299 9@ = [ § ey Fewm
arfe Fare yweqa f s

(2)  FThE T FEE wET IV OH ST arus [ T Tgu I e 91 3guw gt s

T AT T A7 7 1T &7 % gt o A & warwt e ar agrferfes e i gom § w9 arterr
T % A9 7 FRATierRT ATET F A AT ST F AT gl eIy A F Amwe § s F

EIT Rt a9 StteeTeT T I® a9 % 30 S AT 3T TgA SRTUT FHAT |

(38)  FaIRafd, y¥® ST WEUW FIEOr A€ A7 wguer I g, =W FEEt F Gerase oiw
ATITAT T T AT ST w97 it T Fars fi gafeg arus RAae 5w Vo 33 w0l i
TAF A9 % 31 JATS T Fatd T FHF=07 91 37 erg it o /ey &7 ywoqa i |

(4)  Fxr YEE AT FIE, I H T FEE g0 39 FEt F A 6 Raia 9 uE a6
Tt fare ST Y STt S ergdy A "#Erer T siT q=tawer, a9 Y Serary aReadT §AerT w It
fererfRert & |rer Jew a9 31 e | Uger sufua s S

(5)  TATAE, A 3T STAATY Tadd HATAT FIT Fea i (At qfafa it s & < arfus R 1
RGIERIET AER IR I
25.  geleAT & FRQIE AT - TRt 19 AU THAFIO0 AT FlAeT 67 A1 99 qH TIT T HE AT g

T T H, T GAGT T TART AT 787 VI & =T it R s [ 7 SR s [
FIRT FHTEAT 3T STTURIT 32 IAeT o TATT AR T AT, A FE &l ST AT ST

322

58



323

59
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AT |
[Fawr 15 (3),(T=0),16(1)(F)(3.),16(4) 3E]
QeS0T @t & forg fAfRde
&. o 999 % forg Aiee. -

(i)

(ii)

(iii)

(iv)

(vi)

(vii)

(viii)

(ix)

(x)

iy et F w1 sreed § fOrwnT g 21 sraforse yeer e eiver qiaemet S SaET #7349 %
o0 ST T ITH FHITAT SITUAT S UH SFAT Hl ATSH = AT ST

I 92T T ASATIE, TAT AT 15T % qre-ar2r =79vrag S & a=F T & 3td yorew &
AT ATTRCTT ST FAHEa BT STua Bt FeEme i 92 &0 § T g5 FiE d5 i 920
gqiegT o fFo S &t 3o § e e awor wre it F1 AT, UH 90 ity 99 w29+
TEATE T AT gl

HLOT BFAT T FAT AT 1 ST THERLIT FAGTA HT TART FIA 6 ©00 6T ST =T
AT STHERTIT AT 20T ATSTAT T T o AT T o6 & H FATE SATTA T

T AL T LT [HAHE HATAT, AT T ST Fea 1 TGO FF=07 7€ F Arieedt gt &
AT T T ST

B T 9 &« ST 9= a9t § qf9E § SUART 7 g, 39 Aqget § [{u U @Eet
ATALI | AT [T ST

9 T FH O FH 20-25 FUL TF qA4G F 0 [ T H T2 g0 AT A STHF AT
TETART T T & forw =orag Sfa & s aor a1 fasfera oo sroan

T AT B A4l & 100 e, arena & 200 Hiew, TSI, A T Fl, e AT 3T
ST AT Fett & 200 Hex qor Gmmaadr a1 gars g & 20 Tt 7 @ 9% gRr | qei, e
HTAS H, S 907 & HT AR AT TIEH0/ag |47, SET A AT 2f, F AT THo7 7o
STH FY o & 18 [Aaaaaa/zarseg a 10 =7 20 T & g saw e R S a@ar gl
T At Ste, JuH, Ageaqet et &, gagaeier rf-o R @5 & @ 100 a9t & 7T
TS ATE % HETHT % 3q¢ A T # % forw At 981 4 ST

T T 3T S IS o oiverd T FAwqmeor & forw woreft &°r J9e s forwmr i i soanr
TISATA H AT 36T Soam)

T 2 WA Tad & SATee i HeATrod SHaT Aol 16 A 19rse THERTT TAT (REareer graeT & e

7 FoshTe 7 aT ST J9T0 TET STTOAT| SHET AT STE AT THERLOT qAT [Heqreor gl &
T &1 o SEY AT ST TR SO 7 LT SR STEHT0r 3T Haterd Tsd Tgu ==
TS o IO F ATHAT < ATHAT AT 9 Fham Sroam|

Sa-ffrcftT aafire #1 Faem aag-aa77 97 7o getaa Sa-firetta smferg y@eam [,
2016 % srqame T s aREweRs aferst 1 YEEH qu-aaT 97 TATHAEST TREwenT
ST o= TATAY (VG 3T HA-9T0F F=eq) =279, 2016 F Fqare Far sroam S-srafarei 1
ST HHT-HHT 9T AATHAET -1 (Fae) F=w, 2016 =+ srqame fwar srom)
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(xi)

(i)

(ii)

(iii)

(iv)

(V)

(vi)
(vii)

(i)

(ii)

(iii)

(iv)

AT STHERTT T FIH T T AT AT SATATARTA AT AT ATTETSAN 6 ZLTT AT HT 7@ % (o0
THT W TAA U S AT F forT sreors sweror gierer o i s

TTEAHL 0T w1 9T ggmt & e F g amde -

T AT B ¥ A-EETET AT FTE g SfT &Y S ATl ATgAl (PN &2, sategd
SITRRAT TAT STATIT TYLEAT 6 T T AR o6 (o1 =T I TLATSIT AT ST

ATeAT 3T o= HefiedY &7 qoh "o g Fe F T ag= shwysiais a= s a1 oy aars
SO AT ATEA T S & HTE0 A FH Dl IS o AT ST qF

I 9T e 9T A 99or F o A S arer sy i aidedt w2 o eratorg et
qiaeT, AfwaE @ F o weias gEeT a97 U Atdied STeR qigd STER A 79
@ F T s e g g F7 T=ETeE A1 A, TEHERr 6w e # aEr-siar
TET

I T T T ATT AT AT ATIAL T HIAT ] IO 6 1T gHFieT, T GLET ITERT 3T 7T
qiered, S off srferd g, S e B ST |

YIS AT FETE AT (ATSHT: FHRT 6 Forw era/agT it giaremsi) SHEr Sraharst 6w
EST I T THATAAL, ST T & F0T 60 1d &, 70 STawrer e T F7 IEedr gl

i WTOT TIAT 9T FIHAT F T £t = Figd T e o S

afiags argr it T 3T TETE AT s F O qrerer R ST =7 TR ST HA A A
arrere fafatae Areet Fr T1 F * form fm s

S AT gt A A Ao gof @1 9 I 9 Fa & fafAde ¥ forg weve-

ATTAT FT IF A ITH A & (7T I AL 7T I AT TN AT AT FHFEIFL T TN T
TU Il 9Yat # Hgd AT SITOSI | Srfere aut arer ey, gt Wt FFFedl T AN Jal AT ST
THAT, H ThfeTs IUTT TIATT SO |

STIFATET T bt AT T AT w1 faad & ofd # &7 & &0 10 a9 g1, srfora st = fAwior araeft
q 39 9T TF &F (AT STUAT & T T3 HFOeaT AT a0 1 el gy % o et

TEERLT AT TG T FT & S0

YA g & A g & TF A 9207 T I AT 20 9t 6 {1 7 % oo sfa
HEgAq ST avfiwaer F ary 40-65 &Y #ET g T weAad’ sravwr fEwr G s i g
T o THATAT &1 T AT o FgTd &l (S99d w6 forw It=a e arferat &1 fAmtor frar smoam)
T T TIT F QT T ST 6 THATT I8 AT AT ATLET Bl IAqH FIA & [0 SATaq e
s e StTom A sraeor Meafortea fafReer & sEm grm, i -

(F)  sifaw s § 1x10-7 Fi/FET § FH F I QUi qied 60 Ft i et g v

QrTtara Frgt | <6 sradres fagr &t 72a g
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61

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

.

(@)  srareE e E ad F Faw 15 G fF uw A awa gri

(M) AT T % AT Tidsr ureat it gl § Tgraar A 7 qUEd F w9 wT & o
45 Tt AT U FeAfa® T gt

T RATr F HFEs.- A 9307 TATEAl § TG0 SHEAT T AR 6 B H HEfred T

ﬁq‘Q" Eﬂ-@’ STQTT_C[-

(i)

(ii)

(iii)

(iv)

(ii)

THEE ST T &1 38 a7 oeq oiw [ B s & |Jaqgr s agrE, i 99 &= 9

g g1 ST 3T 319 SAqfrg T | FaATes, aqgr S agra § [Hisa 7 gn [Fearers cat &0

FH FIA AT Adal A 6 TGAT HT U JAT ATE AT FAGAT (et F F= 6 forg ff Toe 5o
TATE ATl # T 7 ITaem AT ST

AT AT &7 F MR T QA I T-ATET AT TOTe(t &1 A\t o=t smforg
THEEROT AT % eraforg srerar At sty A1 wawas amiE (s e, s,
qferer, Je, ATAL q, YT IIE 3T FIeATeF) F U aTel ATIAL HT A & [T TIF g
AT WO TAT & forw wgaaw areaw AfAder, vw var e sEdew grm S 1.5 [T 9 o g
TA ATAT TrASATSAN (THLIE) Srr-feam a7 Se-fEafes arzas a1 sa+ aages R =
gt (et srerar enfera gt % 90 |t F T AT AT THHT Trarear ure 1x10-7 &Hi/FHe
q ATIF AL ST ST AU T ATTFHAH &2, I T Sl & =l AR 9T ITAed FA5 Te
ToepeT sreraT onfara gt % sTarers 9va & e ¥ FF § FF &l Hie A= g

ferrersht % HUgor sfY evuw T@igd T yeauw & forw wrawme o oSdsr | entea e,
FT=-1 # Afde A i1 T F79 F 7291 [@Ahd a7 START § A0 JI0d| 7297 T

AAtATTE areq # s w7 g smom Gl oft g | femes i ger ararawor § e awt
=R sToem

g AT A4S H g ATl A &l el AT, &, F&l, HIA AT arend § Ta90 FLd & el o0l
AT il ATUIT| ST TG * [HETasw I 16 AqAT F qr7 WA g & 7 |, qoeq |
STeT T FaTard ITTSERTOT GIT STtera Foham S|

S AT Hidled % forg qds.-

TRt syfer syeoor worer T i e & O, & | S ST [OTaT o6 AT AR TR o ST
3T Iee WA § dad & forg Rare § war Strosm ¥ sw2or woer ¥ aifer F 50 Hew F saw
S Ot w a9 # A et A9t I, AT ST AEA-T qEte F S AEed w9 H
Hiex foFaT ST e 7 gt g @9 & - S, S €8T & oJfds @giod 7 20

ft oft e (T St s =T | fea) F o qfi 9w e § #6739 aE-ae iy S 6
STANT 9T IHAT I[OEAT I AT2T HIA 6 918 G THAT S[TUAn| Jided T & o bse
AT &g et fafder @mg g, e -
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(i)

F.4. dfiex ariTe 10500:2012, H@=w 2.2
(2003-09) =iwfr dur (Rast,
froa f FEac

(1) (2) (3)

(1) | EEE 0.01

2) |FsfEm 0.01

(3) | #wH=w (Cré* F =T H ) 0.05

(4) | 0.05

(6) | HEAEE 0.05

(6) | AT 0.05

7y | 0.001

(8 |

(9) | AT, TN F ®TH 45.0

(10) | drw= (pH) 6.5-8.5

(11) | =T 0.3

(12) | F= FErar (FruHiers ¥ =7 #) 300.0

(13) | FimT=s 250

(14) | Pt 5 500

(15) | Serfers A (HeU=seu= & =7 #) 0.001

(16) | ST 5.0

(17) | 7%= (TH3A F &7 §) 200

et ary surerar H Al F R A, -

T AT T T G FHT FH TIA, T DI ATEIAT T T e, AT I A0 I a8
U IATE TS AFET( I T 6 o0 T8 ST TOTAT Aigd S T2 9 HF507 Jorredt e

T ST G 207 9 I G T & T T e A 6 qr Arasied goterdt § SEr

T o 9T a7 A= o sroem
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(ii)

(iii)

(iv)

9.

gy wor Tt ¥ e et {99 S w1 g, e Sewes Jier (Tasue) F 25 wiaea 7
EIPEIC EARARIT

Tt s weor Tt w7 SUger gl & ST S A9Or 9 F7 ITART AGEIAAT % SATHTE AT qT e
AT SR A1 R Ioamea # fohar S s, | w3 9 A v (F8m) fJr s

e WY A § AT sty &9 Aeeht % foro a8t grer sroIm afe st IuART A g w9 T
g1 ar Afewa e &t sqafa &1 ST

I T B T ST T8 AT Tt A qurEr & [t &1 & [idiedd S o aiaedt
AT U AR & 3 o e sguer e S g AR weat F aqE 2R

i o w9 9T Wl F fog wmde- A e F ew efatag BREa F oaga

FAETTAH AL FAAT STTOAT, FAT -

(%)

(@)

()
(¥1)
(=)

(%)

(@)
()
(1)
(2)

AT w7 ¥ R o@rer aeHTHr urel, S g9 AT Seatasd arad & it 8, &
ST STUATT,

TTE UH ST & g7 o 3eent ste 30 &HT 7 Sferew Tl 7 21 A 9, G A0 &9 % FI% g
T A T,

=T qYet § =qAaH T g F wr qF-0rwE g H e £y ermar g

g 3 orovas # w9 F & forT aAte geed § qreraer AT S,

T WU HEEOr et AT wEuwr [HEEer qetadt o 9wee ' 9 99er e« At HE\ 7+
AT o7 g & faamferg o s

T 9T S I TATEd] <@ * g AEE. — (1) G 90 2 A G1-0F 3@E w0 § FH
TEE AT o1 il SITUIT 3T SehTiors Hiiedl AT d@g AT Heerad F Ih g, S0 -

T ST I 1 AGEAT 3T TATEAT I TATT T@AT, AR Fed TgAT AT qaH SULT 92 Al
UL AT AT T % THATT o ST T ST T HT AT,

ATATTATE (AT AT TUTAT =0T AT HeT,
AT T H 3T T AT -5 ! AT HLAT;

HTAHT & AT G FTIT I HUGIT TOTAT T STALEAT 3 TATAT HIATI
UEE a9 AT FEI-TH AiAIEL F A8 98 T2 A T ST % ITAN I G99 T AT 74T TR

0 ST & X § Ag AT T 6 18 gf 6w AT ST & w0 3dse o e oEr
fErgor, At gt & sqarem § § e gar fowar giatam £ T 2

.

TETET &t ¥ oy Ry wreamEi g wEE - TRl U a9 W S agl ® A Grtereer g

HEferd T e A7 Igu = S 9fd F dqHeT § 309 A F sfaw e & o BT fi =
zA-Tafore TgfaaT TS SO AETedTierRT ATTEsreor Sasieaswmauiiy Sta® AT F7 ITIRT a9 &
T JEERewT gEgmy w1 w1 T-SasTamaui g TH=H TET GIHEET FT A0SO AT SITOT $i
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Trg QTAFIT & T SATee & § S AT AT ST T-SasTaame o SAqi9rg FT ITAN, TS aqT a1

TETET U¥ IULH ST it AT FIA % forw fhar SIrue) qgrey a4 § uAty i ur A /o B HwieAarsay
% HTLOT A= I Tt A7 ARTE % Ty IO A 9T0 U Satrg #r e dart St § ST wor wyet §
IERIES IR

A QN HAAT AT B 4G AL TG FAT - 3 AT % AAGT &0 BIegie a1 &77ar T FT AL g
IqT U 3T ITIFT & & SN2 FohT T0 9207 S AT it ST % a1 S8 AT Sararee 981 St Sd &,
Ivg g7 Y QAT STET AU M FeATeried fEemedi 6t ST F3 & 918 FgIel #l Sl ATg 0

(i) ST @A MY AT THERTIT GIT STTTACE I FH FHIAT [o1eh a1 A0 AT =41 1 A1+ (i)
* ATATY AT=B1ET | AGTAET &l TET STTUAT

(i) T FTST AT F UL 3T ATHIA/ITAN H THF I o (1T S AT Ara<or 7 [
A | HATIT ST AITICT AT H SAT=BIad (03T ST

(i)  Zuw (i) F ATA ATAFT IUTAT (STATE ST T G TR HISAT H) S HG0d -5
T et Sl eniterd e % orw Fie-ar ai i Hepdor F3f # sr=ara|

(iv) = &2 a9 TEEvuid T F 7 F3 & o0 STIET Hs 97 T3

STt |l
[Fr 16(1), (@), (2.),16(4) 3]
B FAIFAT ¥ THEHI AT MG F qAF
®F. GIQ & HEH.- AT THERLO AT H S ATHAV T ATIACE F THERT g Grarenar §

T % T H HAIET QT G| e §43 F g qTel TEUU & UhA F I2¢7 F FuAfated &1 ara
[ERISIEIERIGE

(F) I U GEAT AT (A STAAL FT N % THEH § 3 qH=q T@@ra g1 S0 Sigh a9
AT g1, ATIAL AUSTIUT &3 THT gall g7 AUl ATS UHT HUST Gof | AT 747 21 a1 Herrah
e 37 e gieeT a5 ag= are dichas Tl § e o7 dqer S dgrd w1 TR wd
¥ FIALT F T AT AT ITAY FLEAT AT AR,

(@) e, "t Sawi, TeAT & @a< ST AT & S 6l aThT S 7 53T & o0 a9 qagn=an
FLAT ST

(M) EE T AFSIST AT TEALETT h HTHA |, AT AU T % ¥ QAT STUIT A AIfAT T 32418
SEHERTOT T AT TEATAT T AL SIAT1 00 Qo § FfEq wae i sxerer & Sqrust, Seawr 9997
& BTH-3Te gl ST 9% T TEHERT TohaT ST,

()  TEHERIOT T F THAT 03 T THRAT-T4 Aafrgi i Fad sren 9% ger [&Ar S[Tusr &Y &5

U¥ THGT ALl B RAT ST q=ehor F 9T, S9gh fasharet & areas & At Srost 7
AR AT IF ATASF el 1 I a7 STo fiw Hide 9947 § a7 e 9941 # aesus
ICATEH, HE-STHERTIT o [oIT AT SITUIT| R T ©FAT H hael T THRATSN 6 STafqg 997 STusr|
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(=)

()

=)

()

(=)

ST SATETE o A1 AT &5 IUrse FHXTAT ATUAT| AT ST FSTer AT 319 et 7gt, 50 at

HIET, Tt T rear o 107 SH1/EHE § FH 21, FT G917 SITuT| e § 1 7 2 wiaed ae
BN SY e AT Gdg! 9819 HT SUU FLd & ([T Sl AT GOF ATl T 5T g

afasft g S[urer it MEted w7 7wl Ht ST THEROr §457 A agdt a4 97 T A
#¥ gar it faom # srer i waeT i € Fatea =7 & = i s

THY T T F forg mre w45 § Meres wr afREriera T sosm

sfaw IoIT" @Te, THA-HHT 97 AtegEd 3 FEEr sreer # siqeta fAfAfay gt & eEme
g

gTE FHT AT AIITRT EATHET FA gq @TE Qoadam & 0w Fafetag @Eeen &1 @ &
STTUAT, AT -

i 3w @re (e 2009) | R W GRF @@
(Twefiar 2013)
(1) () @)
st (fmm/fmm) 10.00 10.00
=i (Fram/fam) 5.00 5.00
Frfr (Frem/frm) 50.00 50.00
e (/) 300.00 300.00
*fra (Frm/fmm) 100.00 100.00
et (Frer/fr) 0.15 0.15
et (Frm/fmm) 50.00 50.00
sreart (Fe/fmm) 1000.00 1000.00
/0 e <20 20:1 & Fw
fro= (pH) 6.5-7.5 (1:5 =rer) sTferraw 6.7
THT, W FT Tfqerd, Afawad 15.0-25.0 25.0
oV e (IATH/EHT3) <1.0 1.6 & %7
FA ST FHTaA, AT FIT 12.0 7.9
wfderd, =AaH
FA AT (TF & &7 §), 91T 0.8 0.4
FTET iaerd, =Iaas
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FA HIThe (T123T5 F =7 #) 0.4 10.4
ATY FTT Tiaerd, =qAaw

T TIEFAAT (F23 & &7 H), 0.4

AT T Wiaerd, =Aaq

T T 9 | A qH

UES Faq it srquterfa

FOT ST

FT T F+7 90% AT, 4.0

et s e § gEe
Tl =R

F T F 90% T,

4.0 fady srsue

I oI =R

EEEil

TaTgHed (STUHTH-1 % =97 F),
T g

4.0

8.2

*JUTIH AT Fohewol AT T AR AT @re (AW IATR) FT ITANT @ FEAT 6 o0 At fHAr
STUSTT| AT, SHRT START G FEAT hl ST & T30 srgqrer=t o forw fohar ST =ehar 21

q. e et & forg ams. - onfea et % fvew & fetofag st w1 9o B
STTURT, ST~
F.4. ATIEE w1 (Froer =1 a8 )
AT agt | arEsiqe dax | g foem
S
(1) (2) (3) (4) (5)
1. efea am, R/, stdsraw 100 600 200
2. |ffm Awm (fw),  fne, 2100 2100 2100
Sfershay
3. | o= (ph) 7 5.5% 9.0 55%9.0 | 55%9.0
4. | dqHIAHA AEenH (U9 & ®7 H) 50 50 --
fn/ef., srfermaw
5. | T Feer Arze (UF & &7 H) 100 -
T/, arterera
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6. St TETEE S S 7T (270 7. 30 350 100
< 3 fae) srfershaw (Fmm/etT)

7. | TEafEE st g, /T, 250 --
srfershae

8. |wmdtHw (UuH F &7 #), fun/ =, 0.2 0.2 0.2
srfershae

9. |9mT (umstt ¥ w7 #), fEww/HT, 0.01 0.01 -
srfershae

10. | #H=r (F&t F =w #H), R/, 0.1 1.0 -
afershas

1. | F=fomm @S F =7 #), /A, 2.0 1.0 -
afershas

12. |3 #EEH (= & =7 H), 2.0 2.0 --
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th April, 2016

S.0. 1357(E).—Whereas the draft of the Solid Waste Management Rules, 2015 were published under the
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number G.S.R. 451
(E), dated the 3" June, 2015 in the Gazette of India, part IL, Section3, sub- section (i) of the same date inviting objections
or suggestions from the persons likely to be affected thereby, before the expiry of the period of sixty days from the
publication of the said notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the 3 June, 2015;

And whereas, the objections or comments received within the stipulated period were duly considered by the
Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management and Handling) Rules, 2000, except as
respect things done or omitted to be done before such supersession, the Central Government hereby makes the following
rules for management of Solid Waste, namely:-

354

90



355

91

52 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

1. Short title and commencement.-
D These rules may be called the Solid Waste Management Rules, 2016.
2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to every urban local body, outgrowths in urban agglomerations, census
towns as declared by the Registrar General and Census Commissioner of India, notified areas, notified industrial
townships, areas under the control of Indian Railways, airports, airbases, Ports and harbours, defence establishments,
special economic zones, State and Central government organisations, places of pilgrims, religious and historical
importance as may be notified by respective State government from time to time and to every domestic, institutional,
commercial and any other non residential solid waste generator situated in the areas except industrial waste, hazardous
waste, hazardous chemicals, bio medical wastes, e-waste, lead acid batteries and radio-active waste, that are covered
under separate rules framed under the Environment (Protection) Act, 1986.

3. Definitions —(1) In these rules, unless the context otherwise requires,- (1) “aerobic composting” means a
controlled process involving microbial decomposition of organic matter in the presence of oxygen;

2. ‘“anaerobic digestion' means a controlled process involving microbial decomposition of organic matter in
absence of oxygen;

3. '"authorisation' means the permission given by the State Pollution Control Board or Pollution Control
Committee, as the case may be, to the operator of a facility or urban local suthority, or any other agency
responsible for processing and disposal of solid waste;

4. “biodegradable waste '
stable compounds;

means any organic material that can be degraded by micro-organisms into simpler

5. '"bio-methanation' means a process which entails enzymatic decomposition of the organic matter by microbial
action to produce methane rich biogas;

6. “brand owner” means a person or company who sells any commodity under a registered brand label.

7. “buffer zone” means zone of no development to be maintained around solid waste processing and disposal
facility, exceeding 5 TPD of installed capacity. This will be maintained within total and area allotted for the
solid waste processing and disposal facility.

8. “bulk waste generator” means and includes buildings occupied by the Central government departments or
undertakings, State government departments or undertakings, local bodies, public sector undertakings or private
companies, hospitals, nursing homes, schools, colleges, universities, other educational institutions, hostels,
hotels, commercial establishments, markets, places of worship, stadia and sports complexes having an average
waste generation rate exceeding 100kg per day;

9. '"bye-laws' means regulatory framework notified by local body, census town and notified area townships for
facilitating the implementation of these rules effectively in their jurisdiction.

10. “census town” means an urban area as defined by the Registrar General and Census Commissioner of India;

11. “combustible waste” means non-biodegradable, non-recyclable, non-reusable, non hazardous solid waste
having minimum calorific value exceeding 1500 kcal/kg and excluding chlorinated materials like plastic, wood
pulp, etc;

12. "composting' means a controlled process involving microbial decomposition of organic matter;

13. “contractor” means a person or firm that undertakes a contract to provide materials or labour to perform a
service or do a job for service providing authority;

14. “co-processing” means use of non-biodegradable and non recyclable solid waste having calorific value
exceeding 1500k/cal as raw material or as a source of energy or both to replace or supplement the natural
mineral resources and fossil fuels in industrial processes;

15. “decentralised processing” means establishment of dispersed facilities for maximizing the processing of bio-
degradable waste and recovery of recyclables closest to the source of generation so as to minimize
transportation of waste for processing or disposal;

16. "disposal' means the final and safe disposal of post processed residual solid waste and inert street sweepings
and silt from surface drains on land as specified in Schedule I to prevent contamination of ground water, surface
water, ambient air and attraction of animals or birds;

17. “‘domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs, tube lights, expired
medicines, broken mercury thermometers, used batteries, used needles and syringes and contaminated gauge,
etc., generated at the household level;
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18.

19.

20.

21.

22.

23.

24.
25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

"door to door collection'" means collection of solid waste from the door step of households, shops,
commercial establishments , offices , institutional or any other non residential premises and includes collection
of such waste from entry gate or a designated location on the ground floor in a housing society , multi storied
building or apartments , large residential, commercial or institutional complex or premises;.

“dry waste”” means waste other than bio-degradable waste and inert street sweepings and includes recyclable
and non recyclable waste, combustible waste and sanitary napkin and diapers, etc;

“dump sites” means a land utilised by local body for disposal of solid waste without following the principles
of sanitary land filling;

“extended producer responsibility” (EPR) means responsibility of any producer of packaging products such
as plastic, tin, glass and corrugated boxes, etc., for environmentally sound management, till end-of-life of the
packaging products;

“facility” means any establishment wherein the solid waste management processes namely segregation,
recovery, storage, collection, recycling, processing, treatment or safe disposal are carried out;

"fine'" means penalty imposed on waste generators or operators of waste processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these rules and/or bye- laws

"Form'' means a F8orm appended to these rules;

“handling” includes all activities relating to sorting, segregation, material recovery, collection, secondary
storage, shredding, baling, crushing, loading, unloading, transportation, processing and disposal of solid wastes;

“inerts” means wastes which are not bio-degradable, recyclable or combustible street sweeping or dust and silt
removed from the surface drains;

“incineration” means an engineered process involving burning or combustion of solid waste to thermally
degrade waste materials at high temperatures;

“informal waste collector” includes individuals, associations or waste traders who are involved in sorting, sale
and purchase of recyclable materials;

"leachate' means the liquid that seeps through solid waste or other medium and has extracts of dissolved or
suspended material from it;

" local body” for the purpose of these rules means and includes the municipal corporation, nagar nigam,
municipal council, nagarpalika, nagar Palikaparishad, municipal board, nagar panchayat and town panchayat,
census towns, notified areas and notified industrial townships with whatever name they are called in different
States and union territories in India;

“materials recovery facility” (MRF) means a facility where non-compostable solid waste can be temporarily
stored by the local body or any other entity mentioned in rule 2 or any person or agency authorised by any of
them to facilitate segregation, sorting and recovery of recyclables from various components of waste by
authorised informal sector of waste pickers, informal recyclers or any other work force engaged by the local
body or entity mentioned in rule 2for the purpose before the waste is delivered or taken up for its processing or
disposal;

“non-biodegradable waste” means any waste that cannot be degraded by micro organisms into simpler stable
compounds;

"operator of a facility' means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body;

primary collection'" means collecting, lifting and removal of segregated solid waste from source of its
generation including households, shops, offices and any other non-residential premises or from any collection
points or any other location specified by the local body;

"processing'' means any scientific process by which segregated solid waste is handled for the purpose of reuse,
recycling or transformation into new products;

"recycling” means the process of transforming segregated non-biodegradable solid waste into new material or
product or as raw material for producing new products which may or may not be similar to the original
products;

“redevelopment” means rebuilding of old residential or commercial buildings at the same site, where the
existing buildings and other infrastructures have become dilapidated;
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38.

39.

40.

41.

42.
43.

44,

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

""refused derived fuel"(RDF) means fuel derived from combustible waste fraction of solid waste like plastic,
wood, pulp or organic waste, other than chlorinated materials, in the form of pellets or fluff produced by drying,
shredding, dehydrating and compacting of solid waste ;

“residual solid waste” means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

"sanitary land filling "' means the final and safe disposal of residual solid waste and inert wastes on land in a
facility designed with protective measures against pollution of ground water, surface water and fugitive air dust,
wind-blown litter, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutants slope instability and erosion;

“sanitary waste” means wastes comprising of used diapers, sanitary towels or napkins, tampons, condoms,
incontinence sheets and any other similar waste;

""Schedule'' means the Schedule appended to these rules;

"secondary storage" means the temporary containment of solid waste after collection at secondary waste
storage depots or MRFs or bins for onward transportation of the waste to the processing or disposal facility;

""'segregation'' means sorting and separate storage of various components of solid waste namely biodegradable
wastes including agriculture and dairy waste, non biodegradable wastes including recyclable waste, non-
recyclable combustible waste, sanitary waste and non recyclable inert waste, domestic hazardous wastes, and
construction and demolition wastes;

“service provider” means an authority providing public utility services like water, sewerage, electricity,
telephone, roads, drainage, etc;

""solid waste'' means and includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institutional waste, catering and market waste and other non residential wastes, street sweepings, silt removed or
collected from the surface drains, horticulture waste, agriculture and dairy waste, treated bio-medical waste
excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste generated in the
area under the local authorities and other entities mentioned in rule 2;

“sorting” means separating various components and categories of recyclables such as paper, plastic, card-
boards, metal, glass, etc., from mixed waste as may be appropriate to facilitate recycling;

“stabilising” means the biological decomposition of biodegradable wastes to a stable state where it generates
no leachate or offensive odours and is fit for application to farm land ,soil erosion control and soil remediation;

“street vendor” means any person engaged in vending of articles, goods, wares, food items or merchandise of
everyday use or offering services to the general public, in a street, lane, side walk, footpath, pavement, public
park or any other public place or private area, from a temporary built up structure or by moving from place to
place and includes hawker, peddler, squatter and all other synonymous terms which may be local or region
specific; and the words “street vending” with their grammatical variations and cognate expressions, shall be
construed accordingly;

“tipping fee” means a fee or support price determined by the local authorities or any state agency authorised by
the State government to be paid to the concessionaire or operator of waste processing facility or for disposal of
residual solid waste at the landfill;

“transfer station’ means a facility created to receive solid waste from collection areas and transport in bulk in
covered vehicles or containers to waste processing and, or, disposal facilities;

""transportation'' means conveyance of solid waste, either treated, partly treated or untreated from a location to
another lecation in an environmentally sound manner through specially designed and covered transport system
so as to prevent the foul odour, littering and unsightly conditions;

“treatment” means the method, technique or process designed to modify physical, chemical or biological
characteristics or composition of any waste so as to reduce its volume and potential to cause harm;

‘“user fee” means a fee imposed by the local body and any entity mentioned in rule 2 on the waste generator to
cover full or part cost of providing solid waste collection, transportation, processing and disposal services.

"vermi composting'' means the process of conversion of bio-degradable waste into compost using earth
worms;

“waste generator” means and includes every person or group of persons, every residential premises and non
residential establishments including Indian Railways, defense establishments, which generate solid waste;

“waste hierarchy” means the priority order in which the solid waste is to should be managed by giving
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emphasis to prevention, reduction, reuse, recycling, recovery and disposal, with prevention being the most
preferred option and the disposal at the landfill being the least;

58. ‘“waste picker” means a person or groups of persons informally engaged in collection and recovery of reusable
and recyclable solid waste from the source of waste generation the streets, bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or through intermediaries to earn their
livelihood.

2) Words and expressions used herein but not defined, but defined in the Environment (Protection) Act, 1986, the
Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and Control of Pollution) Cess Act, 1977 and
the Air (prevention and Control of Pollution) Act, 1981 shall have the same meaning as assigned to them in the
respective Acts.

4 Duties of waste generators.- (1) Every waste generator shall,-

(a) segregate and store the waste generated by them in three separate streams namely bio-degradable, non bio-
degradable and domestic hazardous wastes in suitable bins and handover segregated wastes to authorised waste pickers
or waste collectors as per the direction or notification by the local authorities from time to time;

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the pouches provided by the
manufacturers or brand owners of these products or in a suitable wrapping material as instructed by the local authorities
and shall place the same in the bin meant for dry waste or non- bio-degradable waste;

(©) store separately construction and demolition waste, as and when generated, in his own premises and shall
dispose off as per the Construction and Demolition Waste Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises separately in his own premises and
dispose of as per the directions of the local body from time to time.

2) No waste generator shall throw, burn or burry the solid waste generated by him, on streets, open public spaces
outside his premises or in the drain or water bodies.

3) All waste generators shall pay such user fee for solid waste management, as specified in the bye-laws of the
local bodies.

“4) No person shall organise an event or gathering of more than one hundred persons at any unlicensed place
without intimating the local body, at least three working days in advance and such person or the organiser of such event
shall ensure segregation of waste at source and handing over of segregated waste to waste collector or agency as
specified by the local body.

(&) Every street vendor shall keep suitable containers for storage of waste generated during the course of his activity
such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food, vegetables, fruits, etc., and
shall deposit such waste at waste storage depot or container or vehicle as notified by the local body.

(6)  All resident welfare and market associations shall, within one year from the date of notification of these rules and
in partnership with the local body ensure segregation of waste at source by the generators as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover recyclable material to either the authorised waste
pickers or the authorised recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 sqm area shall, within one year from the date of
notification of these rules and in partnership with the local body, ensure segregation of waste at source by the
generators as prescribed in these rules, facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorizsd recyclers. The bio-degradable waste shall be processed,
treated and disposed off through composting or bio-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

®) All hotels and restaurants shall, within one year from the date of notification of these rules and in partnership
with the local body ensure segregation of waste at source as prescribed in these rules, facilitate collection of segregated
waste in separate streams, handover recyclable material to either the authorised waste pickers or the authorised recyclers.
The bio-degradable waste shall be processed, treated and disposed off through composting or bio-methanation within the
premises as far as possible. The residual waste shall be given to the waste collectors or agency as directed by the local
body.

S. Duties of Ministry of Environment, Forest and Climate Change.- (1) The Ministry of Environment, Forest
and Climate Change shall be responsible for over all monitoring the implementation of these rules in the country. It
shall constitute a Central Monitoring Committee under the Chairmanship of Secretary, Ministry of Environment, Forest
and Climate Change comprising officer not below the rank of Joint Secretary or Advisor from the following namely,-
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1) Ministry of Urban Development
2) Ministry of Rural Development
3) Ministry of Chemicals and Fertilizers
4) Ministry of Agriculture
5) Central Pollution Control Board
6) Three State Pollution Control Boards or Pollution Control Committees by rotation
7) Urban Development Departments of three State Governments by rotation
8) Rural Development Departments from two State Governments by rotation
9) Three Urban Local bodies by rotation
10) Two census towns by rotation

11) FICCI, CII
12) Two subject experts

2. This Central Monitoring Committee shall meet at least once in a year to monitor and review the implementation
of these rules. The Ministry of Environment, Forest and Climate Change may co-opt other experts, if needed. The
Committee shall be renewed every three years.

6. Duties of Ministry of Urban Development.- (1) The Ministry of Urban Development shall coordinate with
State Governments and Union territory Administrations to,-

(a) take periodic review of the measures taken by the states and local bodies for improving solid waste management
practices and execution of solid waste management projects funded by the Ministry and external agencies at least once in
a year and give advice on taking corrective measures;

(b) formulate national policy and strategy on solid waste management including policy on waste to energy in
consultation with stakeholders within six months from the date of notification of these rules;

(©) facilitate States and Union Territories in formulation of state policy and strategy on solid management based
on national solid waste management policy and national urban sanitation policy;

(d) promote research and development in solid waste management sector and disseminate information to States and
local bodies;

(e) undertake training and capacity building of local bodies and other stakeholders;and

(f) provide technical guidelines and project finance to states, Union territories and local bodies on solid waste
management to facilitate meeting timelines and standards.

7. Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers.- (1) The Department of

Fertilisers through appropriate mechanisms shall,-

(a) provide market development assistance on city compost; and

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the ratio of 3 to 4 bags: 6 to 7 bags by

the fertiliser companies to the extent compost is made availablefor marketing to the companies.

8. Duties of Ministry of Agriculture, Government of India.- The Ministry of Agriculture through appropriate

mechanisms shall,-

(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost;

(b) propagate utlisation of compost on farm land;

(c) set up laboratories to test quality of compost produced by local authorities or their authorised agencies; and

(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of compost visa-a-vis chemical
fertilizers while applying compost to farmland.

9. Duties of the Ministry of Power.-The Ministry of Power through appropriate mechanisms shall,-

(a) decide tariff or charges for the power generated from the waste to energy plants based on solid waste.

(b) compulsory purchase power generated from such waste to energy plants by distribution company.

10. Duties of Ministry of New and Renewable Energy Sources- The Ministry of New and Renewable Energy

Sources through appropriate mechanisms shall,-
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(a) facilitate infrastructure creation for waste to energy plants; and

(b) provide appropriate subsidy or incentives for such waste to energy plants.

11. Duties of the Secretary-in-charge, Urban Development in the States and Union territories.- (1) The

Secretary, Urban Development Department in the State or Union territory through the Commissioner or Director of
Municipal Administration or Director of local bodies shall,-

(a) prepare a state policy and solid waste management strategy for the state or the union territory in consultation
with stakeholders including representative of waste pickers, self help group and similar groups working in the field of
waste management consistent with these rules, national policy on solid waste management and national urban sanitation
policy of the ministry of urban development, in a period not later than one year from the date of notification of these
rules;

(b) while preparing State policy and strategy on solid waste management, lay emphasis on waste reduction, reuse,
recycling, recovery and optimum utilisation of various components of solid waste to ensure minimisation of waste going
to the landfill and minimise impact of solid waste on human health and environment;

(c) state policies and strategies should acknowledge the primary role played by the informal sector of waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines regarding integration of waste
picker or informal waste collectors in the waste management system.

(d) ensure implementation of provisions of these rules by all local authorities;

(e) direct the town planning department of the State to ensure that master plan of every city in the State or Union
territory provisions for setting up of solid waste processing and disposal facilities except for the cities who are members
of common waste processing facility or regional sanitary landfill for a group of cities; and

) ensure identification and allocation of suitable land to the local bodies within one year for setting up of
processing and disposal facilities for solid wastes and incorporate them in the master plans (land use plan) of the State or
as the case may be, cities through metropolitan and district planning committees or town and country planning
department;

(h) direct the town planning department of the State and local bodies to ensure that a separate space for segregation,
storage, decentralised processing of solid waste is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters;

@) direct the developers of Special Economic Zone, Industrial Estate, Industrial Park to earmark at least five
percent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

Q) facilitate establishment of common regional sanitary land fill for a group of cities and towns falling within a
distance of 50 km (or more) from the regional facility on a cost sharing basis and ensure professional management of
such sanitary landfills;

k) arrange for capacity building of local bodies in managing solid waste, segregation and transportation or
processing of such waste at source;

0] notify buffer zone for the solid waste processing and disposal facilities of more than five tons per day in
consultation with the State Pollution Control Board; and

(m) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
District Collector or as the case may be , the Deputy Commissioner shall, -

(a) facilitate identification and allocation of suitable land as per clause (f) of rules 11 for setting up solid waste
processing and disposal facilities to local authorities in his district in close coordination with the Secretary-in-charge of
State Urban Development Department within one year from the date of notification of these rules;

(b) review the performance of local bodies, at least once in a quarter on waste segregation, processing, treatment
and disposal and take corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Development.

13. Duties of the Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory.- (1) The Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory shall have the same duties as the Secretary—in-charge, Urban Development in the States and Union
territories, for the areas which are covered under these rules and are under their jurisdictions.

14. Duties of Central Pollution Control Board.-The Central Pollution Control Board shall, -
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(a) co-ordinate with the State Pollution Control Boards and the Pollution Control Committees for implementation
of these rules and adherence to the prescribed standards by local authorities;

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in respect of all solid waste
processing and disposal facilities;

(c) review environmental standards and norms prescribed for solid waste processing facilities or treatment
technologies and update them as and when required;

(d) review through State Pollution Control Boards or Pollution Control Committees, at least once in a year, the
implementation of prescribed environmental standards for solid waste processing facilities or treatment technologies and
compile the data monitored by them;

(e) review the proposals of State Pollution Control Boards or Pollution Control Committees on use of any new
technologies for processing, recycling and treatment of solid waste and prescribe performance standards, emission
norms for the same within 6 months;

) monitor through State Pollution Control Boards or Pollution Control Committees the implementation of these
rules by local bodies;

(2) prepare an annual report on implementation of these rules on the basis of reports received from State Pollution
Control Boards and Committees and submit to the Ministry of Environment, Forest and Climate Change and the report
shall also be put in public domain;

(h) publish guidelines for maintaining buffer zone restricting any residential, commercial or any other construction
activity from the outer boundary of the waste processing and disposal facilities for different sizes of facilities handling
more than five tons per day of solid waste;

@) publish guidelines, from time to time, on environmental aspects of processing and disposal of solid waste to
enable local bodies to comply with the provisions of these rules; and

G) provide guidance to States or Union territories on inter-state movement of waste.

15. Duties and responsibilities of local authorities and village Panchayats of census towns and urban
agglomerations.- The local authorities and Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and strategy on solid waste management within six
months from the date of notification of state policy and strategy and submit a copy to respective departments of State
Government or Union territory Administration or agency authorised by the State Government or Union territory
Administration;

(b) arrange for door to door collection of segregated solid waste from all households including slums and informal
settlements, commercial, institutional and other non residential premises. From multi-storage buildings, large
commercial complexes, malls, housing complexes, etc., this may be collected from the entry gate or any other
designated location;

(©) establish a system to recognise organisations of waste pickers or informal waste collectors and promote and
establish a system for integration of these authorised waste-pickers and waste collectors to facilitate their participation in
solid waste management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter encourage integration in solid
waste management including door to door collection of waste;

(e) frame bye-laws incorporating the provisions of these rules within one year from the date of notification of these
rules and ensure timely implementation;

® prescribe from time to time user fee as deemed appropriate and collect the fee from the waste generators on its
own or through authorised agency;

(2) direct waste generators not to litter i.e throw or dispose of any waste such as paper, water bottles, liquor bottles,
soft drink canes, tetra packs, fruit peel, wrappers, etc., or burn or burry waste on streets, open public spaces, drains,
waste bodies and to segregate the waste at source as prescribed under these rules and hand over the segregated waste to
authorised the waste pickers or waste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with sufficient space for sorting of recyclable
materials to enable informal or authorised waste pickers and waste collectors to separate recyclables from the waste and
provide easy access to waste pickers and recyclers for collection of segregated recyclable waste such as paper, plastic,
metal, glass, textile from the source of generation or from material recovery facilities; Bins for storage of bio-degradable
wastes shall be painted green, those for storage of recyclable wastes shall be printed white and those for storage of other
wastes shall be printed black;
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@) establish waste deposition centres for domestic hazardous waste and give direction for waste generators to
deposit domestic hazardous wastes at this centre for its safe disposal. Such facility shall be established in a city or town
in a manner that one centre is set up for the area of twenty square kilometers or part thereof and notify the timings of
receiving domestic hazardous waste at such centres;

Q) ensure safe storage and transportation of the domestic hazardous waste to the hazardous waste disposal facility
or as may be directed by the State Pollution Control Board or the Pollution Control Committee;

k) direct street sweepers not to burn tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body;

(0))] provide training on solid waste management to waste-pickers and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to day basis and promote
setting up of decentralised compost plant or bio-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on alternate days or twice a week
depending on the density of population, commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage of street sweepings and silt removed from
surface drains in cases where direct collection of such waste into transport vehicles is not convenient. Waste so collected
shall be collected and disposed of at regular intervals as decided by the local body;

(p) collect horticulture, parks and garden waste separately and process in the parks and gardens, as far as possible;

(Q transport segregated bio-degradable waste to the processing facilities like compost plant, bio-methanation plant
or any such facility. Preference shall be given for on site processing of such waste;

(r) transport non-bio-degradable waste to the respective processing facility or material recovery facilities or
secondary storage facility;

(s) transport construction and demolition waste as per the provisions of the Construction and Demolition Waste
management Rules, 2016;

(t) involve communities in waste management and promotion of home composting, bio-gas generation,
decentralised processing of waste at community level subject to control of odour and maintenance of hygienic conditions
around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in all parks, gardens maintained by the
local body and wherever possible in other places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

) facilitate construction, operation and maintenance of solid waste processing facilities and associated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and standards prescribed by the Central
Pollution Control Board. Preference shall be given to decentralised processing to minimize transportation cost and
environmental impacts such as-

a)bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;

b)waste to energy processes including refused derived fuel for combustible fraction of waste or supply as
feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule 1 for disposal of residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well as operation and maintenance of solid waste
management services in the annual budget ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid waste management and other obligatory
functions of the local body as per these rules;

(y) make an application in Form-I for grant of authorisation for setting up waste processing, treatment or disposal
facility, if the volume of waste is exceeding five metric tones per day including sanitary landfills from the State Pollution
Control Board or the Pollution Control Committee, as the case may be;

(2) submit application for renewal of authorisation at least sixty days before the expiry of the validity of
authorisation;

362

98



363

99

60 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(za) prepare and submit annual report in Form IV on or before the 30™ April of the succeeding year to the
Commissioner or Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge of the State Urban Development Department or
village panchayat or rural development department and to the respective State Pollution Control Board or Pollution
Control Committee by the 31* May of every year;

(zc) educate workers including contract workers and supervisors for door to door collection of segregated waste and
transporting the unmixed waste during primary and secondary transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment including uniform, fluorescent
jacket, hand gloves, raincoats, appropriate foot wear and masks to all workers handling solid waste and the same are used
by the workforce;

(ze) ensure that provisions for setting up of centers for collection, segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of building plan of a group housing society or market complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and communication campaign and educate the waste
generators on the following; namely:-

@) not to litter;

(i1) minimise generation of waste;

(iii) reuse the waste to the extent possible;

@iv) practice segregation of waste into bio—degradable, non-biodegradable (recyclable and combustible),

sanitary waste and domestic hazardous wastes at source;
v) practice home composting, vermi-composting, bio-gas generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by the local body and place the same in the bin meant for non-
biodegradable waste;

(vii)storage of segregated waste at source in different bins;

(viii)  handover segregated waste to waste pickers, waste collectors, recyclers or waste collection agencies;
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other person authorised by
the local body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-reactive inert waste
and pre-processing rejects and residues from waste processing facilities to go to sanitary landfill and the sanitary landfill
sites shall meet the specifications as given in Schedule-I, however, every effort shall be made to recycle or reuse the
rejects to achieve the desired objective of zero waste going to landfill;

(z)) investigate and analyse all old open dumpsites and existing operational dumpsites for their potential of bio-
mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be scientifically capped as per
landfill capping norms to prevent further damage to the environment.

16. Duties of State Pollution Control Board or Pollution Control Committee.- (1) The State Pollution Control Board
or Pollution Control Committee shall,-

(a) enforce these rules in their State through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development Department;

(b) monitor environmental standards and adherence to conditions as specified under the Schedule I and Schedule II
for waste processing and disposal sites;

(©) examine the proposal for authorisation and make such inquiries as deemed fit, after the receipt of the application
for the same in Form I from the local body or any other agency authorised by the local body;
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(d) while examining the proposal for authorisation, the requirement of consents under respective enactments and
views of other agencies like the State Urban Development Department, the Town and Country Planning
Department, District Planning Committee or Metropolitan Area Planning Committee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department and other relevant agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form II to the local body or an operator of a facility or any
other agency authorised by local body stipulating compliance criteria and environmental standards as specified
in Schedules I and II including other conditions, as may be necessary;

® synchronise the validity of said authorisation with the validity of the consents;

(2) suspend or cancel the authorization issued under clause (a) any time, if the local body or operator of the
facility fails to operate the facility as per the conditions stipulated:

provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be; and

(h) on receipt of application for renewal, renew the authorisation for next five years, after examining every
application on merit and subject to the condition that the operator of the facility has fulfilled all the provisions of
the rules, standards or conditions specified in the authorisation, consents or environment clearance.

2) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable opportunity of
being heard to the applicant and for reasons thereof to be recorded in writing, refuse to grant or renew an authorisation.

3) In case of new technologies, where no standards have been prescribed by the Central Pollution Control Board,
State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central Pollution
Control Board for getting standards specified.

4) The State Pollution Control Board or the Pollution Control Committee, as the case may be, shall monitor the
compliance of the standards as prescribed or laid down and treatment technology as approved and the conditions
stipulated in the authorisation and the standards specified in Schedules I and II under these rules as and when deemed
appropriate but not less than once in a year.

(&) The State Pollution Control Board or the Pollution Control Committee may give directions to local bodies for
safe handling and disposal of domestic hazardous waste deposited by the waste generators at hazardous waste deposition
facilities.

6) The State Pollution Control Board or the Pollution Control Committee shall regulate Inter-State movement of
waste.
17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.- (1)

All manufacturers of disposable products such as tin, glass, plastics packaging, etc., or brand owners who introduce such
products in the market shall provide necessary financial assistance to local authorities for establishment of waste
management system.

2) All such brand owners who sell or market their products in such packaging material which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their production.

3) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall explore the
possibility of using all recyclable materials in their products or they shall provide a pouch or wrapper for disposal of each
napkin or diapers along with the packet of their sanitary products.

“4) All such manufacturers, brand owners or marketing companies shall educate the masses for wrapping and
disposal of their products.

18. Duties of the industrial units located within one hundred km from the refused derived fuel and waste to
energy plants based on solid waste- All industrial units using fuel and located within one hundred km from a solid
waste based refused derived fuel plant shall make arrangements within six months from the date of notification of these
rules to replace at least five percent of their fuel requirement by refused derived fuel so produced.

19. Criteria for Duties regarding setting-up solid waste processing and treatment facility.- (1) The department
in- charge of the allocation of land assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and treatment facilities and notify such sites by the State Government or Union territory
Administration.

2) The operator of the facility shall design and set up the facility as per the technical guidelines issued by the
Central Pollution Control Board in this regard from time to time and the manual on solid waste management prepared by
the Ministry of Urban Development.
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3) The operator of the facility shall obtain necessary approvals from the State Pollution Control Board or Pollution
Control Committee.

4) The State Pollution Control Board or Pollution Control Committee shall monitor the environment standards of
the operation of the solid waste processing and treatment facilities.

4) The operator of the facility shall be responsible for the safe and environmentally sound operations of the solid
waste processing and or treatment facilities as per the guidelines issued by the Central Pollution Control Board from time
to time and the Manual on Municipal Solid Waste Management published by the Ministry of Urban Development and
updated from time to time-

(6) The operator of the solid waste processing and treatment facility shall submit annual report in Form III each
year by 30" April to the State Pollution Control Board or Pollution Committee and concerned local body.

20. Criteria and actions to be taken for solid waste management in hilly areas.- In the hilly areas, the duties and
responsibilities of the local authorities shall be the same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a suitable enclosed location shall be
setup to collect residual waste from the processing facility and inert waste. A suitable land shall be identified in
the plain areas down the hill within 25 kilometers for setting up sanitary landfill. The residual waste from the
transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional sanitary landfill for the inert and
residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets and give strict direction
to the tourists not to dispose any waste such as paper, water bottles, liquor bottles, soft drink canes, tetra packs,
any other plastic or paper waste on the streets or down the hills and instead direct to deposit such waste in the
litter bins that shall be placed by the local body at all tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste management under the bye-laws to all tourists
visiting the hilly areas at the entry point in the town as well as through the hotels, guest houses or like where
they stay and by putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the entry point to make the solid waste
management services sustainable.

) The department in- charge of the allocation of land assignment shall identify and allot suitable space on the hills
for setting up decentralised waste processing facilities. Local body shall set up such facilities. Step garden
system may be adopted for optimum utilisation of hill space.

21. Criteria for waste to energy process.- (1) Non recyclable waste having calorific value of 1500 K/cal/kg or more
shall not be disposed of on landfills and shall only be utilised for generating energy either or through refuse derived fuel
or by giving away as feed stock for preparing refuse derived fuel.

2) High calorific wastes shall be used for co-processing in cement or thermal power plants.

3) The local body or an operator of facility or an agency designated by them proposing to set up waste to energy
plant of more than five tones per day processing capacity shall submit an application in Form-I to the State Pollution
Control Board or Pollution Control Committee, as the case may be, for authorisation.

“4) The State Pollution Control Board or Pollution Control Committee, on receiving such application for setting
up waste to energy facility, shall examine the same and grant permission within sixty days.

22. Time frame for implementation.- Necessary infrastructure for implementation of these rules shall be created
by the local bodies and other concerned authorities, as the case may be, on their own, by directly or engaging agencies
within the time frame specified below:

S1. No. Activity Time limit from
the date of
notification of
rules

ey (2) 3
1. lidentification of suitable sites for setting up solid waste processing facilities 1 year
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2. [identification of suitable sites for setting up common regional sanitary landfill facilities 1 year
for suitable clusters of local authorities under 0.5 million population and for setting
up common regional sanitary landfill facilities or stand alone sanitary landfill facilities by|
all local authorities having a population of 0.5 million or more .

3. |procurement of suitable sites for setting up solid waste processing facility and sanitary] 2 years
landfill facilities

4. enforcing waste generators to practice segregation of bio degradable, recyclable, 2 years
combustible, sanitary waste domestic hazardous and inert solid wastes at source ,

5. |Ensure door to door collection of segregated waste and its transportation in 2 years
covered vehicles to processing or disposal facilities.

6. lensure separate storage, collection and transportation of construction and demolition 2 years
wastes

7.  |setting up solid waste processing facilities by all local bodies having 100000 or more 2 years
population

8. |Setting up solid waste processing facilities by local bodies and census towns 3 years
below 100000 population.

9  [setting up common or stand alone sanitary landfills by or for all local bodies having 0.5
million or more population for the disposal of only such residual wastes from the] 3 vears
processing facilities as well as untreatable inert wastes as permitted under the Rules y

10. [setting up common or regional sanitary landfills by all local bodies and census towns|
under 0.5 million population for the disposal of permitted waste under the rules 3years

11. [bio-remediation or capping of old and abandoned dump sites Syears

23. State Level Advisory Body. — (1) Every Department in-charge of local bodies of the concerned State

Government or Union territory administration shall constitute a State Level Advisory Body within six months from the
date of notification of these rules comprising the following members, namely:-

SI. No Designation Member
@ (2 3

1. Secretary, Department of Urban Development orLocal self | Chairperson, ex-
government department of the State officio

2. One representative of Panchayats or Rural development | Member, ex-officio
Department not below the rank of Joint Secretary to State
Government

3. one representative of Revenue Department of State Government Member,ex-officio

4. One representative from Ministry of Environment, Forest and | Member, ex-officio

Climate Change Government of India
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5. One representative from Ministry of Urban Development, | Member, ex-officio
Government of India

6. One representative from Ministry of Rural Development, | Member, ex-officio
Government of India

7. One representative from the Central Pollution Control Board Member, ex-officio

8. One representative from the State Pollution Control Board or | Member, ex-officio
Pollution Control Committee

0. One representative from Indian Institute of Technology or National | Member,Ex-officio
Institute of Technology

10. Chief town planner of the state Member
11. Three representatives from the local bodies by rotation Member
12. Two representatives from census towns or urban agglomerations | Member

by rotation.

13. One representative from reputed Non-Governmental Organisation | Member
or Civil Society working for the waste pickers or informal recycler
or solid waste management

14. One representative from a body representing Industries at the State | Member
or Central level

15. one representative from waste recycling industry member
16. Two subject experts Member
17. Co-opt one representative each from agriculture department, and | Member

labour department of State Government.

2) The State Level Advisory Body shall meet at least one in every six months to review the matters related to
implementation of these rules, state policy and strategy on solid waste management and give advice to state government
for taking measures that are necessary for expeditious and appropriate implementation of these rules.

3) The copies of the review report shall be forwarded to the State Pollution Control Board or Pollution Control
Committee for necessary action.

24. Annual report.- (1) The operator of facility shall submit the annual report to the local body in Form-III on or before
the 30" day of April every year.

2) The local body shall submit its annual report in Form-IV to State P Control Board or P Committee and the
Secretary-in-Charge of the Department of Urban Development of the concerned State or Union Territory in case of
metropolitan city and to the Director of Municipal Administration or Commissioner of Municipal Administration or
Officer in -Charge of Urban local bodies in the state in case of all other local bodies of state on or before the 30" day of
June every year

3) Each State Pollution Control Board or Pollution Control Committee as the case may be, shall prepare and
submit the consolidated annual report to the Central Pollution Control Board and Ministry of Urban Development on the
implementation of these rules and action taken against non complying local body by the 31*day of July of each year in
Form-V.

“) The Central Pollution Control Board shall prepare a consolidated annual review report on the status of
implementation of these rules by local bodies in the country and forward the same to the Ministry of Urban Development
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and Ministry of Environment, Forest and Climate Change, along with its recommendations before the 31*day of August
each year.

(&) The annual report shall be reviewed by the Ministry of Environment, Forest and Climate Change during the
meeting of Central Monitoring Committee.

25. Accident reporting- In case of an accident at any solid waste processing or treatment or disposal facility or landfill
site, the Officer- in- charge of the facility shall report to the local body in Form-VI and the local body shall review and
issue instructions if any, to the in- charge of the facility.

SCHEDULE I
[see rule 15 (w),(zi), 16 (1) (b) (e), 16 (4)]
Specifications for Sanitary Landfills
(A) Criteria for site selection.-

@) The department in the business allocation of land assignment shall provide suitable site for setting up of the
solid waste processing and treatment facilities and notify such sites.

(ii) The sanitary landfill site shall be planned, designed and developed with proper documentation of construction
plan as well as a closure planin a phased manner. In case a new landfill facility is being established adjoining an
existing landfill site, the closure plan of existing landfill should form a part of the proposal of such new landfill.

(iii) The landfill sites shall be selected to make use of nearby wastes processing facilities. Otherwise, wastes
processing facility shall be planned as an integral part of the landfill site.

@iv) Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development, Government of India
and Central Pollution Control Board.

) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall develop ‘landfill cells’ in a phased
manner to avoid water logging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. However in a
special case, landfill site may be set up within a distance of 10 and 20 km away from the Airport/Airbase after
obtaining no objection certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas..

(viii)  The sites for landfill and processing and disposal of solid waste shall be incorporated in the Town Planning
Department’s land-use plans.

(ix) A buffer zone of no development shall be maintained around solid waste processing and disposal facility,
exceeding five Tonnes per day of installed capacity. This will be maintained within the total area of the solid
waste processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concerned State Pollution Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in accordance with the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended from time to time. The E-
waste shall be managed in accordance with the e-Waste (Management ) Rules, 2016 as amended from time to
time.

(xi) Temporary storage facility for solid waste shall be established in each landfill site to accommodate the waste in
case of non- operation of waste processing and during emergency or natural calamities.

(B) Criteria for development of facilities at the sanitary landfills.-

@) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming vehicles, to prevent
entry of unauthorised persons and stray animals

(ii) The approach and / internal roads shall be concreted or paved so as to avoid generation of dust particles due to
vehicular movement and shall be so designed to ensure free movement of vehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling h, office facility
for record keeping and shelter for keeping equipment and machinery including pollution monitoring equipment.
The operator of the facility shall maintain record of waste received, processed and disposed.
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@iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire protection equipment and
other facilities as may be required shall be provided.

) Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for workers) and
lighting arrangements for easy landfill operations during night hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried out made.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall be provided. The
wastewater so generated shall be treated to meet the prescribed standards.

©) Criteria for specifications for land filling operations and closure on completion of land filling.-

@) Waste for land filling shall be compacted in thin layers using heavy compactors to achieve high density of the
waste. In high rainfall areas where heavy compactors cannot be used, alternative measures shall be adopted.

(ii) Till the time waste processing facilities for composting or recycling or energy recovery are set up, the waste
shall be sent to the sanitary landfill. The landfill cell shall be covered at the end of each working day with
minimum 10 cm of soil, inert debris or construction material..

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soil shall be
placed on the landfill with proper compaction and grading to prevent infiltration during monsoon. Proper
drainage shall be constructed to divert run-off away from the active cell of the landfill.

@iv) After completion of landfill, a final cover shall be designed to minimise infiltration and erosion. The final cover
shall meet the following specifications, namely :--

a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or amended soil with permeability
coefficient less than 1 x 107 cm/sec.

b) On top of the barrier soil layer, there shall be a drainage layer of 15 cm.

¢) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support natural plant growth and to
minimise erosion.

(D) Criteria for pollution prevention.-In order to prevent pollution from landfill operations, the following provisions
shall be made, namely:-

@) The storm water drain shall be designed and constructed in such a way that the surface runoff water is diverted
from the landfilling site and leachates from solid waste locations do not get mixed with the surface runoff water.
Provisions for diversion of storm water discharge drains shall be made to minimise leachate generation and
prevent pollution of surface water and also for avoiding flooding and creation of marshy conditions.

(ii) Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving residues of
waste processing facilities or mixed waste or waste having contamination of hazardous materials (such as
aerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides) shall have liner of composite
barrier of 1.5 mm thick high density polyethylene (HDPE) geo-membrane or geo-synthetic liners, or equivalent,
overlying 90 cm of soil (clay or amended soil) having permeability coefficient not greater than 1 x 10-7 cm/sec.
The highest level of water table shall be at least two meter below the base of clay or amended soil barrier layer
provided at the bottom of landfills.

(iii) Provisions for management of leachates including its collection and treatment shall be made. The treated
leachate shall be recycled or utilized as permitted, otherwise shall be released into the sewerage line, after
meeting the standards specified in Schedule- IL.. In no case, leachate shall be released into open environment.

@iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any drain, stream, river, lake
or pond. In case of mixing of runoff water with leachate or solid waste, the entire mixed water shall be treated
by the concern authority.

(E) Criteria for water quality monitoring.-

@) Before establishing any landfill site, baseline data of ground water quality in the area shall be collected and kept
in record for future reference. The ground water quality within 50 meter of the periphery of landfill site shall be
periodically monitored covering different seasons in a year that is, summer, monsoon and post-monsoon period
to ensure that the ground water is not contaminated.

(ii) Usage of groundwater in and around landfill sites for any purpose (including drinking and irrigation) shall be
considered only after ensuring its quality. The following specifications for drinking water quality shall apply for
monitoring purpose, namely :-
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S. No Parameters IS 10500:2012, Edition 2.2(2003-09)
B Desirable limit (mg/l except for pH)
@ @r 3)
Arsenic 0.01
Cadmium 0.01
Chromium(as Cr") 0.05
Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury 0.001
Nickel -
Nitrate as NO3 45.0
pH 6.5-8.5
Iron 0.3
Total hardness (as CaCO3) 300.0
Chlorides 250
Dissolved solids 500
Phenolic ~ compounds  (as 0.001
C¢HsOH)
Zinc 5.0
Sulphate (as SOy) 200
¥ Criteria for ambient air quality monitoring.-

@) Landfill gas control system including gas collection system shall be installed at landfill site to minimize odour,
prevent off-site migration of gases, to protect vegetation planted on the rehabilitated landfill surface. For
enhancing landfill gas recovery, use of geomembranes in cover systems along with gas collection wells should
be considered.

(ii) The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the lower explosive
limit (LEL).

(iii) The landfill gas from the collection facility at a landfill site shall be utilized for either direct thermal applications
or power generation, as per viability. Otherwise, landfill gas shall be burnt (flared) and shall not be allowed to
escape directly to the atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation
or flaring is not possible.

@iv) Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. Ambient air quality shall
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meet the standards prescribed by the Central Pollution Control Board for Industrial area.

G. Criteria for plantation at landfill Site.- A vegetative cover shall be provided over the completed site in accordance
with the following specifications, namely:-

(a) Locally adopted non-edible perennial plants that are resistant to drought and extreme temperatures shall be
planted;
(b) The selection of plants should be of such variety that their roots do not penetrate more than 30 cms. This

condition shall apply till the landfill is stabilized;

(©) Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition;
(d) Plantation to be made in sufficient density to minimise soil erosion.
(e) Green belts shall be developed all around the boundary of the landfill in consultation with State Pollution

Control Boards or Pollution Control Committees .

H. Criteria for post-care of landfill site.- (1) The post-closure care of landfill site shall be conducted for at least fifteen
years and long term monitoring or care plan shall consist of the following, namely :-*

(a) Maintaining the integrity and effectiveness of final cover, making repairs and preventing run-on and run-off
from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(©) Monitoring of ground water in and around landfill;

(d) Maintaining and operating the landfill gas collection system to meet the standards.

2) Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for human settlement

or otherwise only after ensuring that gaseous emission and leachate quality analysis complies with the specified standards
and the soil stability is ensured.

I.  Criteria for special provisions for hilly areas.-Cities and towns located on hills shall have location-specific
methods evolved for final disposal of solid waste by the local body with the approval of the concerned State Pollution
Control Board or the Pollution Control Committee. The local body shall set up processing facilities for utilisation of
biodegradable organic waste. The non-biodegradable recyclable materials shall be stored and sent for recycling
periodically. The inert and non-biodegradable waste shall be used for building roads or filling-up of appropriate areas on
hills. In case of constraints in finding adequate land in hilly areas, waste not suitable for road-laying or filling up shall be
disposed of in regional landfills in plain areas.

J. Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full capacity or those which
will not receive additional waste after setting up of new and properly designed landfills should be closed and
rehabilitated by examining the following options:

@) Reduction of waste by bio mining and waste processing followed by placement of residues in new
landfills or capping as in (ii) below.

@). Capping with solid waste cover or solid waste cover enhanced with geomembrane to enable collection
and flaring / utilisation of greenhouse gases.

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse grained soils) such as
cut-off walls and extraction wells for pumping and treating contaminated ground water.

@iv) Any other method suitable for reducing environmental impact to acceptable level.
SCHEDULE II
[see rule 16 (1), (b), (e), 16 (4))
Standards of processing and treatment of solid waste

A. Standards for composting.- The waste processing facilities shall include composting as one of the technologies for
processing of bio degradable waste. In order to prevent pollution from compost plant, the following shall be
complied with namely :-

(a) The incoming organic waste at site shall be stored properly prior to further processing. To the extent possible,
the waste storage area should be covered. If, such storage is done in an open area, it shall be provided with
impermeable base with facility for collection of leachate and surface water run-off into lined drains leading to a
leachate treatment and disposal facility;

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies, rodents, bird menace and fire hazard;
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(©)

In case of breakdown or maintenance of plant, waste intake shall be stopped and arrangements be worked out
for diversion of waste to the temporary processing site or temporary landfill sites which will be again
reprocessed when plant is in order;

(d) Pre-process and post-process rejects shall be removed from the processing facility on regular basis and shall not
be allowed to pile at the site. Recyclables shall be routed through appropriate vendors. The non-recyclable high
calorific fractions to be segregated and sent to waste to energy or for RDF production, co-processing in cement
plants or to thermal power plants. Only rejects from all processes shall be sent for sanitary landfill site(s).

(e) The windrow area shall be provided with impermeable base. Such a base shall be made of concrete or
compacted clay of 50 cm thick having permeability coefficient less than 10~ cm/sec. The base shall be provided
with 1 to 2 per cent slope and circled by lined drains for collection of leachate or surface run-off;

® Ambient air quality monitoring shall be regularly carried out. Odurnuisance at down-wind direction on the
boundary of processing plant shall also be checked regularly.

(2) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order notified from time
to time.

@) In order to ensure safe application of compost, the following specifications for compost quality shall be met,
namely:-

Parameters Organic Compost Phosphate Rich
(FCO 2009) Organic Manure
(FCO 2013)
@ 2 3)
Arsenic (mg/Kg) 10.00 10.00
Cadmium (mg/Kg) 5.00 5.00
Chromium (mg/Kg) 50.00 50.00
Copper (mg/Kg) 300.00 300.00
Lead (mg/Kg) 100.00 100.00
Mercury (mg/Kg) 0.15 0.15
Nickel (mg/Kg) 50.00 50.00
Zinc (mg/Kg) 1000.00 1000.00
C/N ratio <20 Less than 20:1
pH 6.5-7.5 (1:5 solution) maximum 6.7
Moisture, percent by weight, 15.0-25.0 25.0
maximum
Bulk density (g/cm3) <1.0 Less than 1.6
Total Organic Carbon, per cent by 12.0 7.9
weight, minimum
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Total Nitrogen (as N), per cent by 0.8 0.4
weight, minimum
Total Phosphate (as P,0s) percent by 04 10.4
weight, minimum
Total Potassium (as K,0), percent by 04 -

weight, minimum

Colour

Dark brown to black

Odour

Absence of foul Odor

Particle size

Minimum 90% material should pass
through 4.0 mm IS sieve

Minimum 90% material should pass
through 4.0 mm IS sieve

than

Conductivity (as dsm-1), not more

4.0

8.2

* Compost (final product) exceeding the above stated concentration limits shall not be used for food crops. However, it
may be utilized for purposes other than growing food crops.

B. Standards for treated leachates.-The disposal of treated leachates shall meet the following standards, namely:-
Standards
( Mode of Disposal )
S.No | Parameter
Inland surface Public sewers |Land disposal
water

ey (€3 3 “ &)

1. Suspended solids, mg/l, max 100 600 200

2. Dissolved solids (inorganic) mg/l, max. 2100 2100 2100

3 pH value 55t09.0 5.5t09.0 5.5t09.0

4 Ammonical nitrogen (as N), mg/l, max. 50 50 -

5 Total Kjeldahl nitrogen (as N), mg/l, max. 100 - -

6 ii;;l(qrennglj;:)al oxygen demand (3 days at 27° C) 30 350 100

7 Chemical oxygen demand, mg/l, max. 250 - -

8 Arsenic (as As), mg/l, max 0.2 0.2 0.2

9 Mercury (as Hg), mg/l, max 0.01 0.01 -

10 Lead (as Pb), mg/l, max 0.1 1.0 -

11 Cadmium (as Cd), mg/l, max 2.0 1.0 -
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12 Total Chromium (as Cr), mg/l, max. 2.0 2.0 -
13 Copper (as Cu), mg/l, max. 3.0 3.0 -
14 Zinc (as Zn), mg/l, max. 5.0 15 -
15 Nickel (as Ni), mg/l, max 3.0 3.0 -
16 Cyanide (as CN), mg/l, max. 0.2 2.0 02
17 Chloride (as Cl), mg/l, max. 1000 1000 600
18 Fluoride (as F), mg/l, max 2.0 1.5 -
19 Phenolic compounds (as C¢HsOH) mg/l, max. 1.0 5.0 -

Note : While discharging treated leachates into inland surface waters, quantity of leachates being discharged and the

quantity of dilution water available in the receiving water body shall be given due consideration.

C.

Standards for incineration: The Emission from incinerators /thermal technologies in Solid Waste

treatment/disposal facility shall meet the following standards, namely:-

Parameter Emission standard
@ (2 3
Particulates 50 mg/Nm’ Standard refers to half hourly average value
HCl 50 mg/Nm’ Standard refers to half hourly average value
SO2 200 mg/Nm® Standard refers to half hourly average value
CO 100 mg/Nm3 Standard refers to half hourly average value
50 mg/Nm’ Standard refers to daily average value
Total Organic Carbon 20 mg/Nm’ Standard refers to half hourly average value
HF 4 mg/Nm’ Standard refers to half hourly average value
NOx (NO and NO2 expressed | 400 mg/Nm’ Standard refers to half hourly average value

as NO2)

Total dioxins and furans

0.1 ng TEQ/Nm’

equivalence values to arrive at total

Standard refers to 6-8 hours sampling. Please refer|
guidelines for 17 concerned congeners for toxic|

equivalence.

Cd + Th + their compounds 0.05 mg/Nm® Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

Hg and its compounds 0.05 mg/Nm’ Standard refers to sampling time anywhere

between 30 minutes and 8 hours.
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Sb+As +Pb+Cr+Co+ Cu | 0.5 mg/Nm’ Standard refers to sampling time anywhere
+ Mn + Ni + V + their between 30 minutes and 8 hours.
compounds

Note.- All values corrected to 11% oxygen on a dry basis.

Note:

(a) Suitably designed pollution control devices shall be installed or retrofitted with the incinerator to
achieve the above emission limits..

(b) Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(©) Incineration of chlorinated plastics shall be phased out within two years.

(d) if the concentation of toxic metals in incineration ash exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary Movement) Rules, 2008, as amended from time to time, the ash
shall be sent to the hazardous waste treatment, storage and disposal fcaility.

(e) Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall
be used as fuel in the incinerator.

(€3) The CO2 concentration in tail gas shall not be more than 7%.

(2) All the facilities in twin chamber incinerators shall be designed to achieve a minimum temperature of
950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
less than 2 (two) seconds.

(h) Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as to achieve total Organic Carbon (TOC) content in the slag and bottom ash less than 3%, or
the loss on ignition is less than 5% of the dry weight.

@) Odour from sites shall be managed as per guidelines of CPCB issued from time to time

FORM -1
[see rule 15 (v) 16 (1) (¢), 21(3) ]
Application for obtaining authorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste

To,

The Member Secretary,

State Pollution Control Board or Pollution Control Committee,

of........

Sir,

I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016 for processing,

recycling, treatment and disposal of solid waste.

Name of the local body/agency appointed by them/ operator of facility

Correspondence address
Telephone No.

Fax No. ,e-mail:
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Nodal Officer & designation(Officer authorised by the local body or
agency responsible for operation of processing/ treatment or disposal
facility)

Authorisation required for setting up and operation of the facility
(Please tick mark)

waste processing
recycling
treatment

disposal at landfill

Attach copies of the Documents

Site clearance (local body)

Proof of Environmental Clearance

Consent for establishment

Agreement between municipal authority and operating agency

Investment on the project and expected return

Processing/recycling/treatment of solid waste
(i) Total Quantity of waste to be processed per day
Quantity of waste to be recycled
Quantity of waste to be treated
Quantity of waste to be disposed into landfill
(i1)Utilisation programme for waste processed (Product utilisation)
(iii)Methodology for disposal (attach details)
Quantity of leachate
Treatment technology for leachate

(iv)Measures to be taken for prevention and control of environmental
pollution

(v)Measures to be taken for safety of workers working in the plant

(vi)Details on solid waste processing/recycling/ treatment/disposal
facility (to be attached)

Disposal of solid waste

Number of sites identified

Quantity of waste to be disposed per day

Details of methodology or criteria followed for site selection (attach)
Details of existing site under operation

Methodology and operational details of landfilling

Measures taken to check environmental pollution

Any other information.

Date:

Place:

Signature:

Designation
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Form- II
[see rule 16 (1) (e) ]
Format for issue of authorisation
File No.:
Dated:

Authorisation No

To

Ref: Your application number dt.

The State Pollution Control Board/Pollution Control Committee after examining the proposal hereby
authorises having administrative office at to set up

and operate waste processing/recycling/ treatment/disposal facility at

The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal of solid waste.

The authorisation is subject to the terms and conditions stated below and such conditions as may be otherwise specified
in these rules and the standards laid down in Schedules I and II under these rules.

The State Pollution Control Board/Pollution Control Committees of the UT may, at
any time, revoke any of the conditions applicable under the authorisation and shall communicate the same in writing.

Any violation of the provision of the Solid Waste Management Rules, 2016will attract the penal provision of the
Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)
State Pollution Control Board/Pollution Control Committee of the UT

(Signature and designation)

Date:
Place:
Form - 111
[see rule 19 (6),24 (1) ]
Format of annual report to be submitted by the operator of facility to the local body

1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of the local body

Telephone No.

Fax No.

E-mail:
5 Name and address of operator of the facility
6 Name of officer in-charge of the facility

Phone No:

Fax No:

E-mail:
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Number of households in the city/town ,
Number of non-residential premises in the city

Number of election/ administrative wards in the city/town

Quantity of Solid waste

Estimated Quantity of solid waste generated in the local body area /tpd
per day in metric tones

Quantity of solid waste collected per day /tpd
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at landfill /tpd
Status of Solid Waste Management (SWM) service

Segregation and storage of waste at source

Whether solid waste is stored at source in domestic/commercial/

P . Yes/No
institutional bins If yes,

Percentage of households practice storage of waste at source in %
domestic bins

Percentage of non-residential premises practice storage of waste %

at source in commercial /institutional bins

Percentage of households dispose of throw solid waste on the %
streets

Percentage of non-residential premises dispose of throw solid %
waste on the streets

Whether solid waste is stored at source in a segregated form Yes/No
If yes, Percentage of premises segregating the waste at source %
Door to Door Collection of solid waste

Whether door to door collection (D2D) of solid waste is being Yes/No

done in the city/town

if yes

Number of wards covered in D2D collection of waste

No. of households covered

No. of non-residential premises including commercial
establishments ,hotels, restaurants educational institutions/
offices etc covered
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Percentage of residential and non-residential premises covered in
door to door collection through :

%
Motorized vehicle
%
Containerized tricycle/handcart %
(2
Other device
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to
be cleaned
km
Frequency of street sweepings and percentage of population [frequency [DailylAlternateTwiceOccasionally|
covered
days a
week
% of
population|
covered
Tools used
. %
Manual sweeping 7
. . %
Mechanical sweeping v
- Yes/No
Whether long handle broom used by sanitation workers
Whether each sanitation worker is given handcart/tricycle for Yes/No
collection of waste
Whether handcart/ tricycle is containerized Yes/No
Whether the collection tool synchronizes with collection/ waste Yes/No
storage containers utilized
Secondary Waste Storage facilities
No. and type of waste storage depots in the city/town INo. Capacity in m’

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m® bins

2 to 5 m’ bins

Above 5m’ containers

Bin-less city

Bin/ population ratio
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Ward wise details of waste storage depots (attach) :
Ward No:
Area:
Population:
No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in cubic meters

Total waste actually stored at the waste storage depots daily

Give frequency of collection of waste from the depots Frequency INo. of bins

Number of bins cleared
Daily

|Alternate day

Twice a week

Once a week

Occasionally

\Whether storage depots have facility for storage of segregated |[Yes/ No

waste in green, blue and black bins (if yes, add details)
No. of green bins:
INo. of blue bins:
INo. of black bins:

Whether lifting of solid waste from storage depots is manual or (%) of Manual Lifting
mechanical. Give percentage of SOLID WASTE %
(%) of Mechanical
lifting %
If mechanical — specify the method used front-end loaders/ Top loaders

Whether solid waste is lifted from door to door and transported to |[Yes/ No

treatment plant directly in a segregated form (if yes, specify)
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Waste Transportation per day

Type and Number of vehicles used (pl tick or add)

waste

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/loader

ransported

INo. Trips made

Frequency of transportation of waste

[Frequency
Daily
IAlternate day
Twice a week

Once a week

(%) of waste transported

Occasionally
Quantity of waste transported each day /tpd
Percentage of total waste transported daily Yo
Waste Treatment Technologies used
Whether solid waste is processed Yes/No
If yes, Quantity of waste processed daily tpd

Land(s) available with the local body for waste processing (in
Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town boundary

Details of technologies adopted
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Composting ,

Qty. raw material processed
Qty. final product produced
Qty. sold

Qty. of residual waste landfilled

vermi composting

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Refuse Derived Fuel

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Waste to Energy technology

such as incineration,
technology ( give detail)

gasification, pyrolysis or any other

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Co-processing

Qty. raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local body

No. of sanitary landfill sites available with the local body

Area of each such sites available for waste disposal

Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from city/town kms
Distance from the nearest habitation kms
Distance from water body kms
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Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or historical monument kms
Whether it falls in flood prone area Yes/No
Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes /No
Whether Lighting facility is available on site Yes/No
Whether Weigh bridge facility available Yes / No
Vehicles and equipments used at landfill (specify) Bulldozer, Compacters etc. available
Manpower deployed at landfill site 'Yes/No (if yes, attach details)
Whether covering is done on daily basis Yes/No
If not, Frequency of covering the waste deposited at the landfill
Cover material used
Whether adequate covering material is available Yes/No
Provisions for gas venting provided 'Yes/No, (if yes, attach technical data sheet)
Provision for leachate collection 'Yes/No, (if yes, attach technical data sheet)
10 Whether an Action Plan has been prepared for improving solid [Yes/No
waste management practices in the city (if Yes attach Action Plan details)
11 What separate provisions are made for : |Attach details on Proposals,
Dairy related activities : Steps taken,
Slaughter houses waste : 'Yes/No
C&D waste (construction debris) : Yes/No
'Yes/No
12 Details of Post Closure Plan IAttach Plan
13 How many slums are identified and whether these are provided [Yes/ No
with Solid Waste Management facilities : (if Yes. attach details)
14 Give details of manpower deployed for collection including street

sweeping, secondary storage, transportation, processing and
disposal of waste
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15

Mention briefly, the difficulties being experienced by the local
body in complying with provisions of these rules

16 Mention briefly, if any innovative idea is implemented to tackle a
problem related to solid waste, which could be replicated by other
local bodies.
Signature of Operator
Dated :
Place:

Form -1V
[see rules 15(za), 24(2)]

Format for annual report on solid waste management to be submitted by the local body

CALENDAR [DATE OF SUBMISSION OF REPORT:

YEAR:
1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of local body
Telephone No.
Fax No.
E-mail:
5 Name of officer in-charge dealing with solid waste management (SOLID
WASTEM)Phone No:
Fax No:
E-mail:
6 Number of households in the city/town
Number of non-residential premises in the city
Number of election/ administrative wards in the city/town
7 Quantity of Solid waste (solid waste)
Estimated Quantity of solid waste generated in the local body area per day in metric /tpd
tones
Quantity of solid waste collected per day /tpd

384

120



385

121

82 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at dumpsite/ landfill /tpd

3 Status of Solid Waste Management service
Segregation and storage of waste at source
Whether SOLID WASTE is stored at source in domestic/commercial/ institutional Yes/No
bins, If yes,

Percentage of households practice storage of waste at source in domestic bins %
Percentage of non-residential premises practice storage of waste at source in %
commercial /institutional bins °
Percentage of households dispose or throw solid waste on the streets %
Percentage of non-residential premises dispose of throw solid waste on the streets %
Whether solid waste is stored at source in a segregated form, If yes,
Yes/No
Percentage of premises segregating the waste at source 7
0
Door to Door Collection of solid waste
Whether door to door collection (D2D) of solid waste is being done in the city/town Yes/No
if yes
Number of wards covered in D2D collection of waste
No. of households covered
No. of non-residential premises including commercial establishments ,hotels,
restaurants educational institutions/ offices etc covered
Percentage of residential and non-residential premises covered in door to door
collection through :
Motorized vehicle
%
Containerized tricycle/handcart %
0
Other device %
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to be cleaned km
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Frequency of street sweepings and percentage of |frequency Daily |Alternate [Twice |Occasionally
population covered

days a week

% of

[population

covered
Tools used
Manual sweeping %
Mechanical sweeping %
'Whether long handle broom used by sanitation Yes/No
workers
'Whether each sanitation worker is given Yes/No
handcart/tricycle for collection of waste
IWhether handcart / tricycle is containerized Yes/No
'Whether the collection tool synchronizes with
collection/ waste storage containers utilized Yes/No
Secondary Waste Storage facilities

No. and type of waste storage depots in the No. Capacity in m’

city/town
Open waste storage sites
Masonry bins
Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m3 bins
2 to 5 m3 bins
Above 5m3 containers

Bin-less city

Bin/ population ratio

'Ward wise details of waste storage depots (attach) :
Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in
cubic meters

Total waste actually stored at the waste storage
depots daily
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Give frequency of collection of waste from the Frequency No. of bins
depots
Number of bins cleared

Daily
IAlternate day
Twice a week
Once a week
Occasionally
Whether storage depots have facility for storage [Yes/ No
of segregated waste in green, blue and black bins (if yes, add details)
No. of green bins:
No. of blue bins:
No. of black bins:
IWhether lifting of solid waste from storage depots
is manual or mechanical. Give percentage %
0
(%) of Manual Lifting of solid waste o
0

(%) of Mechanical lifting

If mechanical — specify the method used

front-end loaders/ Top loaders

IWhether solid waste is lifted from door to door and
transported to treatment plant directly in a
segregated form

'Yes/ No
(if yes, specify)

'Waste transportation per day

Type and Number of vehicles used

No. Trips made waste

transported

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others

JCB/loader
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Frequency of transportation of waste Frequency (%) of waste transported
Daily

IAlternate day
Twice a week

Once a week

Occasionally
Quantity of waste transported each day tpd
Percentage of total waste transported daily o
Waste Treatment Technologies used
'Whether solid waste is processed

'Yes/No
If yes, Quantity of waste processed daily tpd

'Whether treatment is done by local body or
through an agency

Land(s) available with the local body for waste
processing (in Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town
boundary

Details of technologies adopted

Composting , Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Vermi composting Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled
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Refuse Derived Fuel

Qty

Qty.
Qty.

. raw material processed
final product produced

sold Quantity of residual waste landfilled

'Waste to Energy technology

such as incineration, gasification, pyrolysis or any
other technology ( give detail)

Qty.
Qty.
Qty.

raw material processed
final product produced

sold Quantity of residual waste landfilled

Co-processing

Qty.

raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based
power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local
body

No. of sanitary landfill sites available with the
local body

Area of each such sites available for waste disposal

/Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from
city/town

kms
Distance from the nearest habitation kms
Distance from water body kms
Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or kms
historical monument
Whether it falls in flood prone area Yes/No
'Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
\Whether landfill site is fenced Yes /No
'Whether Lighting facility is available on site Yes / No
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'Whether Weigh bridge facility available

Yes /No

Vehicles and equipments used at landfill (specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

'Yes/No

(if yes, attach details)

'Whether covering is done on daily basis 'Yes/No
If not, Frequency of covering the waste deposited

at the landfill

Cover material used

IWhether adequate covering material is available  [Yes/No
Provisions for gas venting provided 'Yes/No

(if yes, attach technical data sheet)

Provision for leachate collection

'Yes/No

(if yes, attach technical data sheet)

'Whether an Action Plan has been prepared for
improving solid waste management practices in the
city

'Yes/No
(if Yes attach Action Plan details)

10

'What separate provisions are made for :
Dairy related activities :
Slaughter houses waste :

C&D waste (construction debris) :

IAttach details on Proposals,Steps taken,
'Yes/No
'Yes/No
'Yes/No

11

Details of Post Closure Plan

IAttach Plan

12

How many slums are identified and whether these
are provided with Solid Waste Management
facilities :

'Yes/ No
(if Yes, attach details)

13

Give details of:

Local body’s own manpower deployed for
collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

14

Give details of:

Contractor/ concessionaire’s manpower deployed
for collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

15

Mention briefly, the difficulties being experienced
by the local body in complying with provisions of
these rules
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16  [Mention briefly, if any innovative idea is
implemented to tackle a problem related to solid
waste, which could be replicated by other local
bodies

Signature of CEO/Municipal Commissioner/
Executive Officer/Chief Officer
Date:
Place:
Form-V
[see rule 24(3)]

Format of annual report to be submitted by the state pollution control board or pollution control committee
committees to the central pollution control board

PART A

The Chairman
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar

DELHI- 110 0032

1. |Name of the State/Union territory

2. |Name & address of the State Pollution Control

3. |Number of local bodies responsible for management of]:
solid waste in the State/Union territory under these rules

4. [No. of authorisation application Received

5. |A Summary Statement on progress made by local body|:  |Please attach as Annexure-I
in respect of solid waste management

6. |A Summary Statement on progress made by local bodies|:  [Please attach as Annexure-II
in respect of waste collection, segregation,
transportation and disposal

7. |A summary statement on progress made by local bodies  [Please attach as Annexure-III
in respect of implementation of Schedule II
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Date: .

Chairman or the Member Secretary
State Pollution Control Board/

Pollution Control Committee

Towns/cities

Total number of towns/cities

Total number of ULBs

Number of class I & class II cities/towns
Authorisation status (names/number)
Number of applications received
Number of authorisations granted
Authorisations under scrutiny

SOLID WASTE Generation status
Solid waste generation in the state (TPD)
collected

treated

landfilled

PART B

Compliance to Schedule I of SW Rules (Number/names of towns/capacity)

Good practices in cities/towns
House-to-house collection
Segregation

Storage

Covered transportation

Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletization

Processing facility operational:

S1. No.

Composting

Vermi-composting

Biogas

IRDF/Pelletization

Processing facility under installation/planned:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletisation
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Waste-to-Energy Plants: (Number/names of towns/capacity)

S1. No.

Plant Location Status of operation Power generation (MW) [Remarks

Disposal of solid waste (number/names of towns/capacity):
Landfill sites identified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity):
Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/Landfills sites

S1. No.

Name of IAmbient air Groundwater Leachate quality |Compost quality [VOCs
facilities

3.

Status of Action Plan prepared by Municipalities

Total number of municipalities:

Number of Action Plan submitted:

Form - VI

[see rule 25]

Accident Reporting
1. Date and time of accident
2. Sequence of events leading to accident
3. The waste involved in accident
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4. Assessment of the effects of the accidents on human health|:
and the environment
5. Emergency measures taken
6. Steps taken to alleviate the effects of accidents
7. Steps taken to prevent the recurrence of such an accident
Date: ............... Signature:..........ooeveeiiiieinan..
Place: ............... Designation: ........................

[F. No. 18-3/2004-HSMD]
BISHWANATH SINHA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

[Published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i)]
GOVERNMENT OF INDIA MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 19" February, 2019

G.S.R. 129 (E).- In exercise of the powers conferred by sub-section 6,8 and 25 of the Environment (Protection)
Act, 1986 ( 29 of 1986) read with sub-rule (4) of rules (5) of the Environment (Protection) Rules, 1986 the Central
Government, after having dispensed with the requirement of notice under clause (a) of sub-rule (3) of rules 5 of the
said rule in public interest, hereby makes the following rules further to amend the Bio-medical Waste Management
Rules, 2016 namely

1. Short title and commencement.-

(1) These rules may be called the Bio-Medical Waste Management (Amendment) Rules, 2019.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.-

) These rules shall apply to all persons who generate, collect, receive, store, transport, treat, dispose, or
handle bio medical waste in any form including hospitals, nursing homes, clinics, dispensaries, veterinary
institutions, animal houses, pathological laboratories, blood banks, ayush hospitals, clinical establishments,
research or educational institutions, health camps, medical or surgical camps, vaccination camps, blood
donation camps, first aid rooms of schools, forensic laboratories and research labs.

(2). These rules shall not apply to, -

(a) radioactive wastes as covered under the provisions of the Atomic Energy Act, 1962(33 of 1962)
and the rules made there under;

(b) hazardous chemicals covered under the Manufacture, Storage and Import of Hazardous
Chemicals Rules, 1989 made under the Act;

(¢) solid wastes covered under the Solid Waste Management Rules, 2016 made under the Act;

(d) the lead acid batteries covered under the Batteries (Management and Handling) Rules, 2001
made under the Act;

(e) hazardous wastes covered under the Hazardous and other Wastes (Management and
Transboundary Movement) Rules, 2016 made under the Act;

(f)  waste covered under the E-Waste (Management) Rules, 2016 made under the Act; and
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(g) hazardous micro-organisms, genetically engineered micro- organisms and cells covered under
the Manufacture, Use, Import, Export and Storage of Hazardous Microorganisms, Genetically
Engineered Micro-organisms or Cells Rules, 1989 made under the Act.

Definitions.- In these rules, unless the context otherwise requires, -
"Act" means the Environment (Protection) Act, 1986 (29 of 1986);

"animal house" means a place where animals are reared or kept for the purpose of experiments or
testing;

"authorisation" means permission granted by the prescribed authority for the generation, collection,
reception, storage, transportation, treatment, processing, disposal or any other form of handling of bio-
medical waste in accordance with these rules and guidelines issued by the Central Government or
Central Pollution Control Board as the case may be;

"authorised person" means an occupier or operator authorised by the prescribed authority to generate,
collect, receive, store, transport, treat, process, dispose or handle bio-medical waste in accordance
with these rules and the guidelines issued by the Central Government or the Central Pollution Control
Board, as the case may be;

"biological" means any preparation made from organisms or micro-organisms or product of
metabolism and biochemical reactions intended for use in the diagnosis, immunisation or the
treatment of human beings or animals or in research activities pertaining thereto;

"bio-medical waste” means any waste, which is generated during the diagnosis, treatment or
immunisation of human beings or animals or research activities pertaining thereto or in the production
or testing of biological or in health camps, including the categories mentioned in Schedule I appended
to these rules;

"bio-medical waste treatment and disposal facility” means any facility wherein treatment, disposal of
bio-medical waste or processes incidental to such treatment and disposal is carried out, and includes
common bio-medical waste treatment facilities;

“Form” means the Form appended to these rules;

“handling” in relation to bio-medical waste includes the generation, sorting, segregation, collection,
use, storage, packaging, loading, transportation, unloading, processing, treatment, destruction,
conversion, or offering for sale, transfer, disposal of such waste;

“health care facility” means a place where diagnosis, treatment or immunisation of human beings or
animals is provided irrespective of type and size of health treatment system, and research activity
pertaining thereto;
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“major accident” means accident occurring while handling of bio-medical waste having potential to
affect large masses of public and includes toppling of the truck carrying bio-medical waste, accidental
release of bio-medical waste in any water body but exclude accidents like needle prick injuries,
mercury spills;

“management” includes all steps required to ensure that bio- medical waste is managed in such a
manner as to protect health and environment against any adverse effects due to handling of such
waste;

"occupier" means a person having administrative control over the institution and the premises
generating bio-medical waste, which includes a hospital, nursing home, clinic, dispensary, veterinary
institution, animal house, pathological laboratory, blood bank, health care facility and clinical
establishment, irrespective of their system of medicine and by whatever name they are called;

"operator of a common bio-medical waste treatment facility" means a person who owns or controls a
Common Bio-medical Waste Treatment Facility (CBMWTF) for the collection, reception, storage,
transport, treatment, disposal or any other form of handling of bio-medical waste;

“prescribed authority” means the State Pollution Control Board in respect of a State and Pollution
Control Committees in respect of a Union territory;

"Schedule" means the Schedule appended to these rules.

Duties of the Occupier. - It shall be the duty of every occupier to-

take all necessary steps to ensure that bio-medical waste is handled without any adverse effect to
human health and the environment and in accordance with these rules;

make a provision within the premises for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified in Schedule I, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the bio-medical waste from such place or premises shall be directly
transported in the manner as prescribed in these rules to the common bio-medical waste treatment
facility or for the appropriate treatment and disposal, as the case may be, in the manner as prescribed
in Schedule I;

pre-treat the laboratory waste, microbiological waste, blood samples and blood bags through
disinfection or sterilisation on-site in the manner as prescribed by the World Health Organisation
(WHO) guidelines on Safe management of wastes from health care activities and WHO Blue Book,
2014 and then sent to the Common biomedical waste treatment and disposal facility for final disposal,;

phase out use of chlorinated plastic bags (excluding blood bags, Urine bags, effluent bags, abdominal
bags, and chest drainage bags.) and gloves by the 27" March, 2019.
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dispose of solid waste other than bio-medical waste in accordance with the provisions of respective
waste management rules made under the relevant laws and amended from time to time;

not to give treated bio-medical waste with municipal solid waste;

provide training to all its health care workers and others, involved in handling of bio medical waste at
the time of induction and thereafter at least once every year and the details of training programmes
conducted, number of personnel trained and number of personnel not undergone any training shall be
provided in the Annual Report;

immunise all its health care workers and others, involved in handling of bio-medical waste for
protection against diseases including Hepatitis B and Tetanus that are likely to be transmitted by
handling of bio-medical waste, in the manner as prescribed in the National Immunisation Policy or the
guidelines of the Ministry of Health and Family Welfare issued from time to time;

establish a Bar- Code System for bags or containers containing bio-medical waste to be sent out of the
premises or for the further treatment and disposal in accordance with the guidelines issued by the
Central Pollution Control Board by 27" March, 2019;

ensure segregation of liquid chemical waste at source and ensure pre-treatment or neutralisation prior
to mixing with other effluent generated from health care facilities;

ensure treatment and disposal of liquid waste in accordance with the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974);

ensure occupational safety of all its health care workers and others involved in handling of biomedical
waste by providing appropriate and adequate personal protective equipment;

conduct health check-up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of bio- medical waste and maintain the records for the same;

in case of all bedded health care units, maintain and update on day to day basis the bio-medical waste
management register and display the monthly record on its website according to the bio-medical waste
generated in terms of category and colour coding as specified in Schedule I;

report major accidents including accidents caused by fire hazards, blasts during handling of biomedical
waste and the remedial action taken and the records relevant thereto, (including nil report) in Form I to
the prescribed authority and also along with the annual report;

in case of all bedded health care facilities (any number of beds), make available the annual report on
its web-site within a period of two years from the date of publication of Bio-Medical Waste
Management (Amendment) Rules, 2018;

inform the prescribed authority immediately in case the operator of a facility does not collect the bio-
medical waste within the intended time or as per the agreed time;
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establish a system to review and monitor the activities related to bio-medical waste management,
either through an existing committee or by forming a new committee and the Committee shall meet
once in every six months and the record of the minutes of the meetings of this committee shall be
submitted along with the annual report to the prescribed authority and the healthcare establishments
having less than thirty beds shall designate a qualified person to review and monitor the activities
relating to bio-medical waste management within that establishment and submit the annual report;

maintain all record for operation of incineration, hydro or autoclaving etc., for a period of five years;
existing incinerators to achieve the standards for treatment and disposal of bio-medical waste as

specified in Schedule II for retention time in secondary chamber and Dioxin and Furans within two
years from the date of this notification.

5. Duties of the operator of a common bio-medical waste treatment and disposal facility. -It shall be the
duty of every operator to -

(a)

(b)
(c)

(d)

(e)

®
(2

(h)

@

take all necessary steps to ensure that the bio-medical waste collected from the occupier is transported,
handled, stored, treated and disposed of, without any adverse effect to the human health and the
environment, in accordance with these rules and guidelines issued by the Central Government or, as
the case may be, the central pollution control board from time to time;

ensure timely collection of bio-medical waste from the occupier as prescribed under these rules;

establish bar coding and global positioning system for handling of bio- medical waste in accordance
with the guidelines issued by the Central Pollution Control Board 27" March, 2019”

inform the prescribed authority immediately regarding the occupiers which are not handing over the
segregated bio-medical waste in accordance with these rules;

provide training for all its workers involved in handling of bio-medical waste at the time of induction
and at least once a year thereafter;

assist the occupier in training conducted by them for bio-medical waste management;

undertake appropriate medical examination at the time of induction and at least once in a year and
immunise all its workers involved in handling of bio-medical waste for protection against diseases,
including Hepatitis B and Tetanus, that are likely to be transmitted while handling bio-medical waste
and maintain the records for the same;

ensure occupational safety of all its workers involved in handling of bio-medical waste by providing
appropriate and adequate personal protective equipment;

report major accidents including accidents caused by fire hazards, blasts during handling of biomedical
waste and the remedial action taken and the records relevant thereto, (including nil report) in Form I to
the prescribed authority and also along with the annual report;
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(1) maintain a log book for each of its treatment equipment according to weight of batch; categories of waste
treated; time, date and duration of treatment cycle and total hours of operation;

(k) allow occupier, who are giving waste for treatment to the operator, to see whether the treatment is
carried out as per the rules;

(I)  shall display details of authorisation, treatment, annual report etc. on its web-site;

(m) after ensuring treatment by autoclaving or microwaving followed by mutilation or shredding,
whichever is applicable, the recyclables from the treated bio-medical wastes such as plastics and glass,
shall be given to recyclers having valid consent or authorisation or registration from the respective
State Pollution Control Board or Pollution Control Committee;

(n)  supply non-chlorinated plastic coloured bags to the occupier on chargeable basis, if required;

(o) common bio-medical waste treatment facility shall ensure collection of biomedical waste on holidays
also;

(p) maintain all record for operation of incineration, hydro or autoclaving for a period of five years; and

(q) upgrade existing incinerators to achieve the standards for retention time in secondary chamber and
Dioxin and Furans within two years from the date of this notification.

6. Duties of authorities. -The Authority specified in column (2) of Schedule-III shall perform the
duties as specified in column (3) thereof in accordance with the provisions of these rules.

7. Treatment and disposal. - (1) Bio-medical waste shall be treated and disposed of in accordance
with Schedule I, and in compliance with the standards provided in Schedule-II by the health care facilities
and common bio-medical waste treatment facility.

2) Occupier shall hand over segregated waste as per the Schedule-I to common bio-medical waste
treatment facility for treatment, processing and final disposal:

Provided that the lab and highly infectious bio-medical waste generated shall be pre-treated by equipment
like autoclave or microwave.

3) No occupier shall establish on-site treatment and disposal facility, if a service of ° common
biomedical waste treatment facility is available at a distance of seventy-five kilometre.

4 In cases where service of the common bio-medical waste treatment facility is not available, the
Occupiers shall set up requisite biomedical waste treatment equipment like incinerator,
autoclave or microwave, shredder prior to commencement of its operation, as ~ per the

authorisation given by the prescribed authority.
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Any person including an occupier or operator of a common bio medical waste treatment facility,
intending to use new technologies for treatment of bio medical waste other than those listed in
Schedule I shall request the Central Government for laying down the standards or operating
parameters.

On receipt of a request referred to in sub-rule (5), the Central Government may determine the
standards and operating parameters for new technology which may be published in Gazette by the
Central Government.

Every operator of common bio-medical waste treatment facility shall set up requisite biomedical
waste treatment equipment like incinerator, autoclave or microwave, shredder and effluent treatment
plant as a part of treatment, prior to commencement of its operation.

Every occupier shall phase out use of chlorinated plastic bags within two years from the date of
publication of these rules and after two years from such publication of these rules, the chlorinated
plastic bags shall not be used for storing and transporting of bio-medical waste and the occupier or
operator of a common bio-medical waste treatment facility shall not dispose of such plastics by
incineration and the bags used for storing and transporting biomedical waste shall be in compliance
with the Bureau of Indian Standards. Till the Standards are published, the carry bags shall be as per
the Plastic Waste Management Rules, 2016”

After ensuring treatment by autoclaving or microwaving followed by mutilation or shredding,
whichever is applicable, the recyclables from the treated bio-medical wastes such as plastics and
glass shall be given to such recyclers having valid authorisation or registration from the respective
prescribed authority.

The Occupier or Operator of a common bio-medical waste treatment facility shall maintain a record
of recyclable wastes referred to in sub-rule (9) which are auctioned or sold and the same shall be
submitted to the prescribed authority as part of its annual report. The record shall be open for
inspection by the prescribed authorities.

The handling and disposal of all the mercury waste and lead waste shall be in accordance with the
respective rules and regulations.

8. Segregation, packaging, transportation and storage. - (1) No untreated bio-medical waste shall be
mixed with other wastes.

2

3)
“

The bio-medical waste shall be segregated into containers or bags at the point of generation in
accordance with Schedule I prior to its storage, transportation, treatment and disposal.

The containers or bags referred to in sub-rule (2) shall be labelled as specified in Schedule IV.

Bar code and global positioning system shall be added by the Occupier and common bio-medical
waste treatment facility in one-year time.
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The operator of common bio-medical waste treatment facility shall transport the bio-medical waste
from the premises of an occupier to any off-site bio-medical waste treatment facility only in the
vehicles having label as provided in part ‘A’ of the Schedule IV along with necessary information as
specified in part ‘B’ of the Schedule IV.

The vehicles used for transportation of bio-medical waste shall comply with the conditions if any
stipulated by the State Pollution Control Board or Pollution Control Committee in addition to the
requirement contained in the Motor Vehicles Act, 1988 (59 of 1988), if any or the rules made there
under for transportation of such infectious waste.

Untreated human anatomical waste, animal anatomical waste, soiled waste and, biotechnology waste
shall not be stored beyond a period of forty —eight hours:

Provided that in case for any reason it becomes necessary to store such waste beyond such a period,
the occupier shall take appropriate measures to ensure that the waste does not adversely affect human
health and the environment and inform the prescribed authority along with the reasons for doing so.

Microbiology waste and all other clinical laboratory waste shall be pre-treated by sterilisation to Log
6 or disinfection to Log 4, as per the World Health Organisation guidelines before packing and
sending to the common bio-medical waste treatment facility.

9. Prescribed authority -(1) The prescribed authority for implementation of the provisions of these rules
shall be the State Pollution Control Boards in respect of States and Pollution Control Committees in respect
of Union territories.

2

3

The prescribed authority for enforcement of the provisions of these rules in respect of all health care
establishments including hospitals, nursing homes, clinics, dispensaries, veterinary institutions, animal
houses, pathological laboratories and blood banks of the Armed Forces under the Ministry of Defence
shall be the Director General, Armed Forces Medical Services, who shall function under the
supervision and control of the Ministry of Defence.

The prescribed authorities shall comply with the responsibilities as stipulated in Schedule III of these
rules.

10. Procedure for authorisation.-Every occupier or operator handling bio-medical waste, irrespective of the

(1

quantity shall make an application in Form II to the prescribed authority i.e. State Pollution Control
Board and Pollution Control Committee, as the case may be, for grant of authorisation and the
prescribed authority shall grant the provisional authorisation in Form III and the validity of such
authorisation for bedded health care facility and operator of a common facility shall be synchronised
with the validity of the consents.

The authorisation shall be one time for non-bedded occupiers and the authorisation in such cases shall
be deemed to have been granted, if not objected by the prescribed authority within a period of ninety
days from the date of receipt of duly completed application along with such necessary documents.
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(2) In case of refusal of renewal, cancellation or suspension of the authorisation by the prescribed
authority, the reasons shall be recorded in writing:

Provided that the prescribed authority shall give an opportunity of being heard to the applicant before
such refusal of the authorisation.

(3)  Every application for authorisation shall be disposed of by the prescribed authority within a period of
ninety days from the date of receipt of duly completed application along with such necessary
documents, failing which it shall be deemed that the authorisation is granted under these rules.

(4) In case of any change in the bio-medical waste generation, handling, treatment and disposal for which
authorisation was earlier granted, the occupier or operator shall intimate to the prescribed authority
about the change or variation in the activity and shall submit a fresh application in Form II for
modification of the conditions of authorisation.

11. Advisory Committee.-(1) Every State Government or Union territory Administration shall constitute an
Advisory Committee for the respective State or Union territory under the chairmanship of the respective
health secretary to oversee the implementation of the rules in the respective state and to advice any
improvements and the Advisory Committee shall include representatives from the Departments of Health,
Environment, Urban Development, Animal Husbandry and Veterinary Sciences of that State Government or
Union territory Administration, State Pollution Control Board or Pollution Control Committee, urban local
bodies or local bodies or Municipal Corporation, representatives from Indian Medical Association, common
bio-medical waste treatment facility and non-governmental organisation.

(2) Notwithstanding anything contained in sub-rule (1), the Ministry of Defence shall constitute the
Advisory Committee (Defence) under the chairmanship of Director General of Health Services of
Armed Forces consisting of representatives from the Ministry of Defence, Ministry of Environment,
Forest and Climate Change, Central Pollution Control Board, Ministry of Health and Family Welfare,
Armed Forces Medical College or Command Hospital.

(3) The Advisory Committee constituted under sub-rule (1) and (2) shall meet at least once in six months
and review all matters related to implementation of the provisions of these rules in the State and
Armed Forces Health Care Facilities, as the case may be.

4)  The Ministry of Health and Defence may co-opt representatives from the other Governmental and non-
ry y pt rep
governmental organisations having expertise in the field of bio-medical waste management.

12. Monitoring of implementation of the rules in health care facilities - (1) The Ministry of Environment,
Forest and Climate Change shall review the implementation of the rules in the country once in a year through
the State Health Secretaries and Chairmen or Member Secretary of State Pollution Control Boards and
Central Pollution Control Board and the Ministry may also invite experts in the field of bio-medical waste
management, if required.

(2)  The Central Pollution Control Board shall monitor the implementation of these rules in respect of all
the Armed Forces health care establishments under the Ministry of Defence.

9
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The Central Pollution Control Board along with one or more representatives of the Advisory
Committee constituted under sub-rule (2) of rule 11, may inspect any Armed Forces health care
establishments after prior intimation to the Director General Armed Forces Medical Services.

Every State Government or Union territory Administration shall constitute District Level Monitoring
Committee in the districts under the chairmanship of District Collector or District Magistrate or
Deputy Commissioner or Additional District Magistrate to monitor the compliance of the provisions
of these rules in the health care facilities generating bio-medical waste and in the common bio-medical
waste treatment and disposal facilities, where the bio-medical waste is treated and disposed of.

The District Level Monitoring Committee constituted under sub-rule (4) shall submit its report once in
six months to the State Advisory Committee and a copy thereof shall also be forwarded to State
Pollution Control Board or Pollution Control Committee concerned for taking further necessary
action.

The District Level Monitoring Committee shall comprise of District Medical Officer or District Health
Officer, representatives from State Pollution Control Board or Pollution Control Committee, Public
Health Engineering Department, local bodies or municipal corporation, Indian Medical Association,
common bio-medical waste treatment facility and registered nongovernmental organisations working
in the field of bio-medical waste management and the Committee may co-opt other members and
experts, if necessary and the District Medical Officer shall be the Member Secretary of this
Committee.

13. Annual Report.-(1) Every occupier or operator of common bio-medical waste treatment facility shall

submit an annual report to the prescribed authority in Form-IV, on or before the 30™ June of every year.

2

3

“4)

The prescribed authority shall compile, review and analyse the information received and send this
information to the Central Pollution Control Board in Form IVA before the 31 July of every year.

The Central Pollution Control Board shall compile, review and analyse the information received and
send this information, along with its comments or suggestions or observations to the Ministry of
Environment, Forest and Climate Change on or before 31 August every year.

The Annual Reports shall also be available online on the websites of Occupiers, State Pollution
Control Boards and Central Pollution Control Board.

14. Maintenance of records - (1) Every authorised person shall maintain records related to the generation,

collection, reception, storage, transportation, treatment, disposal or any other form of handling of bio-
medical waste, for a period of five years, in accordance with these rules and guidelines issued by the
Central Government or the Central Pollution Control Board or the prescribed authority as the case may
be.
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(2) All records shall be subject to inspection and verification by the prescribed authority or the Ministry of
Environment, Forest and Climate Change at any time.

15. Accident reporting. - (1) In case of any major accident at any institution or facility or any other site
while handling bio-medical waste, the authorised person shall intimate immediately to the prescribed
authority about such accident and forward a report within twenty-four hours in writing regarding the
remedial steps taken in Form L.

(2) Information regarding all other accidents and remedial steps taken shall be provided in the annual report
in accordance with rule 13 by the occupier.

16. Appeal.-(1) Any person aggrieved by an order made by the prescribed authority under these rules may,
within a period of thirty days from the date on which the order is communicated to him, prefer an appeal in
Form V to the Secretary (Environment) of the State Government or Union territory administration .

(2)  Any person aggrieved by an order of the Director General Armed Forces Medical Services under these
rules may, within thirty days from the date on which the order is communicated to him, prefer an
appeal in Form V to the Secretary, Ministry of Environment, Forest and Climate Change.

(3)  The authority referred to in sub-para (1) and (2) as the case may be, may entertain the appeal after the
expiry of the said period of thirty days, if it is satisfied that the appellant was prevented by sufficient
cause from filing the appeal in time.

(4) The appeal shall be disposed of within a period of ninety days from the date of its filing.

17. Site for common bio-medical waste treatment and disposal facility.-(1) Without prejudice to rule 5

of these rules, the department in the business allocation of land assignment shall be responsible for providing

suitable site for setting up of common biomedical waste treatment and disposal facility in the State

Government or Union territory Administration.

(2) The selection of site for setting up of such facility shall be made in consultation with the prescribed
authority, other stakeholders and in accordance with guidelines published by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board.

18. Liability of the occupier, operator of a facility.- (1) The occupier or an operator of a common bio-
medical waste treatment facility shall be liable for all the damages caused to the environment or the public

due to improper handling of bio- medical wastes.

(2) The occupier or operator of common bio-medical waste treatment facility shall be liable for action under
section 5 and section 15 of the Act, in case of any violation.

SCHEDULEI [See rules 3 (e), 4(b), 7(1), 7(2), 7(5), 7 (6) and 8(2)] Part-1
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Biomedical wastes categories and their segregation, collection, treatment, processing and
disposal options

Category Type of Waste Type of Bag or | Treatment and Disposal options
Container to be
used
() 2 A (C))
Yellow (a) Human Anatomical | Yellow coloured | Incineration or Plasma Pyrolysis or deep|
Waste: non-chlorinated | burial”

Human tissues, organs, | plastic bags
body parts and fetus
below the viability
period (as per the
Medical Termination of
Pregnancy Act 1971,
amended from time to
time).

(b)Animal Anatomical
Waste :

Experimental ~ animal
carcasses, body parts,

organs, tissues,
including the waste
generated from
animals used in

experiments or testing
in veterinary hospitals
or colleges or animal

houses.
(c) Soiled Waste: Incineration or Plasma Pyrolysis or deep
Items contaminated burial

with blood, body fluids
like dressings, plaster
casts, cotton swabs and

bags containing residual
or discarded blood and
blood components.

In absence of above (facilities,
autoclaving or micro-waving
hydroclaving followed by shredding or
mutilation or combination of sterilization
and shredding. Treated waste to be sent
for energy recovery.

12
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(d) Expired or
Discarded Medicines:
Pharmaceutical  waste

like antibiotics,
cytotoxic drugs
including all items
contaminated with

cytotoxic drugs along
with glass or plastic
ampoules, vials etc.

Yellow coloured
non-chlorinated
plastic bags or
containers

Expired ‘cytotoxic drugs and items
contaminated with cytotoxic drugs to be
returned back to the manufacturer or
supplier for incineration at temperature
>1200 °C or to common bio-medical
waste treatment facility or hazardous
waste treatment, storage and disposal
facility for incineration at >1200°C or
Encapsulation or Plasma Pyrolysis at
>1200°C.

All other discarded medicines shall be
either sent back to manufacturer or
disposed by incineration.

(e) Chemical Waste:
Chemicals used in
production of biological
and used or discarded
disinfectants.

Yellow coloured
containers or non-
chlorinated
plastic bags

Disposed of by incineration or Plasma
Pyrolysis  or Encapsulation in
hazardous waste treatment, storage and
disposal facility.

(f) Chemical Liquid
Waste :

Liquid waste generated
due to use of chemicals
in production of
biological and used or
discarded disinfectants,
Silver  X-ray  film

developing liquid,
discarded Formalin,
infected secretions,

aspirated body fluids,
liquid from laboratories
and floor  washings,
cleaning, house-keeping
and disinfecting
activities etc.

Separate
collection system
leading to
effluent
treatment system

After resource recovery, the chemical
liquid waste shall be pre-treated before
mixing with other wastewater. The
combined discharge shall conform to
the discharge norms given in Schedule-
II.

(g) Discarded linen,
mattresses, beddings
contaminated with
blood or body fluid
routine mask and gown”

Non-chlorinated
yellow plastic
bags or suitable
packing material

Non- chlorinated chemical disinfection
followed by incineration or Plasma
Pyrolysis or for energy recovery.

In absence of above facilities, shredding
or mutilation or combination of
sterilization and shredding. Treated
waste to be sent for energy recovery or
incineration or Plasma Pyrolysis.

13

143



144

(h) Microbiology,
Biotechnology and
other clinical

laboratory waste:
Blood bags, Laboratory

cultures, stocks or
specimens of  micro-
organisms, live or
attenuated vaccines,

human and animal cell
cultures used in research,
industrial  laboratories,
production of biological,
residual toxins, dishes
and devices used for
cultures.

lAutoclave or
Microwave or
Hydroclave safe
plastic bags or
containers

Pre-treat to sterilize with non-chlorinated
chemicals on-site as per World Health
Organisation  guidelines on  Safe
management of wastes from health care
activities and WHO Blue book, 2014 and
thereafter sent for incineration

Red Contaminated Waste [Red coloured non- |Autoclaving or micro-waving/
(Recyclable) chlorinated plastic |hydroclaving followed by shredding or
(a) Wastes generated |bags or containers [mutilation or combination of sterilization
from disposable items and shredding. Treated waste to be sent
such as tubing, bottles, to registered or authorized 'recycler's or
niravenous  tubes  and for energy recovery or plastics to diesel
. or fuel oil or for road making, whichever
sets, catheters, urine . .
i ) is possible.
bags, syringes (without
needles and fixed needle Plastic waste should not be sent to landfill
lsyringes) and sites.
vaccutainers with their
needles cut) and gloves.
'White Waste sharps includingPuncture proof, |Autoclaving or Dry Heat Sterilization
(Translucent) |[Metals: Leak proof, [followed by shredding or mutilation or
Needles, syringes with tamper proof encapsulation in metal container or
fixed needles, needles |containers cement  concrete; combination  of
from needle tip cutter or shredding cum autoclaving; and sent for
burner, scalpels, blades, final disposal to iron foundries (having
or any other consent to operate from the State
contaminated sharp Pollution Control Boards or Pollution
object that may cause Control Committees) or sanitary landfill
puncture and cuts. This or designated concrete waste sharp pit.
includes  both  used,
discarded and
contaminated metal
sharps
14
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Blue

(a) Glassware: Puncture proof  |Disinfection (by soaking the washed
Broken or discarded and [and leak proof glass waste after cleaning with detergent
contaminated glass boxes or and Sodium Hypochlorite treatment) or
including medicine vials containers with  through autoclaving or microwaving or
and  ampoules except |plye colored hydroclaving and then sent for recycling.
those contaminated with marking

cytotoxic wastes.

(b) Metallic Body | Puncture proof
Implants and leak proof
boxes or
containers with
blue colored
marking

“Disposal by deep burial is permitted only in rural or remote areas where there is no access to common
bio-medical waste treatment facility. This will be carried out with prior approval from the prescribed
authority and as per the Standards specified in Schedule-II. The deep burial facility shall be located as
per the provisions and guidelines issued by Central Pollution Control Board from time to time.

)]

2

3
4

&)

(6)

Part -2

All plastic bags shall be as per BIS standards as and when published, till then the prevailing Plastic
Waste Management Rules shall be applicable.

Chemical treatment using at least 1% to 2% Sodium Hypochlorite having 30% residual chlorine for
twenty minutes or any other equivalent chemical reagent that should demonstrate Logio4 reduction
efficiency for microorganisms as given in Schedule- IIL.

Mutilation or shredding must be to an extent to prevent unauthorized reuse.

There will be no chemical pretreatment before incineration, except for microbiological, lab and highly
infectious waste.

Incineration ash (ash from incineration of any bio-medical waste) shall be disposed through hazardous
waste treatment, storage and disposal facility, if toxic or hazardous constituents are present beyond the
prescribed limits as given in the Hazardous Waste (Management, Handling and Transboundary
Movement) Rules, 2008 or as revised from time to time.

Dead Fetus below the viability period (as per the Medical Termination of Pregnancy Act 1971,
amended from time to time) can be considered as human anatomical waste. Such waste should be
handed over to the operator of common bio-medical waste treatment and disposal facility in yellow
bag with a copy of the official Medical Termination of Pregnancy certificate from the Obstetrician or
the Medical Superintendent of hospital or healthcare establishment.

15
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Cytotoxic drug vials shall not be handed over to unauthorised person under any circumstances. These
shall be sent back to the manufactures for necessary disposal at a single point. As a second option,
these may be sent for incineration at common bio-medical waste treatment and disposal facility or
TSDFs or plasma pyrolys is at temperature >1200 °C.

Residual or discarded chemical wastes, used or discarded disinfectants and chemical sludge can be
disposed at hazardous waste treatment, storage and disposal facility. In such case, the waste should be
sent to hazardous waste treatment, storage and disposal facility through operator of common bio-
medical waste treatment and disposal facility only.

On-site pre-treatment of laboratory waste, microbiological waste, blood samples, blood bags should be
disinfected or sterilized as per the Guidelines of World Health Organisation or National AIDS Control
Organisation and then given to the common bio-medical waste treatment and disposal facility.

Installation of in-house incinerator is not allowed. However in case there is no common biomedical
facility nearby, the same may be installed by the occupier after taking authorisation from the State
Pollution Control Board.

Syringes should be either mutilated or needles should be cut and or stored in tamper proof, leak proof
and puncture proof containers for sharps storage. Wherever the occupier is not linked to a disposal
facility it shall be the responsibility of the occupier to sterilize and dispose in the manner prescribed.

Bio-medical waste generated in households during healthcare activities shall be segregated as per these
rules and handed over in separate bags or containers to municipal waste collectors. Urban Local
Bodies shall have tie up with the common bio-medical waste treatment and disposal facility to pickup
this waste from the Material Recovery Facility (MRF) or from the house hold directly, for final
disposal in the manner as prescribed in this Schedule.

16
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SCHEDULE II [See rule 4(t), 7(1) and 7(6)]

STANDARDS FOR TREATMENT AND DISPOSAL OF BIO-MEDICALWASTES

1. STANDARDS FOR INCINERATION.-

All incinerators shall meet the following operating and emission standards-

A. Operating Standards

1). Combustion efficiency (CE) shall be at least 99.00%.

2). The Combustion efficiency is computed as follows:

%C0,
(o) S — X 100
%C0, + % CO

3). The temperature of the primary chamber shall be a minimum of 800 °C and the secondary

chamber shall be minimum of 1050°C + or - 50°C.

4). The secondary chamber gas residence time shall be at least two seconds.

B. Emission Standards

SI. Parameter Standards
No.
() 2 (©)) @
Limiting concentration Sampling Duration in minutes,
in mg/ Nm® unless unless stated
stated
1. Particulate matter 50 30 or INM?® of sample volume,
whichever is more
2. Nitrogen Oxides NO and 400 30 for online sampling or grab sample
NO; expressed asNO»
3. HCI 50 30 or INM® of sample volume,
whichever is more
4. Total Dioxins and Furans 0.IngTEQ/Nm? (at 11% | 8 hours or SNM? of sample volume,
02) whichever is more
5. Hg and its compounds 0.05 2 hours or INM? of sample volume,
whichever is more
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C. Stack Height: Minimum stack height shall be 30 meters above the ground and shall be attached with the
necessary monitoring facilities as per requirement of monitoring of ‘general parameters’ as notified under the
Environment (Protection) Act, 1986 and in accordance with the Central Pollution Control Board Guidelines
of Emission Regulation Part-III.

Note:
(a) The existing incinerators shall comply with the above within a period of two years from the date of the
notification.

(b) The existing incinerators shall comply with the standards for Dioxins and Furans of 0.1ngTEQ/Nm?, as
given below within two years from the date of commencement of these rules.

(c) All upcoming common bio-medical waste treatment facilities having incineration facility or captive
incinerator shall comply with standards for Dioxins and Furans.

(d) The existing secondary combustion chambers of the incinerator and the pollution control devices shall be
suitably retrofitted, if necessary, to achieve the emission limits.

(e) Wastes to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(f) Ash from incineration of biomedical waste shall be disposed of at common hazardous waste treatment
and disposal facility. However, it may be disposed of in municipal landfill, if the toxic metals in
incineration ash are within the regulatory quantities as defined under the Hazardous Waste (Management
and Handling and Transboundary Movement) Rules, 2008 as amended from time to time.

(g) Only low Sulphur fuel like Light Diesel Oil or Low Sulphur Heavy Stock or Diesel, Compressed Natural
Gas, Liquefied Natural Gas or Liquefied Petroleum Gas shall be used as fuel in the incinerator.

(h) The occupier or operator of a common bio-medical waste treatment facility shall monitor the stack
gaseous emissions (under optimum capacity of the incinerator) once in three months through a laboratory
approved under the Environment (Protection) Act, 1986 and record of such analysis results shall be
maintained and submitted to the prescribed authority. In case of dioxins and furans, monitoring should be
done once in a year.

(i) The occupier or operator of the common bio-medical waste treatment facility shall install continuous
emission monitoring system for the parameters as stipulated by State Pollution Control Board or
Pollution Control Committees in authorisation and transmit the data real time to the servers at State
Pollution Control Board or Pollution Control Committees and Central Pollution Control Board.

(j) All monitored values shall be corrected to 11% Oxygen on dry basis.
(k) Incinerators (combustion chambers) shall be operated with such temperature, retention time and

turbulence, as to achieve Total Organic Carbon content in the slag and bottom ashes less than 3% or their
loss on ignition shall be less than 5% of the dry weight.
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(I) The occupier or operator of a common bio-medical waste incinerator shall use combustion gas analyzer

2.

A.

to measure CO,, CO and O,.

Operating and Emission Standards for Disposal by Plasma Pyrolysis or Gasification:

Operating Standards:

All the operators of the Plasma Pyrolysis or Gasification shall meet the following operating and emission

standards:

1) Combustion Efficiency (CE) shall be at least 99.99%.

2) The Combustion Efficiency is computed as follows.

% CO, CE=
........................... X 100
(% CO2+ % CO)

3) The temperature of the combustion chamber after plasma gasification shall be 1050 + 50 ° C with gas
residence time of at least 2(two) second, with minimum 3 % Oxygen in the stack gas.

4) The Stack height should be minimum of 30 m above ground level and shall be attached with the
necessary monitoring facilities as per requirement of monitoring of ‘general parameters’ as notified
under the Environment (Protection) Act, 1986 and in accordance with the CPCB Guidelines of
Emission Regulation Part-III.

B. Air Emission Standards and Air Pollution Control Measures

@) Emission standards for incinerator, notified at SI No.1 above in this Schedule, and revised from time
to time, shall be applicable for the Plasma Pyrolysis or Gasification also.

(i1) Suitably designed air pollution control devices shall be installed or retrofitted with the ‘Plasma
Pyrolysis or Gasification to achieve the above emission limits, if necessary.

(iii))  Wastes to be treated using Plasma Pyrolysis or Gasification shall not be chemically treated with any

chlorinated disinfectants and chlorinated plastics shall not be treated in the system.

C. Disposal of Ash Vitrified Material: The ash or vitrified material generated from the ‘Plasma Pyrolysis or
Gasification shall be disposed off in accordance with the Hazardous Waste (Management, Handling and
Transboundary Movement) Rules 2008 and revisions made thereafter in case the constituents exceed the
limits prescribed under Schedule II of the said Rules or else in accordance with the provisions of the
Environment (Protection) Act, 1986, whichever is applicable.
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STANDARDS FOR AUTOCLAVING OF BIO-MEDICAL WASTE.-
The autoclave should be dedicated for the purposes of disinfecting and treating bio-medical waste.
When operating a gravity flow autoclave, medical waste shall be subjected to:

(1) a temperature of not less than 121° C and pressure of 15 pounds per square inch (psi) for an
autoclave residence time of not less than 60 minutes; or

(i1) a temperature of not less than 135° C and a pressure of 31 psi for an autoclave residence time
of not less than 45 minutes; or

(iii) a temperature of not less than 149° C and a pressure of 52 psi for an autoclave residence time
of not less than 30 minutes.

When operating a vacuum autoclave, medical waste shall be subjected to a minimum of three pre-
vacuum pulse to purge the autoclave of all air. The air removed during the pre-vacuum, cycle
should be decontaminated by means of HEPA and activated carbon filtration, steam treatment, or
any other method to prevent release of pathogen. The waste shall be subjected to the following:

(i) a temperature of not less than 121°C and pressure of 15 psi per an autoclave residence time of not
less than 45 minutes; or

(i1) a temperature of not less than 135°C and a pressure of 31 psi for an autoclave residence time of
not less than 30 minutes;

Medical waste shall not be considered as properly treated unless the time, temperature and
pressure indicators indicate that the required time, temperature and pressure were reached during
the autoclave process. If for any reasons, time temperature or pressure indicator indicates that the
required temperature, pressure or residence time was not reached, the entire load of medical waste
must be autoclaved again until the proper temperature, pressure and residence time were achieved.

Recording of operational parameters: Each autoclave shall have graphic or computer recording
devices which will automatically and continuously monitor and record dates, time of day, load
identification number and operating parameters throughout the entire length of the autoclave cycle.

Validation test for autoclave: The validation test shall use four biological indicator strips, one
shall be used as a control and left at room temperature, and three shall be placed in the
approximate center of three containers with the waste. Personal protective equipment (gloves, face
mask and coveralls) shall be used when opening containers for the purpose of placing the
biological indicators. At least one of the containers with a biological indicator should be placed in
the most difficult location for steam to penetrate, generally the bottom center of the waste pile. The
occupier or operator shall conduct this test three consecutive times to define the minimum
operating conditions. The temperature, pressure and residence time at which all biological
indicator vials or strips for three consecutive tests show complete inactivation of the spores shall
define the minimum operating conditions for the autoclave. After determining the minimum
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temperature, pressure and residence time, the occupier or operator of a common biomedical waste
treatment facility shall conduct this test once in three months and records in this regard shall be
maintained.

(6) Routine Test: A chemical indicator strip or tape that changes colour when a certain temperature is
reached can be used to verify that a specific temperature has been achieved. It may be necessary to
use more than one strip over the waste package at different locations to ensure that the inner
content of the package has been adequately autoclaved. The occupier or operator of a common bio
medical waste treatment facility shall conduct this test during autoclaving of each batch and
records in this regard shall be maintained.

@) Spore testing: The autoclave should completely and consistently kill the approved biological
indicator at the maximum design capacity of each autoclave unit. Biological indicator for
autoclave shall be Geobacillusstearothermophilus spores using vials or spore Strips; with at least
1X10° spores. Under no circumstances will an autoclave have minimum operating parameters less
than a residence time of 30 minutes, a temperature less than 121° C or a pressure less than 15 psi.
The occupier or operator of a common bio medical waste treatment and disposal facility shall
conduct this test at least once in every week and records in this regard shall be maintained.

4. STANDARDS OF MICROWAYVING.-

) Microwave treatment shall not be used for cytotoxic, hazardous or radioactive wastes, contaminated
animal carcasses, body parts and large metal items.

2) The microwave system shall comply with the efficacy test or routine tests and a performance
guarantee may be provided by the supplier before operation of the limit.

3) The microwave should completely and consistently kill the bacteria and other pathogenic organisms
that are ensured by approved biological indicator at the maximum design capacity of each microwave unit.
Biological indicators for microwave shall be Bacillus atrophaeusspores using vials or spore strips with at
least 1 x 10*sporesper detachable strip. The biological indicator shall be placed with waste and exposed to
same conditions as the waste during a normal treatment cycle.

5. STANDARDS FOR DEEP BURIAL.- (1) A pit or trench should be dug about two meters deep.

It should be half filled with waste, then covered with lime within 50 cm of the surface, before filling the rest
of the pit with soil.

(2) It must be ensured that animals do not have any access to burial sites. Covers of galvanised iron or
wire meshes may be used.

(3) On each occasion, when wastes are added to the pit, a layer of 10 cm of soil shall be added to cover
the wastes.

(4) Burial must be performed under close and dedicated supervision.

(5) The deep burial site should be relatively impermeable and no shallow well should be close to the
site.
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(6) The pits should be distant from habitation, and located so as to ensure that no contamination occurs
to surface water or ground water. The area should not be prone to flooding or erosion.

(7) The location of the deep burial site shall be authorised by the prescribed authority.
(8) The institution shall maintain a record of all pits used for deep burial.

(9) The ground water table level should be a minimum of six meters below the lower level of deep
burial pit.
6. STANDARDS FOR EFFICACY OF CHEMICAL DISINFECTION
Microbial inactivation efficacy is equated to “Logl0 kill” which is defined as the difference between the
logarithms of number of test microorganisms before and after chemical treatment. Chemical disinfection
methods shall demonstrate a 4 Logl0 reduction or greater for Bacillus Subtilis (ATCC 19659) in chemical
treatment systems.

7. STANDARDS FOR DRY HEAT STERILIZATION

Waste sharps can be treated by dry heat sterilization at a temperature not less than 185°C, at least for a
residence period of 150 minutes in each cycle, which sterilization period of 90 minutes. There should be
automatic recording system to monitor operating parameters.

@) Validation test for Shaprs sterilization unit

Waste shaprs sterilization unit should completely and consistently kill the biological indicator Geobacillus
Stearothermophillus or Bacillus Atropheausspoers using vials with at least logio 6 spores per ml. The test
shall be carried out once in three months

(ii) Routine test

A chemical indicator strip or tape that changes colour when a certain temperature is reached can be used to
verify that a specific temperature has been achieved. It may be necessary to use more than one strip over the
waste to ensure that the inner content of the sharps has been adequately disinfected. This test shall be
performed once in week and records in this regard shall be maintained.

8. STANDARDS FOR LIQUID WASTE.-

(1) The effluent generated or treated from the premises of occupier or operator of a common bio medical
waste treatment and disposal facility, before discharge into the sewer should conform to the following

limits-
PARAMETERS PERMISSIBLE LIMITS
pH 6.5-9.0
Suspended solids 100 mg/1
Oil and grease 10 mg/1
BOD 30 mg/l
COD 250 mg/1
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“Note—

153

Bio-assay test 90% survival of fish after 96 hours in 100% effluent.

1. Above limits are applicable to the occupiers of Health Care Facilities (bedded) which are either
connected with sewerage network without terminal sewage treatment plant or not connected to
public sewers.

2. For discharge into public sewers with terminal facilities, the general standards as notified under
the Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

3 Health Care Facilities having less than ten beds shall have to comply with the output discharge
standard for liquid waste by 31+ December, 2019.

4 Non-bedded occupiers shall dispose infectious liquid wastes only after treatment by disinfection as

per Schedule — Il (6) of the principal rules.”.

(2) Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous waste treatment, storage and disposal facility for disposal.

Schedule III [See rule 6 and 9(3)]

List of Prescribed Authorities and the Corresponding Duties

SL. Authority Corresponding Duties

No 2 3

@

1 Ministry of Environment, | (i) Making Policies concerning bio-medical waste
Forest and Climate Change, Management in the Country including

Government of India notification of Rules and amendments to the

Rules as and when required.

(i1) Providing financial assistance for training and
awareness programmes on bio-medical waste
management related activities to for the State
Pollution Control Boards or Pollution Control
Committees.

(ii1) Facilitating financial assistance for setting up
or up-gradation of common bio-medical waste
treatment facilities.

(iv) | Undertake or support operational research and
assessment with reference to risks to environment
and health due to bio-medical waste and
previously unknown disposables and wastes from
new types of equipment.

(v) Constitution  of Monitoring Committee for
implementation of the rules.

(vi) | Hearing Appeals and give decision made in Form-
V against order passed by the prescribed
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authorities.

(vii) | Develop Standard manual for Trainers and
Training.

(viii) | Notify the standards or operating parameters for

new technologies for treatment of bio medical
waste other than those listed in Schedule- I.

Central or State Ministry of
Health and Family Welfare,
Central Ministry for Animal
Husbandry and Veterinary or
State Department of Animal
Husbandry and

Veterinary.

(i)

(i)

(iif)

(iv)

)

(vi)

Grant of license to health care facilities or
nursing homes or veterinary establishments
with a condition to obtain authorisation
from the prescribed authority for bio-
medical waste management.

Monitoring, Refusal or Cancellation of
license for health care facilities or nursing
homes or veterinary establishments for
violations of conditions of authorisation or
provisions under these Rules.

Publication of list of registered health care
facilities with regard to bio-medical waste
generation, treatment and disposal.

Undertake or support operational research
and assessment with reference to risks to
environment and health due to bio-medical
waste and previously unknown disposables
and wastes from new types of equipment.

Coordinate with State Pollution Control
Boards for organizing training programmes
to staff of health care facilities and
municipal workers on bio-medical waste.

Constitution of Expert Committees at
National or State level for overall review and
promotion of clean or new technologies for
bio-medical waste management.

(vii) Organizing or Sponsoring of trainings for

the regulatory authorities and health care
facilities on  bio-medical  waste
management related activities.

(viii) Sponsoring of mass awareness campaigns
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in electronic media and print media.

Ministry of Defence

(1)

Grant and renewal of authorisation to Armed
Forces health care facilities or common bio-
medical waste treatment facilities (Rule 10).

(i)

Conduct training courses for authorities dealing
with management of bio-medical wastes in Armed
Forces health care facilities or treatment facilities
in association with State Pollution Control Boards
or Pollution Control Committees or Central
Pollution Control Board or Ministry of
Environment, Forest and Climate Change.

(iii)

Publication of inventory of occupiers and
biomedical waste generation from Armed Forces
health care facilities or occupiers

(iv)

Constitution of Advisory Committee for
implementation of the rules.

)

Review of management of bio-medical waste
generation in the Armed Forces health care
facilities through its Advisory Committee (Rule
11).

(vi)

Submission of annual report to Central Pollution
Control Board within the stipulated time period
(Rule 13).

(vii)

Inspection and monitoring of Medical Inspection
(MI) rooms, sick bays onboard ships or
submarines, stations medical centres and field
hospitals in forward locations operated by Director
General, Armed Forces Medical Services.

Central Pollution Control
Board

Prepare  Guidelines on  bio-medical  was

Management and submit to the Ministry of
Environment, Forest and Climate Change.

(i)

Co-ordination of activities of State Pollution
Control Boards or Pollution Control Committees
on biomedical waste.

(ii1)

Conduct training courses for authorities dealing
with management of bio-medical waste.

(iv)

Lay down standards for new technologies for
treatment and disposal of bio-medical waste (Rule
7) and prescribe specifications for treatment and
disposal of bio-medical wastes (Rule 7).

(v) Lay down Criteria for establishing common
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(vi)

(vii)

(viii)

(ix)

biomedical waste treatment facilities in the
Country.

Random inspection or monitoring of health
care facilities and common bio-medical
waste treatment facilities.

Review and analysis of data submitted by
the State Pollution Control Boards on bio-
medical waste and submission of compiled
information in the form of annual report
along with its observations to Ministry of
Environment, Forest and Climate Change.

Inspection and monitoring of health care
facilities other than Medical Inspection (MI)
rooms, sick bays on board ships or
submarines, stations medical centres and
field hospitals in forward locations operated
by Director General, Armed Forces Medical
Services (Rule-9).

Undertake or support research or
operational research regarding bio-medical
waste.

State Government of Health or
Union Territory Government or
Administration

(i)

(ii)

(ii1)

(iv)

To ensure implementation of the rule in all
health care facilities or occupiers.

Allocation of adequate funds to Government
health care facilities for bio-medical waste
management.

Procurement and allocation of treatment
equipments and make provision for
consumables  for  bio-medical  waste
management in Government health care
facilities.

Constitute State or District Level Advisory
Committees under the District Magistrate or
Additional District Magistrate to oversee the
biomedical waste management in the
Districts.
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)

Advise State Pollution Control Boards or
Pollution Control Committees on
implementation of these Rules.

(vi) Implementation of recommendations of the
Advisory Committee in all the health care

facilities.

State Pollution Control Boards
or Pollution Control
Committees

(1)

(i)

(iii)

(iv)

™)

(vi)

(vii)

(viii)

Inventorisation of Occupiers and data on
bio-medical waste generation, treatment &
disposal.

Compilation of data and submission of the
same in annual report to Central Pollution
Control Board within the stipulated time
period.

Grant and renewal, suspension or refusal
cancellation or of authorisation under
these rules (Rule 7, 8 and 10).

Monitoring of compliance of various
provisions and conditions of authorisation.

Action against health care facilities or
common biomedical waste treatment
facilities for violation of these rules (Rule
18).

Organizing training programmes to staff
of health care facilities and common bio-
medical waste treatment facilities and
State  Pollution Control Boards or
Pollution Control Committees Staff on
segregation, collection, storage,
transportation, treatment and disposal of
bio-medical wastes.

Undertake or support research or
operational research regarding bio-medical
waste management.

Any other function under these rules
assigned by Ministry of Environment,
Forest and Climate Change or Central
Pollution Control Board from time to time.
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(ix) Implementation of recommendations of
the Advisory Committee.

(x)  Publish the list of Registered or
Authorised (or give consent) Recyclers.

(xi)  Undertake and support third party audits
of the common bio-medical waste
treatment facilities in their State.

7 Municipalities or Corporations, (1) Provide or allocate suitable land for
Urban Local Bodies and Gram development of common bio-medical waste
Panchayats treatment facilities in their respective

jurisdictions as per the guidelines of Central
Pollution Control Board.

(i1))  Collect other solid waste (other than the
biomedical waste) from the health care
facilities as per the Municipal Solid
Waste ( Management and handling)
Rules, 2000 or as amended time to time.

(iii) Any other function stipulated under these
Rules.

SCHEDULE IV [See rule 8(3) and (5)] Part A

LABEL FOR BIO-MEDICAL WASTE

BIOHAZARD CONTAINERS or BAGS

CYTOTOXIC HAZARDSYMBOL

HANDLE WITH CARE HANDLE WITH CARE
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Part B

LABEL FOR TRANSPORTING BIO-MEDICAL WASTE BAGS OR CONTAINERS

Waste category Number ........
Waste quantity............

Sender's Name and Address Receiver's Name and Address:
Phone Number ........ Phone Number ...............

Fax Number............... Fax Number .................
Contact Person ........ Contact Person .........

In case of emergency please contact :

Name and Address :

Phone No.

Note :Label shall be non-washable and prominently visible.

FORM —1 [ (See rule 4(0), 5(i) and 15 (2)]

ACCIDENT REPORTING
1. Date and time of accident :
2. Type of Accident :
3. Sequence of events leading to accident :
4. Has the Authority been informed immediately :
5. The type of waste involved in accident :
6. Assessment of the effects of the accidents on human health and the environment:
7. Emergency measures taken :
8. Steps taken to alleviate the effects of accidents :
9. Steps taken to prevent the recurrence of such an accident :

10. Does you facility has an Emergency Control policy? If yes give details:

Date:......ovvvvviininnnns Signature .............ccceeeennnnis
Place: .....ccooviiiiinnnis Designation .......................
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159



160 424

FORM - 11

(See rulel0)

APPLICATION FOR AUTHORISATION OR RENEWAL OF AUTHORISATION
(To be submitted by occupier of health care facility or common bio-medical waste treatment facility)

To
The Prescribed Authority
(Name of the State or UT Administration) Address.

1. Particulars of Applicant:

(i) Name of the Applicant:
(In block letters & in full)

(i) Name of the health care facility (HCF) or common bio-medical waste treatment facility
(CBWTF):

(iii) Address for correspondence:
(iv) Tele No., Fax No.:
(v) Email:
(vi) Website Address:
2. Activity for which authorisation is sought:

Activity Please tick
Generation, segregation

Collection,

Storage packaging Reception
Transportation

Treatment or processing or conversion
Recycling

Disposal or  destruction

use offering for  sale,

transfer

Any other form of handling

3. Application for o fresh or o0 renewal of authorisation (please tick whatever is applicable):

(i) Applied for CTO/CTE Yes/No
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(i1) In case of renewal previous authorisation number and date:

161

(iii) Status of Consents:

(a) under the Water (Prevention and Control of Pollution) Act, 1974

(b) under the Air (Prevention and Control of Pollution) Act, 1981:

4, (1) Address of the health care facility (HCF) or common bio-medical waste treatment facility

(CBWTF):

(ii)) GPS coordinates of health care facility (HCF) or common bio-medical waste treatment facility

(CBWTF):

5. Details of health care facility (HCF) or common bio-medical waste treatment facility (CBWTF):

(i) Number of beds of HCF:

(ii)) Number of patients treated per month by HCF:

(iii)) Number healthcare facilities covered by CBMWTF:

(iv) No of beds covered by CBMWTF:

(v) Installed treatment and disposal capacity of CBMWTF: Kg per day
(vi) Quantity of biomedical waste treated or disposed by CBMWTF:  Kg/ day
(vii) Area or distance covered by CBMWTEF:
(pl. attach map a map with GPS locations of CBMWTF and area of coverage) (viii)
Quantity of Biomedical waste handled, treated or disposed:

Category Type of Waste Quantity Method of
Generated or Treatment and
Collected, kg/day Disposal
(Refer Schedule-
D)
(1) () 3) “4)
(a) Human Anatomical Waste:
(b)Animal Anatomical Waste :
(c) Soiled Waste:
(d) Expired or Discarded Medicines:
Yellow (e) Chemical Solid Waste:
(f) Chemical Liquid Waste :
(g) Discarded linen, mattresses, beddings
contaminated with blood or body fluid.
(h) Microbiology, Biotechnology and other
clinical laboratory waste:
Contaminated Waste (Recyclable)
Red
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White Waste sharps including Metals:
(Translucen
t)
Glassware:
Blue -
Metallic Body Implants
6. Brief description of arrangements for handling of biomedical waste (attach details): (i) Mode of

transportation (if any) of bio-medical waste:

(i1) Details of treatment equipment (please give details such as the number, type & capacity of

each unit)
No of units Capacity of each unit

Incinerators : Plasma Pyrolysis:
Autoclaves: Microwave:
Hydroclave: Shredder:
Needle tip cutter or destroyer
Sharps encapsulation or concrete pit:
Deep burial pits:
Chemical disinfection: Any other treatment

equipment:

7. Contingency plan of common bio-medical waste treatment facility (CBWTF)(attach documents):
8. Details of directions or notices or legal actions if any during the period of earlier authorisation 9.

Declaration

I do hereby declare that the statements made and information given above are true to the best of my
knowledge and belief and that I have not concealed any information.

I do also hereby undertake to provide any further information sought by the prescribed authority in relation to
these rules and to fulfill any conditions stipulated by the prescribed authority.

Date : Signature of the Applicant

Place : Designation of the Applicant
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FORM -III (See rule 10)
AUTHORISATION

(Authorisation for operating a facility for generation, collection, reception, treatment, storage, transport and
disposal of biomedical wastes)

1. File number of authorisation and date Of 1SSUE........coovuriiiiiiiiiiiiiieeennn,

2. M/s an occupier or operator of the facility located at
is hereby granted an authorisation for;

Activity Please tick
Generation, segregation
Collection,
Storage packaging Reception
Transportation
Treatment or processing or conversion
Recycling
Disposal or destruction use
offering  for  sale,
transfer
Any other form of handling

3. M/s is hereby authorized for handling of biomedical waste as
per the capacity given below;

(i) Number of beds of HCF:

(i1)) Number healthcare facilities covered by CBMWTE:

(iii) Installed treatment and disposal capacity: Kg per day

(iv) Area or distance covered by CBMWTF:

(v) Quantity of Biomedical waste handled, treated or disposed:

Type of Waste Category Quantity permitted for Handling
Yellow

Red

White (Translucent)

Blue

3. This authorisation shall be in force for a period of ............. Years from the date of issue.

4, This authorisation is subject to the conditions stated below and to such other conditions as may be
specified in the rules for the time being in force under the Environment (Protection) Act, 1986.
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Date ................ Signature............c.oeviininn.

Place: .....coovvnvennnnnt. Designation .......................

Terms and conditions of authorisation *

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and
the rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes
without obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

5. It is the duty of the authorised person to take prior permission of the prescribed authority to close

down the facility and such other terms and conditions may be stipulated by the prescribed authority.

34

164



429

165

FORMIV A
Central Pollution Control Board
(Ministry of Environment Forest & Climate Change)
Waste Management Division
Delhi-11032

L

Format for Submission of the Annual Report Information on Bio-medical Waste Management (to be
submitted by the State Pollution Control Boards or Pollution Control Committees and Director General
Armed Forces Medical Services to Central Pollution Control Board on or before 31st July of every year for
the period from January to December of the preceding calendar year)

(1) Name of the Organization
2) Name of the Nodal Officer with contact telephone number and e-mail
3) Total no. of Health Care Facilities / Occupiers

@) Bedded Hospitals and Nursing Homes (bedded)

(ii) Clinics, dispensaries
(iii) Veterinary institutions
(iv) Animal houses

) Pathological laboratories

(vi) Blood banks

(vii) Clinical establishment
(viii)  Research Institutions
(ix) AYUSH

4 Total no. of beds

5) Status of authorisation

@) Total number of Occupiers applied for authorisation

(i) Total number of Occupiers granted authorisation

(iii) Total number of application under consideration

>iv) Total number of applications rejected

w) Total number of Occupiers in operation without applying for authorisation

(6) Quantity of Bio-medical Waste Generation (in kg/day)
(please enclose District Wise Bio-medical Waste Generation as per Part-2)
(1) Bio-medical waste generation by bedded hospitals(in kg/day)
(i1) Bio-medical waste generation by non-bedded hospitals (in kg/day)
(iii) Any other
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Total:  Kg/day
(7) Bio-medical waste treatment and disposal
(a) By Captive bio-medical waste treatment and disposal by Health Care Facilities (please enclose details as per (Part-3)
1) Number of Health Care Facilities having captive treatment and Disposal facilities
(i1) Total bio-medical waste treated and disposed by captive treatment facilities in kg/day
(b) Bio-medical waste treatment and disposal by Common Bio Medical Waste Treatment Facilities (please enclose details as
per Part 4)

(1)

Number of Common Bio Medical Waste Treatment Facilities in Operation

(i) Number of Common Bio Medical Waste Treatment Facilities under construction
(1ii) Total bio-medical waste treated in kg/day
(iv) Total treated bio-medical waste disposed through authorised recyclers ( in Kg/day)
®) Total no. of violation by
(1) Health Care Facilities (bedded and non-bedded)
(i1) Common Bio Medical Waste Treatment Facilities
(iii) Others (please specify)
)] Show cause notice/ direction issued to defaulter
(1) Common Bio Medical Waste Treatment Facilities
(1ii) Others
(10) Any other relevant information
@) Number of workshops / trainings conducted during the year
(i1) Number of occupiers installed liquid waste treatment facility
(iii) Number of captive incinerators complying to the norms
>iv) Number of occupiers organised trainings
v) Number of occupiers constituted Bio-medical Waste Management Committees
(vi) Number of occupiers submitted Annual Report for the previous calendar year
(vii) Number of occupiers practising pre-treatment of lab microbiology and Bio-technology waste
(viii) Number of Common Bio Medical Waste Treatment Facilities that have installed Continuous Online Emission Monitoring
Systems
Part 2: District-wise Bio-medical Waste Generation (for the previous calendar year ......)
S.No | Name of the State / Name of the Bio-medical Waste Existing Total bio-medical waste
Union Territory District Generation (in Kg/day) treatment capacity

(both captive and CBMWTF)in kg/day

Equipment | Total
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Incinerator:

Autoclave:

Deep

Burial:

Any other:

Part 3 : Information on Health Care Facilities having captive treatment facilities (for the previous calendar Year

S. Name and Quantity of Bio-medical Waste Generation (in Total Installed Treatment Capacity in kg/day Total bio-medical
No. | address of kg/day treated and disposed
the Yellow Red | Blue | White Total Incinerator Autoclave Deep Any by Health Care
Health Bio- burial | other | Facilities in Kg/day
Care medical
Facility waste
generated
(in
Kg/day)
Incinerator :
Autoclave :
Deep
Burial
Any other
Total :

Part 4: Information on Common Bio-Medical Waste Treatment and Disposal Facilities (for the previous calendar

Year .....)

S. Name and GPS Coverage | Name of Total Total Total Capacity of Treatment equipments Total Method of
No | Address of Coordinate Area in the number number | Quantity installed by Common Bio Medical Bio- Disposal of
The s KMS cities/ of of beds | of Bio Waste Treatment Facilities Medica | treated
Common areas Health covered | Medical 1 Waste | wastes
Bio Medical covered Care Waste treated (Incineratio
Waste by Facilities collected in n
Treatment Commo being From kg/day | Ash/Sharps
Facilities n covered member /Plastic
With Bio- Health
contact Medical Care
person name Waste Facilities(i
and Treatme n
telephone nt Kg/day)
number Facilitie
s
Equipment | Numbers Total
installed
capacity
(kg/day)
Incinerato Incinerati
r on Ash:
Plasma Quantity:
Paralysis Disposed
By
Autoclave Sharps :
Hydroclav Quantity :
e
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Disposed
By
Microwav Plastics:
e
Shredder Quantity :
Disposed
By
Sharps
encapsulat
ion or
concrete
pit
Deep ETP
burial pits Sludge:
Any Quantity:
Other Disposed
equipment by:
Effluent
Treatment
plant
Sub-total

(a)
(b)

(c)
(d)

Total Number of transportation vehicles used for collection of Bio-medical Waste on daily basis by
the Common Bio-Medical Waste Treatment Facilities:

List of Health Care Facilities not having membership with the Common Bio-Medical Waste
Treatment Facilities and neither having captive treatment facilities:

Number of trainings organised by the Common Bio-Medical Waste Treatment Facility operators:
Number of Accidents reported by the Common Bio Medical Waste Treatment Facilities:”.
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FORM -V
(See rule 16)
Application for filing appeal against order passed by the prescribed authority
1. Name and address of the person applying for appeal :

2. Number, date of order and address of the authority which passed the order, against which appeal is
being made (certified copy of order to be attached):

3. Ground on which the appeal is being made:
4, List of enclosures other than the order referred in para 2 against which appeal is being filed:
Signature .............ceevenennnn
Date: 16.03.2018 Name and Address..............ccceevennenn.
[F. No. 3-1/2000-HSMD]
RITESH KUMAR SINGH, Jt. Secy.
skskskoskoksk
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 720/2024

News item titled "Tawi Barrage & Riverfront Projects in Jammu destroying
river inviting disaster" appearing in sandrp.in dated 11.05.2024

Date of hearing: 03.07.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This original application is registered suo-motu on the basis of the
news item titled "Tawi Barrage & Riverfront Projects in Jammu destroying

river inviting disaster" appearing in sandrp.in dated 11.05.2024.

2. The matter relates to River Front Projects (RFD) in Jammu
destroying the Tawi river leading to gradual decline in flows, continual
rise in solid and liquid waste pollution, encroachments, and riverbed
mining. According to the article, the government of Jammu has been
pumping crores of rupees into an artificial lake and RFD project for over
past one and half decade in a non-transparent and questionable manner.
Initially, the project was to be completed in 2 years. But next one year
was lost in the drawing, designing and consultancy and the actual work
started in July 2010. Since then, the project has allegedly faced repeated
delays and cost escalation due to slow release of funds and

interdepartmental issues.

3. The news item states that the project was approved in 1986 by

Governor Jagmohan with an estimated cost of around Rs. 23 crores. The
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main objectives were to facilitate groundwater recharge in Kandi belt, to
get 120 cusec irrigation water for Chatha, Tawi island villages and to
make Jammu an independent tourist destination. The project also had
components to beautify riverbanks, implement flood control action plan
and divert sewage drains polluting Tawi river in Jammu. However, the

project saw no progress on ground for the next two decades.

4. Furthermore, locals have even stated that the project site has been
changed many times from Nagrota to Nikki Tawi stretch to location
between Bahu Fort and Sidhra Bridge in 2008 and then to area covering
Bhagwati Nagar to Gujjar Nagar bridge stretch where the work started in
2010. The Sept 2014 floods significantly affected the project. The barrage
structures had suffered continuous damages during annual monsoon
floods. I&FC had not recovered money paid in advance to the company

for the work yet to be done.

S. According to the news item, the project kept getting delayed and
stalled due to financial and other irregularities. Finally, the P&R Infra
Projects was given project work in August 2022 through e-tendering and
the company started completing the balance work since September 2022.
However, the project has missed the April 2023 deadline and as of May
2024 the work has not been completed.Moreover, flood threats on the
Tawi barrage project are looming large yet again. The project also faced
some damages during May and July 2023 flash flood spells in the river. It
is stated that only two of gates are remaining to be installed and the
barrage project would be completed by June 2024. According to the
article, this project has been environmentally insensitive, climate mal-

adaptive and socially exclusive.
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6. So far, both the projects Tawi barrage and RFD are incomplete.
The projects have common components supplementing each other but
are being built by different agencies separately without any coordination.
Both projects have undergone changes in design, DPRs and have been
facing delays in execution for long while the construction cost has already
crossed Rs. 324 crores including Rs. 131.53 crore in Tawi barrage and
Rs. 194 crores in first phase of Tawi RFD. Additionally, both projects
have suffered flood damages and are vulnerable to flood threats apart

from having potential to turn the flood into disaster.

7. The above matter indicates violation of the provisions of the
Environment Protection Act, 1986 and the Water (Prevention and Control

of Pollution) Act 1974.

8. The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

9. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

10. Hence, we implead the following as respondents in the matter:

i. Jammu Municipal Corporation, Through its Commissioner
Town Hall Jammu, Jammu and Kashmir 180001

ii. Jammu Development Authority
Vikas Bhawan, Rail Head Complex, Jammu-180004

iii. J&K Pollution Control Committee, Through its Member

Secretary
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Parivesh Bhawan, Forest Complex, Gladni, Narwal, transport
Nagar, Jammu, Jammu and Kashmir-180004

iv. Director General, National Mission for Clean Ganga
1st Floor, Major Dhyan Chand National Stadium
India Gate, New Delhi - 110002

v. Central Pollution Control Board, Through its Member Secretary
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

vi. Regional Office, MoEF & CC, Jammu.
WDP Complex, Narwal, Jammu-180010

vii. Deputy Commissioner and District Magistrate, Jammu
Wazarat Road, Peer Kho, Pakki Dhaki,

Jammu, Jammu and Kashmir 180001

11. Let notice be issued to the above respondents for filing their

response at least one week before the next date of hearing.

12. List on 18.09.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
July 03, 2024
O.A. No. 720/2024
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